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LOK SABHA 

ThuTsda .. ", February 20, 19641Phalguna 
I, 1885 (Saka) 

The Lok Sabhn met at Eleven at the 
C!ock 

[MR. SPEAKElI in the ChaiT] 

ORAL ANSWERS TO QUEST.IONS 

PIIstpoDement 01 Tbinl Plaa Projects 

+ f Shri. Warior: 
Shri M. K. K_: I Shri Daji: 
Shri M. L. Dwivedi: 

I Shri N. R. Laska!': 
-205. { Shri Kama ChaDdra Ulaka: 

I Shri Subodh Bansda: I Shri Sezhiyan: 
Shri A. N. Vidyalaukar 

I Shri J. N. Hazarika: 
L Shri Basumatari: 

Will the Minister of Pl~ be 
pleased to state: 

(a) whether it is a fact that the 
Planning Commission has to postpone 
.ame of the important projects from 
the Third Five Year Plan to the 
Fourth Plan; 

(b) if so, which are those projects; 
and 

(c) the reasons for such a decision? 

The Deputy MillilIter ill the MiDis-
f;r:y of Labour and Emplo)'JDeat and 
for Planning (Shri C. K. PaUabbi 
Samail): (a) The Planning Commis-
~on has not postponed any project 
but it is likely that some projects may 
not take a real start in the Third 
Plan. 

(b) A statement glVUlg the infor-
mation is laid on the Table of the 
House. 

213a (Ai) LSD-l. 

Statement 

Projects which would at best be 
only in the preliminarY stages and 
would be carried forward substantially 
into the Fourth Pilan are: Organic 
Intermediate Plant (Panvel), Phyto 
Chemical Plant (Kerala), Basic Re-
fractory Project (Bhilai), Heavy 
Structural Works and Heavy Plate and 
Vessels Works (Wardha), Precision 
Instrument Project (Kerala), Ball and 
Roller Bearing Project, Heavy Com-
pressor and Pump Projects and Marine 
Diesel Engine FactorY. Nothing has 
so far been done in regard to the 
Second Heavy Structural Works and 
the Second Heavy Plate and Vessel, 
Works. 

(c) The reasons are that the pre-
liminary steps have taken more time 
than anticipated. 

Shri Warior: How is it that out ot 
the projects that have been postponed, 
more are in Kerala? 

Shri C. B. Pattabhi Raman: The 
list contains the names of factories in 
Panvel. BhiJai, Wardha and other 
places, and only two are in Kerala. 

Shrt Warior: What are the specifiC 
reasons for postponing their taking 
up to the Fourth Plan? What are the 
impediments !!tanding in the way of 
Government taking them up in the 
Third Plan period itself? 

Shri C. K. Pattabhi Kaman: There is 
no deliberate postponement of any 
project to the Fourth Plan period. But 
in a few cases the production is likely 
to start only in the Fourth Plan period 
because they cannot be completed in 
the Third Plan period. In a few other 
cases, a start could not be made so far 
because the technical and financial as-
pects are still under consideration. 
An indication of the projects of these 
two categories is given'in the Mid-
tenn Appra.isa.l of the Third Plan. 
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Sbri Daji: After the mid-term ap-
praisal it has been found that the 
public sector projects are costing more 
than estimated. What steps are Gov-
ernment taking either to reduce the 
whole plan and reset the priorities or 
to find additional financial resources 
so that all the public-sector projects 
listed therein are completed? What is 
the decision of Government? 

Shri C. B. Pattabhi Raman: There 
are so many aspects involved. The 
collaboration terms are always under 
study and as and when they take shape 
they will be considered by Govern-
ment. 

Shri Daji: Eith~r my question, which 
is specific, is not understood or it is 
not replied to. The mid-term appraisail 
sal show -' that some of the plans are 
incomplete and they will require ad-
ditional financial commitment. Has 
the Government decided to increase 
the financial commitment and com-
plete all the public-sector projects 
mentioned therein or are we going to 
change the pri'orities? 

The Minister of Finance (Shrl T. 
T. Krishnamachari): The position 
really is, want of internal resources or 
finances has never made us postpone 
any project. If it is a question of not 
finding foreign finance, we try to ac-
eommodate it as and when such foreign 
finance is available. Or, it may be 
certain other matters as in the case of 
Hindustan Organic Chemicals where 
there has been some kind of dispute 
with regard to the nature of the pro-
ject with the collabCll'ators. Never 
was a project postpone<j except for 
circumstances beyond our cont··o] and 
it is certainly not because Government 
has not found the internal finance for 
it. 

Sbri N, R. Laskar: May I know 
whether the delay is due to foreign 
collaboration not coming in time? 

Shri C, R. Pattabhi Raman: It is 
not a question of their not coming in 
time. The terms have to be examined. 
In many cases we want more details 
They are under constant study. 

'" ~ ~:1Rr m~~~ 
Ii ~ ~ ~ it ~ iffif 'fiT Rim 
foIm t f.I; f'liWft qf<"l1l1i'flii ~ 
~\i\'I"iitft~~~mr~ 
i!f 'b'Pf corri'f it ~ ~ ~') ? 

.mr.n q,ft (.n .0 Uo ~) 
~U.tt orj;f ~ ~ t I 'Jit1f corri'f ij'i'f w 
t I ~ ~~ ij'i'f ~H ~ orj;f tt 
~ll:') t 

Shri Sham La! Sara!: May I knoY 
if these projects are drawn up without 
assessing the requirements by way at 
foreign exchange and technical know-
how available within the country or-
outside artd if so, how and in what 
way we can be assUl'ed that such 
projects can come to fruition withiJI 
the Plan period? 

Shri C. R. Pattabhi Raman: A study 
is being made with regard to the r&-
gional disparities and everything is 
being taken into consideration. They 
are constantly under study. Detaih 
of collaboration is one of the itena. 

Shri Daji: The question aSKed wu 
whether the Plan was drawn up with-
out considering the future require-
ments. 

Mr. Speaker: How could it be that 
without considering the fture require-
ments it was drawn up? 

Shri Daji: The hon. Minister hq 
said that where there is any difficult,-
Of foreign exchange, we have to give 
up the project. The question whether 
the plan was drawn up without secur-
ing guarantee of foreign exchange W 
therefore legitimate; but the reply • 
absolutely different. 

Mr, Speaker: Does the hon. Member 
expect that the answer would be that 
without having an assessment it w_ 
drawn up? 
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8Jui Daji: It seems so when the 
bon. FinIllllCe Minister says so. 

~1 ~ l1\IR : mm'f ~ 
frniitz it <:m ~ ~ 'liT • 
~T m'fi t ~ ~ ~ « ;;r;rnr 
'I>T ~ 1m!' 'fil'lro '1ft ~ Ff t I 
{~ ~it'lft<m'l>lt~[tttn' 
~. W ~ ~ 'iffl W t ? 

~ IItm : ~~'f ~ 
~~~~~ft;rlrr~~tl 

Shri Ramanathan Chettiar: In view 
of the likelihood of a cut in our foreign 
aid specially from the United States 
may I know how many of the projects 
that are dependent upon the United 
States aid will be affected? 

Shri C. R. Pattabhi RamaD.: That 
cannot be answered. It is not as if 
any pr()ject is tied to one C()untry as 
such. 

Shrimati Savitri Nigam: What are 
the specific reasons for dropping the 
Second Heavy Structural Works and 
the Sec()nd Heavy Plate and Vessel 
Works? 

Mr. Speaker: have already 
disallowed one such question. I can-
not go into particular projects at this 
m()ment. 

Shrimati Savltri Nigam: It is men-
tioned in the statement. I ·.vant to 
know whether it is g()ing t() be taken 
up in the Fourth Plan or not and 
the specific reasons for dre>pping it 
becaUSe these plates are very much 
required. 

Shri C. R. Pattabhl Ramo: In 
every ca~e the various details have to 
be got at; the collaboration terms have 
to be ex8mined-so many details are 
there. 

Industrial FIDance Corporat.loD 

+ 
-216. f Shri ilhagwat Jha Au.: 

l Shri P. C. Borooah: 

Will the Minister of F'inaII8e .. 
pleased to state: 

(a) whether Government haft 
decided to give the Industrial Finance 
Corp()r8tion a substantial amount from 
U.S. Aid rupee funds; and 

(b) if so, how much? 

Tbe MinIster of Plamling (Shri B. B. 
Bhagat): (a) and (b). Amongst the 
variDUS sources for augmenting the 
resources of the Corporation, Govern-
ment granted a loan of Rs. 10 crores 
during the Second Plan period and 
got the sum reimbursed from P.L . .ao 
funds, after the Corporation had 
drawn the loan fully. It has now 
been decided by Government to grant 
a further loan of Rs. 10 crores to the 
Corporation during the remaining 
periDd of the Third Plan, also re-
imbursable from the same funds. 

Shri Bhagwat Jha Azad: My ques-
tion was very specific and the reply 
given is a general one, namely, that 
the Government has been granting-in 
the past as also in the present. I 
wanted to know whether any amount 
has been granted to the Industrial 
Finance Corporation from the U.S. 
Aid rupee funds. Why this general 
answer? 

Shri B. R. Bhagat: It is a very 
specific answer. I said that Rs. 10 
crores were given in the Second Plan 
and Rs. 10 crores are being given in 
the Third Plan. 

Mr. Speaker: Is it from the U.s. Aid 
rupee funds? 

Shri B. R. Bhagat: The arrange-
ment is that the loan is given by the 
Government of India and later on it 
is reimbursed by the P.L. 480 funds 
to the Government of India. That is 
the answer and it is very specific. 

Shri Bhagwat Jha Azad: May I 
know whether in giving this loan to 
this Corporation any condition had 
been attached by Government for any 
particular use or Government has 
been asked by the U.S. "Government 
to put any such restriction? 
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5hrl B. R. Bha«at: No conditions 
are attached. 

Shri Daji: What are the terms and 
conditions of this loan of Rs. 10 crores 
given previously and of the present 
one as regards interest charges and 
repayment? 

Shri B. R. Bhagat: The interest 
cbarge varies between 4 and 5 per 
cent and it is repayable in 73 six-
monthly instalments. 

Shrimatl 8harda Mukerjee: I would 
like to know whether the Industrial 
Finance Corporation is authorised to 
negotiate for loans on its own from 
the World Bank and other loaning 
agencies or whether the Government 
gives the money to the Corporation. 
Is it negotiated only by Government 
or by lFC directly? 

SJui B. R. Bhagat: By both. They 
negotiate directly also; but all such 
loans are guaranteed by Government. 

Conference of state Ministers or 
IrrigatioD and Power 

+ 
r 8hri Vishram Prasad: I Shri P. C. Borooah: 

8hri DhaOD: 
I Shri BishanchaDder 8eUl: 

-m. J Shri B. P. Tadava: 
1 Sm! R. G. Dubey: 
I Shri Jedhe: 
I 8hri 8arjoo Pandey: 
I 8hri Wbhuti Mishra: 
l Shri S. N. Chaturvedi: 

Will the Minister of Irrigatioa aad 
Power be pleased to state the Bub-
jects discussed, observations made 
and decisions taken at the conference 
of State Ministers of Irrigation and 
Power held in the first week of 
January, 1964? 

The MblJster of Irrigation &lid 
P_~r (Dr. J[. L. Rao): A statement 
Is laid on the Table of the House. 
[Placed in Library. See No. Lt-23501 

64.]. 

IIf' finn1r smt'( : fu;nf it: ;n't it 
;;fl ;f\Wr~~ ~ it 'rff~m it 
~~~;;rl'W1T~ ~~ 
~ rf~ ~ 'ifl\iT flr.if ;;ffiI" ~, \m iii 
mzrif'lft~~[t¥ft ? 

Dr. K. L. Rao: The hon. Minister 
from UP was present and there VIas a 
general discussion about the vari()IJs 
items that I have mentioned in the 
statement. . . Eastern UP was alBa 
mentioned. 

~ finn1r smR" :;;it ~ 
~ ~ <;'{"'~~ ~ ~-~T ~ 
~ QT mlT~, ~"m: it '1ft ~ f.r-;m: 
gm '" ? 

Dr. K. L. Rao: There was no 
specific discussion about tubewells, 
but if the hon. Member gives me what-
ever he has got to say, I shall enquire 
into it. 

8hri Lami Singh: May I know 
whether the sinking of deep tubewel1s 
was discussed there because there is 
need for sinking of deep tubewells 
throughout the country? 

Dr. K. L. Rao: That subject wu 
not discussed specifically. 

Mr. Speaker: Is there any record 
of the discussion held? 

Dr. K. L. Rao: There is a record 
of discussion. I have given a complete 
summary of the discussions that have 
taken place. 

8hri P. Venkatasubbatah: May I 
know whether in this Conference any 
specific request has been made by the 
Andhra PradeSh Government to take 
over the Nagarjunasagar project be-
cause of the huge financial liability to 
the State Government? 

Dr. K. L. Rao: This kind of • 
request that the major irrigation pro-
jects may be assisted by the Centre 
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was stressed by a number of States 
including Andhra Pradesh. 

Shrl Bari Vishnu Kamath: The 
statement laid on the Table says: The 
Conference was of the view that a 
policy decision should be taken on 
the need for taking over large projects 
in the States by the Centre in the 
larger interests of the country. May 
I know whether the Tawa multi-pur-
pose project in Madhya Pradesh has 
been in the doldrums for some time 
and whether any decision has been 
taken to revive it and infuse some life 
and vigour into it by taking it over? 

Dr. K.. L. BaD: It is true what the 
hon. Member has said. The Tawa 
project is one of our useful and good 
projects and long overdue for execu-
tion. Steps are being taken to find 
sufficient finance for executing the 
work as quickly as possible. 

~ftR~:lfIn~~t 
fill ~ ~ it "I1f ~ l!l;;m 
-. 1m" it 'I"t If.'\i ~ ~ ~, ~ 
~ it ~ ~ lfIn ~ f.!;1n 
t ? 

Mr. Speaker: Can't the Minister 
lay a statement on the Table or refer 
to some document where it might be 
known to the Members as to what has 
been discussed and what decisions 
have been taken? 

Dr. It. L. Bao: I have laid the 
statement on the Table giving com-
plete details. In fact, the statement 
is a bit long. If the hon. Members 
have got any specific points about any 
further details, I shall give them. 

Mr. Speaker: What is contained 
in the statement need not be repeated. 

Shrimati Savitri Nigam: May I 
know whether the hon. Minister has 
made concrete efforts to remove the 
shortage of power in Uttar Pradesh 
and whether the grid system which 
he is intending to finalise is going to 

take several months or it is going to 
be done very shortly? 

Dr. It. L. Bao: This is one of the 
steps that have been discussed at 
length about the power shortage in 
U.P. and some other States. Every 
effort is being made to establish the 
grid as early as possibie. It will take 
about two yean. 

8hrl N. B. Laskar: I would like to 
know whether any discussion Wall 
held regarding the taking up of the 
Barak project. 

Dr. K.. L. Bao: This question refeI"ll 
to the meeting held in the first week 
of January. The Barak project per-
tains to the Central Flood Control 
Board meeting which was held subse-
quently in the third week of January. 
That is why it has not been taken 
into consideration. 

Shrl Bade: May I know whether 
any discussion about the Narmada 
valley project was held in this Con-
fereJU:e? There are reports in the 
papers that this project is lying in 
the cold storage. 

Dr. It. L. Bao: There was no speci-
ftc discussion regarding the Narmada 
valley project. But there was the 
.eneral discuuion about the project. 
and the Narmada river project can-
not be left in the cold storage as it 
is one of our most important riven 
and it is very necessary for us to 
take up early the development of this 
river. 

Shri U. M. Trivedi: I would like to 
know whether this question of Kadana 
project, on Mahi river, was discussed 
about its being reopened for the pur-
pose of carrying it out or whether it 
is being shelved for all times to come 
in view of the fact that lakhs of 
rupees have been spent over it and 
it is lying waste over the colony that 
exists there. 

Dr. It. L. Rao: The project was not 
speciflcally discussed. But it is rather 
difficult to state when the project wiU 
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be taken up llecause the alternative 
methods of feeding the M.ahi Canal 
qItem from other sources is under 
consideration. 

neYelopmeat of Naplad 

+ 
~ 

Sbri Vishwa Nath P'aadey: 
• !III Sbri B. P. Yada .... : 

. Shri Dhaon: 
L Shri Bishanchander Seth: 

Will the Minister of PlallDing be 
pleased to state: 

<a) whether it is a fact that Naga-
land Government have formulated a 
Plan for the development of the State 
and have forwarded it to the Plan-
ning Commission; 

(b) it so, the reactions of the Plan-
mag Commission thereto; and 

(c) the amount that will be spent 
on the plan and whether Central 
assistance has been asked tor, for the 
implementation of this Plan? 

The Deputy Minister in the Minis-
try of Labour and Employment and 
for Planning (Shri C. R. Pattabhi 
Raman): (a) Yes, Sir. 

(b) Planning Commission has con-
sidered the revised Plan proposed by 
the Government ot Nagaland. 

(c) On the basis ot the Annual Plan 
approved for 1964-65, the outlay 
during 1961-66 amounts to Rs. 884 
lakhs. The provision on account of 
the Annual Plan outlay is made in 
the Central Budget. 

~i'~~ if~ 
~;:IT ~ f'l> ;;T1!l"<'i5 if 'iiT ~ mq; 
'f;"~;f.fm;l ofT 'F'IT ~ ;a'<r~ fCf'FHr ,'if; 
f.:rif '!lrr <il~ ~ ~ ~ I 

Shri c. R. Pattabhi Raman: 1 may 
tell the hon. Member that Nagaland 
area was really the N aga Hills-
'1'uensang arell on 1st December, 1957. 

A separate administrative unit was 
there for this area at that time. Cer-
train portion of the Tuensang area of 
NEF A, Kohima and certain portioDi 
of Assam had been included in thi8 
division. At the time of the formula-
tion of the Third Plan, there was no 
Nagaland. The proposal was received 
from the NHTA as it was then called 
before it had attained full Statehood . 

8mi Sham Lal SaraI: May I know 
whether any industrial and mineral 
survey has been conducted in the area, 
and if so, whether any industrial and 
mineral projects have been included 
in the development plans? 

Shri C. R. Pattabhl Raman: The 
studies have included six or seven 
items. All the time, newer studies 
are being undertaken. 

Shri Swell: May I know whether 
the regrouping of villages in Nagland, 
for which a sum of Rs. 6 crores or so 
has been sanctioned is a part of the 
plan for Nagaland, and how far that 
regrouping plan has progressed, or 
whether it has been abandoned? 

Shri C. R. Pattabhi Raman: Actu-
ally, no change has been made so far 
as the Plan outlay for Nagaland is 
concerned. The State of Nagaland 
came 'nto existence on 1st December, 
1963.':\ 

~i' ~1+r SIm: i'f ~ ~ 
~ ~ flIi ~ i f~it ;;fl t;fif ~ 
1Tf ~ q6 "'-1 ~r't f~ <t>"t tWr ~ 
W <f"ffi; 'n: 'f'fr~ ~ ~ lIT :.mit ~ 
fsq;Ul' ~ 

Sh,·i c. R. Pattabhi Raman: As 
far as I could understand, the same 
pattern of development is envisaged. 

~i' m ~ : It ~ ;;rr;r;n 
~ ~ f'F ;;f\ ~ >;fTqi 'Fl'l{f;;%w;; ~ 
'd";;'if; m it 1fCf;fitc it 'flIT ,,~ 

flfllT ~ I 
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8hr1 C. B. PaUabhi Bamaa: Actu-
.alb', means of communication II a 
4UIIcult item, and it is receiving 
~l attention. 

Water 8appl,. in Delhi 

+ 
r 8hri Yashpal SIDCb.: 

*1189. ~ 8hri Dhoan: 
L 8hri B. P. Yadava: 

Will the Minister of Health be 
.pleased to refer to the reply given to 
Starred Question No. 102 on the 21st 
November, 1963 and state: 

<al whether the Expert Committee 
bas collected data regarding the dis-
tribution system of the Delhi Water 
Supply and submitted the report to 
Government; 

(bl if so, the details thereof; and 

(c) the action taken thereon? 

The Deputy Minister in the MiDis-
1ry of Health (Dr. D. S. Raju): <al 
Yes, Sir. The basic data has been 
collected. The report of the Expert 
,Committee is, however, awaited. 

(b) and (cl. Do not arise. 

~r ~ ~ : ifllT m:m 'fi1 
~qm~f'fi'~t:t~ifmo;mo 
lij~ '!~ ;;rfct ~ ~ qr;ft 'f'i<:' ~ ~ I 
W 'fi'IfT 'fi1 <r: ~ ijr for\( m:<r.n: ifllT 
~,~~ I 

~ ~,ft (~O ~ ~) 

m:of{ ~l!, if f~j" :-~ 11m 'fi1~ ~ 
~ If!I'l' ~lTf, ~ '{\~ ~ ~ 'I>'t 
..rr:r ..... 
~~~: ,~I 

~,~:~'I>'t'fi1~ 

it ~ ~m ~ ~ ~ ~ ~m ~ I 

Wh ~ ;f11ft : ~t1' "" 1ftoft' 
'iii{ ~ IifTaT ~ ~ lijif t ~, ~ 
~ qr;ft' ~ ~ t I lim ~ iiiII' 
tliI' lIlT ~ ~ tI ~ t f.Ii C!i1rnrt 
Wt1' it qr;ft' if ;;mn ~ 

!'I~~:;ff.t'lft ~ 
~I 

W'ro ~ ifP("{ : ~ m 
f<:Iit '1ft ~ mr.r q';q' <n ~l1f 
f'!i1lT 'I'IfI' t' ~ ~ fWcmr ~T 
'l'lfl'af'fi'~mq;~;it 

'!'At t m it <tI{ f'Q1'lf.l'lrn' if ~ ~ 
f\'rit ~ ~ ~ ~ f'!i1lT;;n1t1rr I 

~r~~: ifllT~iI' 
lilf m.: ~ ~ flI; Iil<'ft lI'I!'fT 'fT qr;ft 
'fi'l'€I' if@' ~ ~ ~ ..n qy;ft ~ 
flfI.1T 'lIT ~ I m ifllT ~ ~ 
'I>'t '1ft 'fi1~ lf1;;r.rr ~ I 

~o ~1fIln:~ijr~ 

it fI' ~ cffir 0flTf 'fi'\ 'I ~ ~ 
'!'At ~f~ rn 'I>'t lf1;;r.rr ~ I 

Shri Kapur Singh: May know 
whether apart from the South Avenue 
difficuities, pending the receipt of the 
report of this committee which has 
been oppointed, any ad hoc steps are 
proposed to be unde,.~aken to safe-
guard against periodical summer water 
scarcity in the whole city of Delhi 
this year~ 

Dr. D. S. Raju: I would like to in-
form the han. Member that a new 
treatment plant at Wazirabad is 
coming up very soon. In about two 
or three months' time, and most like-
ly 'by the end of June, it is exp~c~ed 
to giVe another 10 million gallons 
more. By the middle of next year, 40 
million gallons will be available to 
augment the water supply of De!hi. 

Shri Kapur Singh: I am talking of 
this year, not of nelt't year. 
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Shrimati Savitri Nigam: Though it 
is a fact that water supply ha3 im-
proved quite a bit, what revelations 
were made by the surveys mentioned 
by the hon. Minister, what are the 
main points there, how are we going 
to haVe pure water supply here lind 
how long will it take! 

Mr. Speaker: Whether, what, how 
and how long~o many questions 
should not be clubbed together. 

Shri Sliashi Ranjan: The question of 
pure water supply has been raised. Is 
impure water also supplied? 

Mr. Speaker: Order, order. 

Dr. Sushila Nayar: If the hon. 
Member likes, I will be l(lad to re-
ceive her and she can sit with me and 
read through the interim report. It 
is a long report. 

Mr. Speaker: U tihe invitation 
only to the lady Member or to other 
Members also? ...... . 

An Hon. Member: There is no 
reply to your question, Sir. 

q'l'A<:r ~ : 'm ~r ;oft ~ 
~ f.I; f~ m <it ;;IT ~ if 
y'oo ~ qr;ft ~ <it ~ '-IT ~ 
f1r.rr lIT ;r@ flf<'!T ? 

WTo ~ ~ : l5fn:r;r, ~ if 
~~ flf<'!T ~ I W v.oo~~ it ~ 
~?m~~m~~ I o;rm~ 
~'Il ~ ~ I 

Shri A. P. Sharma: The hon. Min-
ister has said that special care will be 
taken for supply of water to MPs. 
What about other citizens of Delhi? 

Mr. Speaker:, She has said that. 

Dr. Susbila Nayar: For other 
citizens, we are doing everything po&-
sible. But Members of Parliament 
are very special citizens. We have to 
take special care of them. 

Shri Had Visbnu Kamath: That is 
not correct. ~e they VIPs or VVIPs. 

Family Plannlng Accessories 

.211. Shri Yasbpal Singh: Will the 
Minister of Health be pleased to state: 

(a) the steps Government propose 
to take for the manufacture of Family 
Planning accessories in India; and 

(b) by what time the country will 
have self-sufficiency in this regard? 

The Deputy Mlnlster in the MiDI&-
try of Health (Dr. D. S. Rajn): (a) 
The Government of India have issued 
licences to the private' manufacturers 
for the production of 92.55 million 
numbers of rubber contraceptives per 
annum. Three more schemes have' 
also been approved with a combined 
capacity of 242.98 million pieces per annum, 41.4 million foam tablets per 
annum and 0.46 million tubes of con-
traceptive jellies and pastes per 
annum. The proposal to start manu-
facture in the Public Sector is under 
consideration. 

(b) The country is self-sufficient in 
so far as production capacity of the 
chemical contraceptives is concerned. 
As regards rubber contraceptives, 
efforts are being made to set up and 
step up production. 

IS(')~~: "{x'f>i'l~~ 
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The steps Government propo!le 
to take for the manufacture of 
family planning accessories in 
India". 

l5fi~~:wit;jffi'l'~ 

R' flf; ~ f<iq; c;fr ~ ~ ~ m 
~ ~ f«1rr ~ f'fi(Rf ;f~ ~ ~ ~ 
~ if flf,cr.rr elm 'f>~ ~ ? 

Dr. D. S. Rata: So far as rubber 
contraceptives ,!re concerned, most of 
them are being imported. I can give 
figures. The imported pieces of rub-
ber contraceptives are 30' 4 million, 
and indigenous production is O' 248 
million. 

Shri Kapur SIqIl: Is 8D7 orally 
administrable medicine known which 
can ensure non-fertility in human fe-
males for a fixed period? 

Dr. Sushila Nayar: There are some 
hormonal preparations which have to 
be taken regularly; they are kn:non 
to prevent pregnancy. However, there 
are some doubts regarding their 
effects upon health; certain cases of 
thrombo phlebitis etc. have been re-
ported. As such in ndia we are using 
them only on an experimental basis 
for the present. 

"" ~ '"" ~: it ~ 
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NeyveU Project 
-I. 

f 8hrl Warior: 
Shri A. K. Gopalaa: 
Shri Vasudevan Natr: 

·leU. ~ Shri Koya: I Shri A. V. Raghavan: 
Shrl Pottekkatt: 

l8hri KapPea: 

Will the Minister of Irripti.. UIII 
Power be pleased to state: 

(a) whether the Kerala Govern-
ment's request for the supply of elec-
tricity from Neyveli in Madras baa 
been considered by Government; and 

(b) if so, the nature of decision 
taken? 

The Minister of Irrigatioa UIII 
Power CDr. K. L. Rao): (a) Yes, Sir. 

(b) 20,000 KW of power during 
night hours from 9.00 P.M. to 6.00 A.M. 
has been made available to Kerala 
from the MadraS Grid. 

Shrl wartor: What wu the requeIIt. 
of the Kerala G:>vernment to the 
Madras Government and the Central 
Government in this respect? 

Dr. K. L. Rao: In view of the mort 
age of power at present, the Kcrala 
Government first wanted 50,000 KW, 
and now they have reduced it to 20,000 
KW which is being supplied from the 
Madras Grid. 

Shri Warlor: May I know whethel' 
the Central Government will use ita 
good offices to give Kerala from Ney-
veli which is a Central project, suffi-
cien't electricity to ward of!' at least 
the summer months when there is • 
40 per cent cut of electric p(YWer in 
Kerala? 

Mr. Speaker: A good SUggestion. 

,*fuw~:it~~ 

~f1t;~~~iF'~"""'~r? 
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.... ~m:· ~ ... ..n ~ ~ 
'ft4>l'1 
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DI'. K. L. 8110: I do DOt haft b 
information about the charges that 

. are being made to Kerala. 

8hrI P. Vellkatasa.bbalah: May I 
• .know whether a similar request has 
been made to the Madras Government 
by the Andhra Government to supply 
-electricity to tide over their power 
·-crisis? 

Mr. Speaker: He should know about 
. his own State. 

Dr. IL L. Rao: The position about 
the Andhra Pradesh Government's 
representation was that they were 
!'!lltitled to some power from the Cen-
tral project in Neyveli, and therefore 
they said they must be given some 
power. This matter is under considera_ 
tion. 

Sbri Ramanathan Cbettiar: What b 
the surplus electric power available 
in Neyveli? 

Dr. K. L. Rao: At the moment there 
is no surplus in the Neyveli project 
as such. 

Committee on Cost of Construction 
Of Projects 

+ 

f 
Shri S. C. Samanta: 
Shri Subodh Uansda: 
Shri N. R. Laskar: 

*213. Shri M. L. Dwivedi: 
Shri Bhagwat Jha Azad: l Shrimati Savitri Nigam' 
Shri Sidheshwar Prasad-. 

Win the Minister of Planning be 
pleased to state: 

(3). whether the High level Tech-
··"}lical Committee has becn fo!"tned at 

the Centre as well as in the States to 
Teduce the C03t of construction of 
projects; and' 

(b) if n<U, when the Committee 
will be formed? 

The Deputy M1nlster in the Ministry 
of IAbo1ll' IUId Employment aDd for 
PIannID&' (Shri C. R. Pattabhl Raman) 
(a> and (b). The setting up of the 
High level Committee at the Centre 
is under active consideration. Similar 
Committees have been set up in a 
number of States . 

Shri S. C. Samanta: May I know 
wherefrom this proposal to set up 
such a committee came? 

Shri C. R. Pattabhl Raman: It ema-
nated from the Planning CommissioB 
itself. Actually. on the 24th October, 
1959 a circular letter was issued to the 
State Governments regarding the 
measures for achieving eco,,"omy in 
construction costs. In that letter it 
was stated that with a view to keep-
ing a watch on the progress of action 
towards achieving economy in con-
struction coos, a departmental com-
mittee was proposed to be set up at 
the Centre, and that similar com-
mittees might be set up by the State 
Governments. This suggestion was 
again stressed in various letters from 
the Planning Commission's Deputy 
Chairman to the various Chief Minis-
ters and the Central Ministries. 

Shri S. C. SaManta: Is it not a fact 
that there are so many evaluation and 
reviewing committees of the Plannr 
ing Commission? Why is such a 
committee necessary on reducing 
costs? May I know whether Govern-
ment is trying to have the projects 
done at the target costs? 

Shri C. R. Pattabhi Raman: Actu"l-
Iy, it is not setting up of a new com-
mittee. The Standing Committee of 
the National Buildings Corporation, 
which has at present 30 members, 
can be suitablv reconstituted to func-
tion as the ·Committee for Cost 
Reduction in the Planning Commis-
sion. 

Sbri Bhagwat Jba Azad: In view 
of the fact that the original estimate 
of any project multiplies many times 
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by the time of completion, how long 
'Will Government take to have !IlICh a 
GJlmDittee? 

Shri C. R. Pattabhl Raman: 
Actually States like Madras, Punjab, 
Kaharashtra, Rajas1lhan, Kerala and 
Gujarat have taken up the constitu-
tion of high level committees. 
(lflterruptions.) .1 must confess that 
80 far as the Central Ministries are 
concerned, there has been some delay 
but we are accelerating the progress. 

8Ilri N. B. Laskar: May I know 
whether the Planning Commission 
realises by now that the delays in 
etarting projects increases their costs 
and vitiate the ecollomy of the pro-
ject itself. What measures have been 
taken to streamline the administra-
tion and also remove delays from t'he 
planning machinery? 

Shri C. R. Pattabhi Raman: That 
1£ precisely the function of the com-
mittee in the States and in the Centre. 

Shrimati Savitri Nigam: What has 
been the experience of these cODl<-
mittees which have been set up in 
various States? Have they reduced 
"the costs considerably? 

Shri C. R. Pattabhi Raman: I am 
not in a p'osition to say we have not 
received any report so far on their 
functioning. 

Shri Daji: Is it a fact that all the 
. ,mggestions about the reduction of 
costs like narrow verandahs, less 
pillars, more domes, etc. are being 
followed only in the breach by all 
the States and if so, what step· do the 
Central Government propose to take 
to enforce them? 

Shri C. B. Pattabhi Raman: Coming 
from an hon. Member, the informa-
ti on will be taken note of. 

Shri Tyagi: I wonder whether I 
beard the Minister aright, he says 
there are thirty members on this com-
lIIittee. Is that committee working 
parallel to the Ministry itself? 

8hri C. L PaUaItId --= I _ 
sorry the hon. Member has not heard 
me properly. I have said that the 
standing committee of the national 
building organisation contains thirty 
members and that it can be rec<llllSti-

. tuted to function as a committee tor 
cost reduction under the Planning 
Commission. 

8brImaU BeDIIka BQ: What are tile 
reasons for the four years' delay and 
how long will it take actually before 
this committee is set up in the Centre? 

8hri C. L Pattabhl Bamaa: Then 
has been no delay. Many States have 
set up high level committees. .In the 
Centre, we are contacting the Works. 
Housing and Rehabilitation Ministry 
and we are trying to have a commit-
tee soon. 

Shri Iqbal Singh: Is it a fact that the 
construction cost in some States is 
double C'ompared to the other States; 
and if so, what is the finding of this 
committee about this? 

Shri C. R. Pattabhi Raman: Here 
again it is a matter of infonnation 
but r may add that in some areas such 
as Hill Tribe areas the costs may be 
less than in big urban areas. 
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8hrl C. B. Pattabhi BamaD: It elI"-
sages every project, it is quite com-
prehensive. 
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[The Barrage and Irrigation system 
of the Damodar Valley Corporatioa 
was transferred to the Government 
of West Bengal with effect from 
2-12-63. Proposals for re-organisatioD 
of the Corporation are under active 
consideration.] 

Shri Warior: May I know whether 
before transferring 1lhis canal sy .. 
tem, the West Bengal Government 
has paid all the outstanding dues to 
the Central Government? 

Dr. K. L. Bao: There is no parti-
cular question of payment in this. It 
is only a book transfer, and wheJI 
they take it over ftnally, or when the 
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-accounts are settled, the expenditure 
-or the value is also transferred to 
them. It is about Rs. 44 crores. 

Shri Warior: Last time, it was 
-mentioned that the postponement of 
the taking over of this system by the 
West Bengal Government was due 
-to certain difficulties which the West 
Bengal Government had raised about 
tihe canal system. What was the 1I.na1 
-decision on that issue? 

Dr. K. L. Rao: The West Bengal 
Government has appointed a com-
mittee of its own to look into this, 
and the committee has reported 
favourably, I understand. A:D.ywa7, 
ao far the West Bengal Government 
have not said anything about this 
-transfer. They have taken it over. 

Shri. Trldib Kumar Chaudhuri: May 
I know, with regard to the reorgani-
lIation of the Damodar Valley Cor-
poration and the proposal of splitting 
up its activities, whether the World 
Bank Which has lent lakhs of money 
to the DVC has made its views known 
to the Government and they have 
expressed themselves against the 
breaking up the DVC organisation as 
it is at present? 

Dr. K. L. Rao: There was no such 
-observation by the World Bank. In 
tact tihese loans are guaranteed by 
the Government of India. 

8hri Bade: Is it a fact that the 
Public Accounts Committee has 
reported that there is SO much COl!-
ruption and mismanagement in the 
Damodar Valley Corporation and 
therefore the Government wanted to 
reorganise the whole Corporation 
rules and the Corporation itself and, 
if so, what steps have the Govern-
ment taken on the recommendation 
-of the Public Accounts Committee? 

Dr. K. L. Rao: The hon. Member's 
-lISsumption is not correct. This 
reorganisation is being done on a 
-functional basis. 

Shri Bha~at .Jha Azad.: May 
!mow whether 'One of the important 
,aspects of the reorganisation ()f the 
-.J)VC is also to shift its headquarter. 

to its proper place and, if 10, what 
decision has been taken by lihe Gov-
ernment in that regard? 

Dr. K. L. Rao: The location of 
headquarters was not at all ODe of 
the considerations on which this 
reorganisation has been thought of. 

8hri Hari Vishnu Kamalih: a it a 
fact that the bright and rosy picture 
which the then Minister, 8hri N. V. 
Gadgil, drew when he piloted the 
Bill in this House, has remained a 
mere dream and, if so, to what extent 
is the internal conflict among the 
Central Government, the Bihar Gov-
ernment and the West Bengal Gov-
ernment responsible for these untulr-
filled hopes? 

Dr. K. L. Rao: I do not know 
exactly the picture given by the then 
hon. Minister, but the DVC has done 
its work well on the development of 
Damodar river; it has built the dams 
which are economically possible; theT 
have developed the irrigation which 
was visualised aDd they have devel'Op-
ed power which is much more than 
what was anticipated in the begin-
ning. 

Shrl Bari Vishnu Kamath: Question. 
Shri Bade rose-
Mr. Speaker: I would give him 

another opportunity later. He wUl 
kindly resume his seat. Shri 
8amanta. 

8hri S. C. SamaDta: May I know 
whether the conditions that were put 
by the West Bengal Government 
were accepted by the Central Gov-
ernment and, if so, whetiher there will 
be any necessity far amending ·the 
DVC-Act? 

Dr. It. L. Rao: In any case, with 
the reorganisation of the DVC, the 
Law Ministry has advised that an 
amending Bill has to be brought and 
it will be brought in due _ 

Shri Bade: My difficulty Ia th.I&. 
The hon. Mini.ste: qas said that I 
have ,ot a wrong assumption about 
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the Public Accounts Committee'. 
remarks. Shri Tyagi is there; I :refer 
the hIon. Minister to 1Ihe relevant 
pages of 1Ihe Public Account COlq-
mittee's report -m which they have 
aaid that there is mismanagement, 
there is curruption and that there is 
also some struggle between the West 
Bengal Government and the Central 
Government. Therefore, they want to 
reorganise the corporation. That 
was the recommendation of the Public 
Account Committee. Shri Tyagi, the 
Chairman of the Public Accounts 
Committee, is here and he can say 
whether I am wrong or my state-
ment is wrong.' 

Mr. Speaker: Order, order. 

Shri U. M. Trivedi: Sir, this is a 
Yery important question. I am very 
sorry .... 

Mr. Speaker: If any hon. Mem-
ber thinks that the answer given by 
the Minister is wrong, then the proper 
course for him is to write to me. 

Shri U. M Trivedi: It is not a ques-
tion of thinking. If I may humbly 
submit to you, Sir, here on the floor 
of this House .... 

Mr. Speaker: I cannot procEed wit..'1 
the investigation just at this moment. 

Shri U. M. Trivedi: Here is a me~ 
bel" of the Public Accounts Committee 
who says .... 

Mr. Speaker: Of course, it il 
expected that the members know 
what has happened in the Public 
Accounts Committee and they are 
very well familiar with the reports. 
It is also exoected that the answers 
shOuld be - correct and 1 have 
to persume that they are cor-
rect. If any hon. Member feels, and 
he is c'Onvinced and he has records as 
well in support, that the answer given 
on the floor of the House is wrong he 
should write ~ me along with 1lI1e 
records. Then certainly 1 will !lee 

that the Minister corrects the answer 
when I find that he has given a ... ron,. 
answer. 

Shri Ra.uga: May I suggest, Sir,. 
~I appreciate the forbearance of m,. 
hon. friend, Shri Tyagi, the ChairmaD 
of the Public Accounts Committee--. 
that the hon. Minister be good enough. 
to consult the latest reports of tht.> 
Public Accounts Committee as _n 
as the Estimates Committee and 
make sure that alI that he has said 
is quite correct, that the objectives-
of the corporation in regard to i:r-
rigatiOn have been fulfilled, the ob--
jectives in regard to flood control 
have been fulfilled and it is a satis-
factory thing now? It is a most extra· 
ordinary statement that he has made. 

Dr. K. L. Rao: May I submit, Sir, 
that what I said, When I stated tha' 
the hon. Member's assumption is not 
comect, was with reference to tIw 
fact that that was not one of tM 
factors on which the reorganisatioJl 
of the DVC has been undertaken. The 
recommendations of the Public Ac-
counts Committee are well known· 
and they are gone into thoroughly .. 
The various objectives with which 
the DVC has been set up are fairly 
satisfactorily done, and I was onl,.· 
answering the hon. Member's ques-
tion ... 

Shri Bade: He is praising the DVC 
whereas the whole organisation . . . 

Mr. Speaker: Order, order. Now be. 
is answering that he is aware of all 
those observations, but he is only 
asgerting that the basis Of the re-
organisation which he is referring to 
is not those remarks but S')me other 
considerations. 

Shri Barish ChaDd'ra Math .... : Mr 
Speaker, the hon. Minister said the 
assumption of the hon. Member who. 
put the question was wrong. There 
is no questiOn of any assUlIlPtion 
whatroever. It is only based 01l 
certain facts which he has related. U-
the hon. Minister had said that those 
facts are correct, they have taIttm 
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them into consideration but still there 
is something else, then it is another 
matter. He must make his position 
clear. He is not to answer that the 
assumptions are wrong. There is no 
question Of any assumption. He ha. 
made no assumptions whatsoever. He 
has based his question on certain 
factual information. If the answer 's 
that the reorganisation is on very 
difterent grounds even though they 
have taken into consideration those 
facts because they have not been res-
ponsible for it, the two things cannot 
go together. On the one hand he 
says that he accepts what is there in 
the Committee's report and, on the 
other, he is .praising the past manage-
ment. Then he says that the reorga-
nisatiOn is an different grounds. 
These three things are absolutely 
contradictory to each other. 

Mr. Speaker. How I understood 
the Minister was that it was a wrong 
assumption that the reorganisation he 
has been referring to is based on or 
has been warranted by those remarks 
that have been made by the Public 
Accounts Committee. He says he is 
aware of them-all of them may be 
correct or part Of them may be cor-
rect; that is a different thing alto-
gether. But he says that the reorga-
nisation that the Government has 
ordered is on different grounds and 
not on those grounds. That was the 
'assumption' that he referred to 
(lnterruptiOftS) . 

Shri Tyagi: If the Minimer says 
part of them alone are correct, that 
is an aspersion on the Public Ac-
counts Committee. I challenge that 
there is nothing incorrect in them. 
May I know from the hon. Minister 
which part is incorrect? 

Mr. Speaker: I would like to tell 
the Chairman of the Committee that 
it is not fair to ·challenge the Minis-
ter in this manner in ,the House. or 
course, he can challenge them; there 
is no denying that fact. 

Shri Tyart: I have to dcfeitct mY 
CommIttee. 

Slu1 Bari vWmll Kamath: It ia 
Committee Of the House. 

Shri Bade: The Minister is still 
praising the DVC. 

Mr. Speaker: Then what shouI4 I 
do? 

Shri Thiramala Bao: May I !maw. 
whether the report Of the Public 
Accounts Committee refers to the 
state of affairs a few years old or 
something of recent times? 

Sbri Nath Pal: Latest. 

Shri Thiramala Sao: Because th~ 
accounts come very late. 

Shri Natb Pai: You better read the 
reports some time. 

Shri Tyagi: They are based on the 
Report of the Auditor-General which 
is placed on the Table of the House 
every year. Naturally, the Public 
Accounts Committee always goes into 
past accounts and not of the current 
year. May I know from the Minister 
whether it is not a fact that the 
partners Of the DVC, meaning the 
State Governments who are parties 
to it, are having even legal disputes 
on financial transactions between 
them of a very big nature? 

Dr. K. L. Rao: May I take this op-
portunity to say once again that wheft 
answering the questiOn of the hon. 
Member I did not mean the obser-
vation of the Public Accounts Com-
mittee or anything of that type? All 
that I said was, as the hon. Speaker 
has stated, that the functional re-
organisation is being thought of not 
on account of this fact. With regard 
to the query of the hon. Member 
whether there has not 'been some 
controversy or conflict between the 
participating States, it is so and that 
is one of the reasons why DVC .. 
being re-organised. 

LaRd Reforms Committee 
+ 

(Shri Rarl VlslmlI KamaGa: I Shri Yashpal SiDI'h: 
I Shri Vlshr&ll\ PraauJ: 

-115. I Shri Dhaoa: 
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I Shri B. P. Yadan; 
I Shri Bishanchander Seth: 
I Shri Bhagwat Jha Azd: 
I Shri D. C. Sharma: 
I Shrimati Savitri Nipm: 

-{ Shri p. R. Chakraverti: 
I Shri Subodh Banada: I Shri Sidheshwar Prasad: 

Shri P. C. Borooah: 
Shri Kolla Veakalak 

I Shri Warior: 
I Shri Vasudevan Nair. 
L S:d M. K. Kumaran: 

Will the Minister of PlaDDlDg be 
Pleased to state: 

(a) whether the National Develop.-
ment council has appointed a Land 
Refonns Conunittee; 

("b) if so, its duties. functionS and 
. powers; and 

(e) its work and achievements up.-
to-date? 

The Deputy MInIster In the MbdI-
try 01 Labour aDd Employment IIDll 
'for 'Pl~ (Shri C. B. PaUabhl 
'Raman): (a) Yes, Sir, 

(.b) The Committee is to review at 
regular intervals the progress of land 
refonns in different States and suggest 
measures for strengthening and im-
proving implementat.lOn, 

(e) The Committee met on Decem-
ber 23, 1963. Requisite data are being 
collected regarding Implementation of 
land refonns and the difficulties ex-
perienced by State Governments in 
expeditious and effectiVE implementa-
tion, 

ShrI Bari Vlslmu Eamatb: Mq I 
'know what the ex-Minister of Plan-
ning, Shri Nanda made some time 
ago, I believe in Jaipur, is still true. 
that the assistance to essential land re_ 
forms In the States has large17 come 
from the Congress Legislature Partiell 
themselves, if not in some state. the 
oChief Ministers themselves and, If 

so, what success if 1lD7, has been 
achieved by the G()vernment or this 
Conunittee in overcoming such resist-
ance from the Congress Legislature 
Parties and some Chief Ministers? 

Shri C. R. Pattabhi Kaman: As 
stated by the hon. Finance Minister 
the other day, it is really fOr the 
Stateg to implement the land refo:-m& 
There has been a good de3-1 of lrgis-
lation in the States on various ao;pecta 
of land refonn. With regard to im-
plementation, hon. Members havp been 
supplied a copy of the pUblication 
"Progress of Land Reforms", It is true 
that in some respects, however there 
bas .been deficiency in implementation 
as a consequence of which land re-
form has been less effective than 
hOPed for. Therefore, a committee has 
been constituted by the National 
Development Council with the hon. 
Home Minister as Chainnan and E01!!e 
Central Ministers an,d various State 
Ministers as . members. Since a time 
limit of three months has been fixed, 
lOme time about March it is expected 
to receive some data. 

Shri Bari Vishnu Kamath: To what 
extent has Acharya Vinoba Bhave's 
Bhoodan and Gramdan yagna move-
ment succeeded in creating a pro-
pitious climate for land reforms in 
the country and how far has the 
volume of landless agricultural labour 
been dimished ar redUced thereby? 

Shrl C. R. Pattabhl Raman: They 
are constantly being studied. Actu-
ally, a conunittee in the Planning Com-
mission is stUdying this matter and 
even today this committee is meetinc 
under the chairmaru;hip of Shri Jal-
praikash Narayan. It is studying not 
only waste lands but also gram dan 
and other lands available an,d a com-
prehensive plan is being drawn up. A. 
I stated in the beginning, it is far the 
States to implement them. We are 
constantly drawing their attention to 
this. 

-it II1I'm'f fq : ~ m ~­
iI?:~~~t~~mtlf'iml" 
~it ~~mw~~ 



1637 Ora! Answers PHALGUNA 1, 1885 (SAKA) Ora! Answers 1688 

~ ~ "ihU4,(fe'l ~ ~ ~ m ~ 
~ qif ~ ~ 'ilI'm <kr<m: if~r ~ 
~ t ;;r;r fifi ~ ~ it "I'r.i'm 
~ qif ~ orocm: q;r t I it ';;fT"if'IT' 

~ ~ fq; <m ~ q;itt\" 'liT ~ 
~ ~ 1fllT t fit; S1;f ~ ifOT ,,!Iif m 
~ ""ff.t 'F f<;rit ifOT~lzq ~ ifOT 
OR f;t;m ;;rrlf ? 

~ ~ (lift .0 Uo It'lW) : 
~ ~ <if wr;ft "Ulf ~, ~~ om: 
~ it<m~W!im~? 

lift tm'm'( ~: ~ lJ.o tft"o ~ 
"liT «rif t ..... 
~ ~ : "'Ii;" ~ ~ fq; ;J<n: 

~ l"J""'IOfif~ it ~ ~m rorr t fifi 
~ ;ifJ;fcif<:<r 'fiTnm ~ ~ 'fi;"i" 
~~ ~ 11"1" 7.fT ~ l1'f qif ~q;~ i\"T 
~ ~ t ~ "I'~ <r.l,m-~w;r if~ 
'lIT, 'fi;"t ~ l1'f ~ ~ I 'f7.fT ~ ~ 
..rr mif~ 'liT ~ 1fllT ~ ~ om 
~ ~ q;<it «'f'f S1;f;fur 'liT ~ 
"tlf.if "{liT ~ 7 

lift if 0 Uo ~ : ~ 1l"1"T' if@' 
~ I ~ qrn m 'I1rr'f" q;r ifOT~ q;rtfi ;r.:r 
~ I 

lift ~ smT1": ~ m, 
~ m.: 11E':f m ~ ;;it it; ;;f;mrr 
t ;J~ifOT ~~ 'IiilT ;;om t ~ ;;it 
~'IiT~~'fil"~~~ 
~ ~r q;"BT ~,;fr;t;-U ~ 'limIT t I 

~ ~T f<;rit <kr<m: ~ ~ q;r 'Iil1 t 
it 0IT'f'IT ~ ~ fir. lIf; ~ ~ 
","itt\" -.IT <'I'TIT l!;'f~ ~ '!i':1'f ~, 
;Jif'IiT ~ q;: ma'f\"R 'fT"!1"I1 m 'F ftrt 
~ ~ q;~ ;JonMt ? 

lift 1(0 "Uo ~: <rg<r 1'f;;IT ~ q;~ 
~;;rr ~ ~ I ~r lir m qf.r mIT 
f, ~~~'f%, ~~7.fTm 
:2138 (Ai) LSD-2. 

'ITl1 ~ m q;~, f.r« ~ ~ <i ;;ftffit 
~ '5'« q;: '3".f't" f"l:'liTi" o;rrq; ~ ifOT 
oriff.r 'F il': Wlf if ~ ;J~ ;;rr ~ 
~ I ~it lf~ m ~ f;t;m t fifi ;;IT Wlf 
~1 'liT ~ q;: ~ <'l"~,;;'fi"'!iT mm 
~~~'Mtl 

lift IiI1PIr lIT : "l'T ~~ ~, ;J.,-fi't 
~m ..... . 
~ ~ :m<f~~~~ 

'!i':~6"~ litmm~q;Q:W 
~ I 

Shri 'Bhacwat Jba Aza4: In view of 
the statement of the hon. PrIme Min-
ister who happens to be the Chairman 
of the Planning Commission as also of 
Shri Nanda who was the Vice-Chair-
man of the Planning Commission that 
nothing has been done to implement 
the promise of land reforms in the 
First Plan, may I know whether the 
assignment ot duties to the Committee 
is to collect facts to substantiate that 
statement or whether the Committee 
has been charged with doing some 
work for their implementation? What 
is the nature of it? 

Shri B. R. Bhapt: I think, the 
second obsel'Vation of the hOD 
Member.. .. . , ;if 

Shri Bhapat Jha Azad: We want 
to know what are the details. EveI'J' 
time you tell us that it is being done. 
We want to know what is being done. 

Shl'i C. R. Pattabhi Raman: The 
Committee seeks to obtain detaileel 
informatiOn regarding the implemen-
tation of land reforms programme and 
the difficulties experienced in expedi-
tious and effective implementation. 
For that three months' time has been 
given. That is precisely what I re-
ferred to. Actually, the Joint Secre-
tary in charge has visited one State 
and is visiting the other States, that 
is Bihar. Gujarat Rajasthan, Madhya 
P~adesh, Maharashtra and Mysore. All 
this is being done uniler the three 
months' tim.e that I referred to. 
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Sb.rimati Savitri Nigam: W'hat step. 
is Government intending to take to 
make the land refonns legislation uni-
fonn? Is a model Act being proposed 
to be drafted .by this Com. ... nittee? 

8mi C. R. Pattabhi Raman: It will 
be a tall order because the tenures 
vary from State to State and the 
States really are to implement it 
because land is a State item. There-
fore they are consi.dering it. 

Shri War'lor: May I know whether it 
has come to the notice of Gover'lment 
that some of the recent land refonns 
legislation has taken away 30me 'other 
existing right whiCh had been enjoyed 
by peasants and has not givc,n more 
rights to the peasant? Ha, thRt come 
to the notice of Government and will 
that also be referred to this Commit-
tee? 

- Shri C. R. Pattabhi Raman: I think, 
the hon. Member clIn refer to r.nly two 
States, that is, Gujarat and KErala, as 
regards legislation which has been 
struck down by the Supreme Court. 
I think, he is referring to Kerala. A 
new Act has been passed. If, as the 
hon. Member says, some rights have 
been taken away, it is a matter for 
study. There again it is for the States 
to implement. 

'1ft ,,"0 mo ~ : ~ -q;IT ;;IT 
~~~f'f;;;j'i ~~~'3',tftlfoii 
m'fi~~;;rT~~I~~ 
~iRf.tt~ ~~~ 
it;;rr ~ me.r w: ~ ~ ~ W~~­
mf '1ft <rgcr <rorm ~ q'tm;ft 
{r<fT ~ I ~ <Rlf.t t f<:Iit ~ 
m m me ;r.rril1ft ? 
8hri C. R. Pattabhi Ramau: The 

creation of a record of rights is one 
of the steps taken so that the owner-
ship and' the tenures will ,be studied. 
That is one of the items in land re-
fonn. 

'1ft oil!P!l <I..... : om ~ ~ 
it ~ it ~ t qrnmr, ~ 

~t~<mif~~~Wt 
~~f<I;~t ~:T'" iI1lT~T~ 
'I<lT :a-«if w 'ifi11 t W1R t f.m '1'11" 

>m:~~~? 

~ il'o '{(O ~ : ;;Tl!R ;;rr ~ 

<'IT1:J'f. ~ ~T ~fTif.r ;;fj(f.t <'IT1:J'f. ~ 
t l.'! 'i'Jl1l 'f.T ;;rQt 9"fi' ".-opel ~. ,.« 'liT 
"{fJ'l ,,~ 'f.ttIT I ~ fi:'liTit q ~ 
if:rf fT~.r ~ ? 

Shri Daji: Is there any truth in the 
report illat the Government and this 
Committe2 have given an unequivocal 
direction th~t all the States must com-
plete the implementation of land re-
form < before the end of the Third 
Plan? 

Shri C. R. Pattabhi Raman: I have 
alreajy stated that they have already 
held the first mer;ting and they are 
collecting data. They are aware at 
the urgency of the question. 

Sbri Gauri Shankar Kakkar: May I 
know whether there is any measure to 
give cultivation rights to landless 
labourer,. the' actual tillers of th~ 

land? 

Shri C. R. Pattabhi Raman: That is-
also one of the items envisaged in the 
land reforms. 

Supply Of Electricity to Nepal 
+ 

'Z18~ {Shr! Yogendra fia: 
Shri Koya: 

Will the Minister of Irrigation .. 
Power bE' pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to construct power 
stations for supply of electricity tD 
Nepal; 

(b) if so. which sites have been 
selected for tileir lOCation; and 

(c) tile capital'investment in f.hesIt 
projects?' 

The Minister of Irrigation ... 
Power (Dr. K. L. Rao): (a) to (c). If. 
statement is laid on the Table of thP 
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House. [Placed in Library. See No. 
LT-2351/641. 

~ lfu1:a Ill: ~ ~ ;f.r 
'fTl:'f ~ ~<ft W 1m;'; ~ 
~ ~ ;;IT ~ '!1 :>l'ft ~n t, 'F-IT ~1 

~T 'f.T 'IT'f'f ~ l1<."'m ~ 'J';1" 
~, ll"R":";if.f, '1'i 'F-IT ii1 fv: ~ ?i'f 

l'P'l"W1T <n: f<filT1: ""~ 't R'1" <fll"fT 
~ ? 

Dr. K. L. Rao: I did not foilow ex-
actly. 

Mr. Speaker: He wants to know whe-
ther the Nepal Government is im-
plementing the commitment that it had 
made in lieu of our aid to help the 
Nepal State. 

Dr. K. L. Rao: The Nepal Govern-
ment is giving extremely cordial co-
operation in the construction Of these 
various projects. 

~ Iitif;ir III : 'l'>"im <f~'fT ~ ;lTT'; 
m:<!ii<: ;f.r ~ oft "fro.'iT I ~ 
~'fT Eit .~4TliT <1"ff.t ~ f¥t ~ 
ill" '!fr liM 'iT ~ ~ I 'F-IT m-r 
l1<."'m it -a ",if; f<;rif orro ~fu' ~ 
oft ~ 

Dr. K. L. Rao: I am glad to state 
that His Majesty's Government is 
giving the necessary fRcilities, the land 
in the Kosi area at Dalwa. 

Shrl Bhagwat lha Azad: May I 
know whether the electricity produced 
by the Gandak hydro-electric project 
and SO also by the Kosi project being 
built, at the cost of. Rs. 425 lakhs and 
Rs. 278 lakhs respectively, will be ex-
clusively supplied to the Nepal terri-
tory or any share of it will be avail-
able in the area in which the electri-
city is going to be produced? 

Dr. K. L. Rao: In the case of Gen-
dak project, the power generated will 
be supplied to both Nepal and the 
Indian territory till a load of 10 MW 
is built up and after that the power 
-will be completely given to the Nepal 

territory. In the case of the Kosi pro-
ject, 50 per cent of the load will be 
given to India and 50 per cent will be 
given to Nepal. 

Shri Bishwanath Roy: May 1 know 
what steps are being taken for setting 
up the power houses in connection 
with the Gandak project in the! area of 
Nepal? 

Dr. K. L. Rao: The construction of 
the power house and power sy~tE:m in 
the Gandak area is under th .. proces. 
of construction. The actual corutruc-
tion has not been taken up. But the 
necessary steps have been taken and 
the proiect will be complt-~cd in a few 
years time. 

Shri Hari V~hnu Kant,th: Is it a 
fact th,'t Ch;na hos rL-eently backed 
out of her earlier promise to build 
certain prcjec:s in Nepal and i, so, 
h~ve Go'-ernment seized this opportu-
nity to cultivate better relations with 
Nepal and to wean it from China by 
offering to build those ;Jrojeets for 
Nepal? 

Dr. K. I •. R,.o: I am afraid I do not 
have that information with me just 
now. 

Unaccounted Money in Market 
+ 

(Sbri Harish Chandra 
I Mathur: 

·217. ~ Dr. L. M. Sing-hvi: 
1 Shri Prakash Vir Shastri: 
\.. Shri Hari Vishnn Kamath: 

Will the Minister of Finance be 
pleased to state: 

(a) Government's latest estimate of 
unac0"3unted money in the market; 

(h) the basis on which the estimate 
is placed: and 

(e) the economic ills attributable to 
this unaccounted money,' 

The Deputy Minister in the Minis-
try Of FiIllUUle (Sluimati Tarkeshwari 
Sinha): (a) and (b). It is not possible 
to make any reliable estimate of 
"unaccounted money" fJl the country. 
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(c) I would invite tlb.e attention of 
the hon. Members to paragraph 18 
of the Statement made by the Finance 
Minister in Parliament on the 16th 
December 1963. 

Shri Barish Chandra Mathur: May 1 
know what efforts have been made or 
are proposed to be made to bring this 
money to the surface. and whether the 
banks in the private sector are a 
handicap in it? 

'Ibe M"mister of Finance (Shri T. T. 
Krishnamachari) ~ The bulk of the 
money that is said to be unaccounted 
fOr arises from tax evasion. Methods 
will have to be adopted and devised 
in order to eliminate this form of 
money going out Of the treasury. So 
far as the banking institutions are 
concerned, once the money comes into 
the institution. it does not remain un-
accounted; it is money which has to 

.,be accounted for. I do not think, 
1iherefore, that the banks in any way 
help in regard to circulation of un-
accounted money. 

Mr. Speaker: Now, short notice 
question. 

Shri R. Barua: The question raised 
in my adjournment motion is a mat-
ter of public importance because it 
relates to the raising of anti-Indian 
slogans and also to the movement ot . . , 

Mr. Speaker: Order, order. The hon. 
Member may resume his seat. This 
is not the way to interrupt the pro-
ceedings Of the House. The hon. 
Member knows it very welJ that the 
short notice question is to be taken 
up now. 

SHORT NOTICE QUESTION 

I1i an ~ "" !INR 

+ 
r ~,o ~'" ~l\'F ~fl!!f' : 

S.N.Q. t. ~1liI' ~ ~~ ~ : 
LOJit f.~lI'''~ : 

't!lT .-ra """ p lj;iT ll'i! ",",if 
'*" 'li"lT ~ f.f; : 

(iii') ltlIT ~ " ~ f.F ~ ~ 
~-~if.rt~ m'IiT9;I\1TiI' 

~ ; 

(111) ~~, cit ltlIT ~ m " ~ 
f.f;~it;~~~ifm~­
(!ft~~;~ 

(tr) ~ ~, cit ~ '*" ..m: 
~ ~ ~ if ltlIT ~T '*" lJliT 
~ ? 

p~ti~~ 

(iii') ~ "!if I 

(111) ~ (tr): ftr.fr if ~ 
~ ~ lIT'f 'fI1f ;;fIT en: ~ if ~ 
~ ~ ~ ~m'4' ~rit~~ "q"ff;p-
fwiT if ~~ ~~ 'Ii!i' l:t ifr gmt ~I 
~,~if~~mlfi 

~ ~ ilt '*" ~ lIla'T '*" f'l'mft 
"1\1: <ir ~ I s:.r ~ <'I'1T\11T Xoo ~ 
~ '*" ~ f ';lTmf.;;PT~ ~ C;' c; X ~ 

srfu' f<1<R:<'I' lIT 9 t . X 0 m w. lR' "'1; 
lIT'f en: ~ T~i 'fiT ~ 7fT ~ I 

~ if ~ ~ flT"!1 'fiT m ~ 
'fU ~ ~ 'fil11 rn ~ f<'Iif ifi'i!T tfll'T 
i I H ~ ilfU ~ f<p.rr tfll'T mc:r 
~ .mr 'f':'¥ ~ en: )( ~ <m. til:t 
51f:; f"lWffll'1'11 ~ forJifor:; lIT'f '" ~ 
'lIT ;:1.1' ~ I 

[(a) No, Sir . 

(b) and (c). The prices of indigen-
ous wheat in Delhi generally move- in 
sympathy with prices in Punjab from 
where Delhi largely receives supplies. 
The Government, however, are reLeas-
ing large quantities of imported wheat 
from Government stock' in Delhi. 
About 500 fair price shops are now 
selling imported wheat to the consu-
mers at the retail price of Rs. 3S'81 
per quintal or Rs. 14'50 per maund. 
The roller flour mills in Delhi have 
also been asked to work to full capa-
city. Atta produced by these milla 18 
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being sold through a large number of 
retail shops at the controlled retail 
price of 43 nP per kilogram.] 

WTOmf~~:~~ 
me '!if 'lWf W l;!11lI" <t<lT ~, 'if!<:: tt<F 
~ l;!11lI" 1Z'!1 ~ ~ <t<lT ~? if 
~ 'lWf ~ ~ ~, wffi ~T '!if 
'lWf ~ I m.: ~ If(:r~ ~ <t<lT ~, 
m.: <t<lT m<m<: if, 'lll'f ~ ~ ~ 
f'f\' wreT !Iim'f ~ if'f1 lfi! <t<lT ~ ? 

The MInIster of State III the MIDIs-
try of Food and Agriculture I ShrI 
A. M. Thomas): There has been con-
siderable increase in the price of indi-
genous wheat, but there has not been 
any increase effected in the price of 
imported wheat which is aVllilable at 
Rs. 38.85 per quintal. (Interruption .• ). 

Some BOD. Members: No, no. 

Shri A. M. Thomas: I said imported 
wheat. With regard to indigenous 
wheat, it had gone up to Rs. 41:53 on 
12th February, 1963. 

Shri Daji: The question was: what 
was the price last year and what is 
it today? 

Mr. Speaker: So many Members 
need not interpret the question. 

Shri Daji: It was in Hindi 

Shri A. M. Thomas: I said the price 
Of indigenous wheat has risen consi-
derably. If we make a comparison 
with last year, about this time last 
year it was Rs. 41'53 whereas now It 
is Rs. 59.61 per quintal. 

Mr. Speaker: His question is in this 
manner: what is the price of indi-
genous wheat just today in the war, 
not in fair price shops but otherwise, 
in the market as it is available. That 
is one thing. 

Sb.ri A. M. Tkomas: It is roughl:'!' 'Rs.. 
60 per quintal. 

Mr. Speaker: Then what was it • 
year ago and what was it two month8 
ago? 

Shri A. k Thomu: I said it Willi 
Rs. 41'53 a year ago. 

Mr. Speaker: One month ago? 

Sb.ri A. M. Thomas: It is les. b7 
about Rs. 1-2 per quintal. 

Mr. Speaker: Is it also known what 
it is likely to be till the new harvest? 

Shri A. M. Thomas: In fact, I would 
like to take the House into C(lnftdence 
in this matter. (Interruptions). There 
is no use getting excited like thla 
(Interruptions) . 

Mr. Speaker: Order, order. 

WTo mf '1;f1~ "'~: #r~ 
cl['l\" ~~!>T ;; R<IT ~ I 

'ltlilll '1~~ ; if +i7 ro 'R ~ 
~ I ;;fr ~ ~<'f ~ iI1<: ;;fr ;;;cmr ~ 
lfi! WTT ;r;; if, ;ifl>: ift ~ ,~ eft 
m<R l'f<r Tf ri', "rf'f\"f ;;ror ~ wit 
~~ ~:Wt ~ ~ m ~ 'ffiT ~ 
<'!'l"ffi I if ~R offr.f f'f." it.<r<:: 
~ f<iO¥T ~ <.% m<: ¥ I 

WTo mf ~ ~ ; if 11"fr ;;rr 
~ 00rcr 'f1«IT R' f'f." ~ ~ if, ~~~ 
;rf~~1 

Shri A. M. Thomas: We are reslly 
concerned at this rise in prices. But 
the House may kindly take into con-
sideration the fact of lower produc-
tion last year. In fact, the peak pro-
duction Of wheat was about 12 mil-
lion tons in 1961-62. From that it came 
down to·lO.7 million tons in 1962-63, • 
drop to the extent of about 1 mil-
lion 4 lakh tons. As hon. Members 
know, the prospects of the next wheat 
crop are also not bright, so that natu-
rally because of lower prod'Jction, 
prices have gone up. But- as lar P.s the 
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vulnerable section of the population, as 
far as any member of the publlc, is 
concerned, we are prepared to release 
adequate stocks, of imported wheat. It 
is generally well known that lmpoi-t.. 
eci wheat is more nutritious, although 
it is not as soft as indigenou.J wheat 
and people have got some preference 
for indigenous wheat. But as far as 
the distribution Of imported wheat is 
concerned, we have stepped up the 
quantity of distribution ... 

Shri Gauri Shankar Kakkar: On a 
po\int of order. When a s;pecifitc 
question is put for a specific answer. 
the Minister is indulging in a long 
speech. In this manner, the time of 
the House is waste'i. It was a 
very simple question that was put. 
What was the price last year, what is 
"the market price today? Instead of 
giving a reply to that, a long speech 
is being made. 

Mr. Speaker: Order, order. The ans-
wer has already been given to that. 
Sometimes a Minister has !o anticipate 
certain other questions and might 
make a statement. 

.-To WI' ~ ~l : ~ cr:m 
"'<ml'~~%i" 'l;[l'f~~rl'li": 
~. f'l'1~~itlrt~ 'l'1' ~ 
~ f<::lIT I 

!II'ml ~ m<I' ~ ~ 
"'I>1f1l'if1 

'CTo WI'~~ : 1lim 
ll'l!; f." >:f~'t '1'~ '1ft ~ 'R "iT fffi 
;;,m ~ <q qr;;yn:: '1ft ~ fffi 'li'T 'f~ 
~ ~ t, 'fltT m:q;n: it '!IT<rr ~ f'l'1 
~T 'fiIffl'i ~ <fr"f it ~. lrnl a'l<: ~ 
~, 'l; ?.:.If ~ '3'm ""~ If;'t :>.rim ;;rrif, 
m<:" ~;, crT f'l'1(f.r 'R I 

l!m'l' <NT ~ "'"' (...n m f~) : 
+!'T"R'P1' >:f~. " lTt ~ 'ff~ ;;IT 
~~~\1ffi;,,{Tf~~ I ~ 

~W~'l'1r~~f'l'1f~ 
'q'Jlf ~ ~ <t\' ~ 'R ;m;rr f'f'IRIT 
~~f~"1'rf~lIW'Ift~ 
~~~'li'T~f~~,~~ 
"'~ ~r ~ I f~ tc 'R m;;r f~ if 
~ <:",111 <t\' ~ 'R 'lfit f<r'li' ~ ~ 
l:fTfwft<t\'~'f>Tf;m;;yt~~ 
~ lrt ~ if ~ ~ 0 <1l1lT <t\' 
m<rr€t ~ ft:rl1; 'l'1,'liT ~ I ~ 'l'~ ~ 
~ "I'rf~ I ;;IT m;;r ~ lfllf '1>1' 
~ 'R.'lfit m;;rr ~ l:fT ~ '!it 
R<rr;;yt~~~~<t\'~fa¢ 
m<I'Tit ~ ft:rl1; 'f>r'liT ~ I ~ ~Q lfT ~ 
~ fit; m f~ ~R ;ft ;;mer ift f;m 
;;yt ~ ~, 'lfit +fr m<: mc:r +fr, m<: 
~ ~ ~ f'f> ~ <t\' ~;fr 'f@ ~f7TT I 

~ "'<ml' ~ ~ if 
~ f'l'1 'fim.r <F qf;- lfl'f 'fiiI' ~ ~ 
~ q;m;r mit ~ ~ ~ lfl'f 
~~~~~~~~ 
f~~~~llf~~ 
f'l'1 qyf;;r.r 'ffil ~ I ~ m it ~ org(f 
ro~"'R~~m<:"",ij;~ 
~rnl 

"" fiIm;:r ~: 'fltT m'f.n: 
"" !:ll'R' ~ i;f{'li '1'1IT ~ f'f> ~ ~ 
m<: ~ ~ro. '!it ~ ~ ID"I'Cf 
~ 'f': ~ '3\IR f"l<'f ;;mIT ~ f~ 
f'l'1 llQ ~ W. '1fT ~ffl ~ rt: I 
~ '3'!m: <for ~ R ~ f~ m'f.n: 
'PIT 'f>C~@ ~ ? 

Shri A. M. Thomas: In fact, the ad-
vances to banks have been reduced b:r 
the Re~erve Bank. 

Shri Daji: The hon. Minister has lust 
flOW stated that the increase in price 
within the last one year is about Rs. 
18 per quintal. Does the Government 
consider this a normal rise in the face 
of great difficulties, or does it consider 
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it to be abnormal, and it it is abnor-
mal, what positive, effective stePl 
have been taken to bring down the 
prices? . 

The Minister of Food aDd Agricul-
ture (Shri Swaran Singh): The rise in 
the price of indigenous wheat is abnor-
mal, and I do not consider that to be 
normal either f[,om the trade point of 
view or even from the point ot view 
of availability, and this matter will 
receive the very serioUs consideration 
of the FOOd Ministers' conference 
whiCh is taking place on the 23rd. 
But. to put the thing in proper pers-
pective,.I would like to give this infor_ 
mation to the House that of the total 
production of 108 Iakh tons of wheat 
during last year, the marketable sur-
lJlus is estimated at one-third, ""hieh 
comes to about 36 lakh tons. So, 
whereas 36 lakh tons of lndig2nous 
wheat was avaHable in the market, 
imported wheat of almost the same 
quantity, that is about 38 lakh tons, 
has alsO been distributed. So, it is 
really fifty-fifty almost SO far as mar-
ketable quantities are concerned. It is 
true that, taking advantage 01 people's 
preference for indigenous wheat, which 
to my mind is misPlaced, the traders 
have succeeded in pushing up the pri-
ces but we are very much seized of 
the problem, and we will take some 
effective steps to see that this thing 

-does not occur. 

~~:'f!!T~<f.t'RT~ 
f.!I >it q;m;ff ij; <frq if X 0 'lit ro ~ 
<'f'1T ~ ~!( 0 'lit ro TfO <IT11 ~ ~, 
~f'l\'if m:<Fl<: ij; m \liif>~ ~ ~ ~mr 'filf 
~ I~~~ 1'f!!T~nr'R~ 
m<:f;"T~<€r~~<'f;rR'f>"t 
~n: ~ f'l>" >it 'fi'A'f ij; <frq ~ ~;ft 
;;~~ ? 

~m~:~~'IiT~ 
ff-ri~"f'I'T;f1 

~~: ~omrr~f'l>"~ 

'H~. ~{I 'fll'i~'f>"t~~ 

f'F irlii ij; ;;r;r it "'" 'liT m: mm ij; 
;;r;r ~ ~ 'liT ~ fil;l:rr omrr ~, fom ~ 
'Ill'f ~~ ~ ? tIT< ~ ft;A 'liT ~ 
~ ""lTll ~ ~; ~ ? 

~~~:Wfl"jf'IiT1l'tij'~ 

~~I 

~D~~~:~~ 
~ f'F 1\<i. ij; ;mr 'R "'" 'liT ~ ~1m 
~I 

~~:mmij;;;r;r'R ~ 

'IiT~iftm~1 

~~ :;;p.f'H'f'IiT~ 
il't ;;n<:r <IT ;;rrq- 'l>"T ~ ;;rr;;r ~, If.t 
~~<f.t~~,>;jOf:a;;'t7i~ 
'!f;;r:: I 

~ (IQijq<l"'" : ~ 11iw<, 
~f~"fT¥~I~'I>"~~fiI; 
~r ij; ;;r;r 'R "'" 'liT ~ ~m ~, ;;r;r 
fW'r 'for '!.iT": ~T f'Pf, 'liT lfffi ~ I 

~ ~ : -.j-;ff 'ir \'IT 1iT~ 'l>'T 
iffif 'Iffir t <rffi <€r ~ '1'1 <If ~ I 

~ ~ : mh, mi<: I 

SOO Barish Chandra Math1l1': What 
check do Government exercise in step-
ping the wheat which is being sold 
at the fair price shops passing into 
the hands of businessmen for black-
marketing? If we distribute it through 
the fair price shops in Delhi O:lW is it 
that the prices are ruling so high? 
The wheat you sell at Rs. 13 .pes into 
the hands of businessmen and is sold 
at Rs. 26. What .effective control have 
you over this? 

Shri Swann Singh: May I say that 
this has not come to my notic_that 
imported wheat is als&> being sold at 
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higher prices. The complaint that has 
come is that indigenous wheat is 
being sold at a high price. If some-
body is indulging in any adlllteration. 
then that is something which the Delhi 
Administration will look into. 

'1ft <iih'HI'I'C: ~ ~ 'liT 
;;rmr aT Wrr:;rrTl. I 

'lft:~ ~)~: ~er ~ Of'l·,'" 

'ftf ~ I 

'1ft (iil~"(""4 

WifQ. I 

~~:w~<r@~'T 
~T I i'f.t M'fR<: lJPn'f 'fi"T ~ ~; 
~ "f'I1'f 1; .~ ~, ~ '3'>f ~ W"fT ~l>Tr I 

~ ~ ~ : rorfT OfT oTCfT'f l):T 
"fffi ~ I it w.m if it<or W >.TI, '3'm 
');'f 'fil: ~ it<or -.:%" ~ I 5Wl" ~ orrf~ 
'f>0 ~ f'fi" ~ w.m .nr;fl ~ 

~ ~ : ~ ,,£'31 o;r'i<: oM <tr 
m-~~~I 

·ir H1IT fut[ : '!fp:: '!i"j~ "fl{ 'l:(SfT 
If<: Ofl"i:l; ~fi;'T fOrpr, p:r,~ ~q if wi 
'f@ .~it I ' ~ 

f3P1 WfR i 'r'lTf<,"T"'C <i WHO[ ?: 
<:QT ~TT "c: ll"Q '1T fif7 'JI"T Q"TT O[rQ:<: B-
iit Bmn ~ ~ -T. ,,;;-'''T 'Tn '1<: fiict: 
<:QT ~ I '1"Q iiRf ';]"0i\ >;fT Qh~~ 11;>1<: if 
~t 'fi"{~ I ~for.'f ;;pfr <'f"f. ..r~ 'flf~ q 
~ fqrliTB 'ferr 'mli, ~ I r", f. ~"lTi "TTo 

'l"QT 'f.";n 'Tn ~ fr. '1"Q iT~ '1lm 'fiT ~w 
'fir "flf(fi ~ I 

qr ~ <'fffi ~ : troi'i it ~ 'Wf.\" 
\TNUT it l:fl?: ~ '1T I 

'1ft ~ ~ : wp:6;m~qmt 
<il :atrfi" i ~ ,"Of fit;.:rr ;;rritm I 

~ "(T~;r.4": ~ ~. 

i'ro f~ ~ ... 
~ ~ :~~orgcr~~ 

~;w '1<: ~ ~'T;;rri\" I!i& ~ 
~ <f.T ~ 'liT ~ ~, W q-{ 

~ fcr;rr<: ~ I 

-.n (iil~"(Ii,;;:: i'ro f~ 

~ ~ : i'liT ~<'f 'fi"T if1lT 

~~~'T'f.T. 

~ (iil~"(liI.' : it ~ ;;mIT ~ I 

~~ ~)~ : 'Ifii tIT'1 ~ I 

-.n (iil~" (Til;;: : it tIT'1 'liT ~ 

'f.mT 't I it l:fl?:'f.~ ~ ~ f'f. 'l"~ 
~r ~ f~ ;;mrr ~ f'fi" l):'1rt El\T"T it 
~ iiT"T rr@ ~T, 0 <i1 '1<'fT ~r ~, 
~ '!7rt ,"in: <'i'rr. "m if 'l'f~T 'f.T 

~r1[i If'f."m I *** 
~ ~: ms-.:, we<:, ~ 

f<:'fi"Ti « f~"f f~r crrit I 
Ron. Members should maintain de-

corUm of the Rouse. 

-.n~: 4W5fTW'Ill"lf 
~ <'f<: ~T if ~, ;;fR f~~mR 'f.T 
~ <'f<: ~T lfi<ii if ~ ~ I ;;fl 
lfi<f~ilt~~~~~ 
~ ~ lf1lT ~ I crT ~m: 'fi~ Q;m 
'3'1Tlr ~ f'f. ~'f 'R'Tii irif ~ fWi; lit 
~f~ ~r "fTit I 

Shri A. M. Thomas: We have advis-
ed the State Governments to open 
fair price shops in whatever place they 
want to, and we are prepared to sup-
ply any quantity of wheat. 

WRI'M'EN ANSWERS TO 
QUESTJONS 

Cut ill Housing Allocation for Deihl 

*210. r Shr~ Maheswar Naik: 
\.. Shr. P. C. Borooah: 

"'Expunl1~d as ordered by the Chair. 
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Will the Minister of Works, HIJIIIlIiq 
and Rehabilitation be pleased to state: 

(a) whether it is a fact that the 
housing allocation for Delhi Ihas been 
drastkally slashed, hitting hardest the 
low-incame .group; 

(b) the reasons therefor; and 

(c) the manner in which the housing 
prohlem of the Capital particularly of 
the low-income group, is proposed to 
be solved? 

The Minister Of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) to (c). The allxation for 
housing for Delhi in the Third Five 
Year Plan was fixed at Rs. 12.05 crores. 
It has now been raised to ·Rs. Hi'87 
crores. Out of this, the provision for 
housing under the Low-Income Group 
Housing Soheme ha.; been increased 
from Rs. 1'25 crores to Rs. 2 '25 crares 
for thl' Plan period. There was, how-
ever, a reduction of R,. 7' 00 lakhs i.e. 
from the original allocation 0, Rs. 50'00 
lak115 to Ro. 43 00 lakhs. for the year 
1963-G4 on account of anticipated 
shortfall in actual expendi~ure. 

Dinrsion of Housing Funds 

r Shri p. R. Chakraverti: 
I Shrimati Sa,.;tri Nigam: 

I Shri Dinen Bhat.tach"~-;'" 
Dr. U. Misra, 

I Dr. Ranen Sen: 
'ZI8. { Shri Bibhuti l\fishra: 

I Shd Tan Singh: 
I Shri Koya: 
I Shrimati Renu Chakravartty: 
I Shd Bade: 
L Shri Brij Raj Singh: 

Will the Minister of Works, HOUSing 
and Rehabilitation b~ pleased to state: 

(a) whether the State Governments 
have been advised by the Planning 
Commission not. to divert the funds 
earmarked for housing to other deve-
lopment projects; 

(b) the amount allotted to the State 
Go""rnments in the Third Plan for 
ft;uusing and how much is expected to 
De utilised for the purpose; and 

(c) how far the States have respond-
ed to the advice from Union Ministry 
to speed up housing projects? 

The Minister of Works, Housin&, and: 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) The matter is still under 
<:onsideration in the Planning Com-
mission. 

(b) Out of the tota~ Third iPIan 
provision of Rs. 122 crores for housing 
schemes, tlhe amount provided in the 
Plans Of State Governments is 
Rs. 80'59 crares, against which the 
amount likely to be utilised in the 
first 4 years is Rs. 42:73 crores. 

(c) It would be wfficult to genera-
lise. 

Drinking Water Supply in Wily _~eas 
Of Punjab 

*219. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state: 

ta) whether it is a fact that GO"/-
ernment propose to undertake a sur-
vey of the hilly areas in Punjab by its 
Special Investiga~ion Division a, there 
is great scarcity of pure drinkmg 
v.·-ate-r; and 

(b) if so, when? 

The Minister of Health (Dr. SushUa 
Navar)' (a) and (b). The survey work· 
has already been taken up and is in 
progress. 

State Financial Corporations 

"220. Shri Himatsingka: Will the 
Minister of Finance be pleased to 
state: 

(a) whether Reserve Bank Gover-
nor has urged an examination of the 
provisions of the statutes governing 
State Financial Corporations with a 
view to domg away with the prOVI-
sions which are unduly restrictive; ancL 

(b) if so, whether any action has 
been taken by Government? 

The Minister of PlanniDg (Shri B. R. 
Bhagat): (a) and (b). In his speech 
delivered on the 4th January, 1964 at 
Bangalore while inaugll.ratmg the 10th 
Conference of the representatives of 
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the State Financial COI1lOrations, the 
Governor of the Reserve Bank of 
India, among other things, referred to 
one Of the noticeable features of the 
development banks abroad, namely a 
relatively greater freedom.' enjoyed 'by 
their management in deciding upon 
the nature of security which bor-
rowers must furnish, and suggested 
that in this country, it is now appro·· 
priate to examme whether the exist-
ing provisions of the statute govern-
ing the State Financial Corporations, 
are not unduly restrictive and if they 
are, to what extenf they can be safely 
relaxed. The poser made by the 
Governor to the Conference was 
against the background of a recom-
mendati'on made by the Working 
Group on State Financial Corpora-
tions set UP by the Reserve Bank 
Of India. The Working Group has 

]ecommended that the provision re-
garding taking 'sufficient' s~rity in 
terms of Seotion 25 (2) of the State 
Financial Corporations Act, i 951' 
!lhould be amended so that State 
Financial Corporations in their lend-
ing operations. might place greater 
emphasis on the prospects of the in-
dustrial concerns than on the security 
available. The desirability of amend-
ing the State Financial Corporations 
Act to which Governor had made re-
ference could be considered by Gov-
ernment. only after the recommenda-
tions of the Group are examined by 
the Reserve Bank of India and its 
comments forwarded to Government. 

Sea Erosion in Kerala 

·ZZI. Shri Kappen: Will the Minister 
of Irrigation and Power be pleased to 
state: 

(a) whether the Kerala Government 
have requested the Central Govern-
ment that anti-sea erosiOn work in 
Kerala should be taken up as a 
national project; 

(b) whether they have asked for 
grants instead of loans for that pur-

. pose; and 

(c) if so, th" reacHon of the Central 
Government thereto? 

The Minister of IrriptiOD ami 
Power (Dr. K. L. Rao): (a) Yes, Sir. 

(ob) Yes, Sir. 

(c) The proposal has .been consider-
ed in consultation with the Planning 
Commission and the Ministry of Fin-
ance and at present no change in the 
existing pattern Of Central loan assi ... 
tance is found possible. 

Technical Manpower Resources 

*222. Shri Sham Lal Saraf: Will 
the Minister of Planning be pleased to 
state: 

(a) whether man-power resources 
at the t~chnical, skilled and semi-
skilled levels, to meet the require-
ments of the present Third Five Year 
Plan and the approaching Fourth 
Plan have been assessed; and 

(b) how far short-falls in the said 
requirements have held back progress 
in work and which sectors have been 
affected the most? 

The Deputy Minister in the lWnis-
try of Labour and Employment and 
for Plannillg (Shri C. R. Pattabhl 
Raman): (a) Yes, Sir. 

(b) The sectors in which the short-
falls have led to slow progress are 
indicated in the Planning Commis-
sion Report on the Third Plan Mid-
term Appraisal. Detailed informa-
tion about the extent to which various 
sectors have been affected is being 
collected. 

Drinking Water Supply 

'223. Shri Barish Chandra Mathur: 
Will the Minister of H'ealth be pleased 
to state: 

(a) the up-to-date expenditure on 
drinking water in rural and urban 
areas separately during Third Plan 
period; and 

(b) the steps being taken to acce· 
lerate the pace of work? 



7 07 Written Answers PHALGUNA 1, 1885 (SAKA) Written Answers 1708 

.(The Minister of Health (Dr. Sushlla 
Nayar): (a) and (b). A statement 
containing the required information 
is laid on the Table of the House. 
[Placed in Library. See No. LT-2352/ 
64]. 

*~~)(. ~ ~IR" smR : ;p:rr 

.~~9t;~,9e. ... ~if.~ 
~ij'~t;if.~if.~ifll'~ 
~ ;f.t ~ rn fit; 'l;fif 0'Ii fit;;f 
~ if lf~ .rm 'I1T i!O'f (r 'fI'T t ? 

~1Ii\-{~~ wi ~ 
<m 1ir.Ir;n ~ (~.-o Uo 1Ip-
~):.~,<r.mr,~, f~ 
~ ~ <MT 'f."r~ if m'lI' lI'PRT 
.mmfit;it:;;rr~~ I 

Foreign Exchange Reserve 

r Shri Jlari Vishnu Kamath: 

J Shri Yashpal Singh: 
•• 25 Shri D. C. Sharma: 
~ '1 Shri lUaheswar Naik: 

Shri P. C. Borooah: 
Shri Ramanathan Chettia-

Will the Minister of Finance be 
"pleased to state: 

(a) the present position of our 
foreign exchange reserves; 

(b) how it compares with the p~ 
tion twelve months ago; 

(C) whether any r~laxation of mea-
sures imposed in 1962 to conserve 
foreign exchange is contemplated; and 

(d) if so, broad outlines thereof? 

The Deputy Minister in the IUinis-
try of Finance (Shrimati Tarkeshwari 
Sinha): (a) and (b). In'Ua's foreign 
exchange reserves (excluding the 
gold held by Reserve Bank of India) 
amounted to Rs. 182.67 crOl""'s on the 
14th February 1964-the last 'aate for 
which information is available-as 

against Rs. 147.81 crores on the 15th 
February, 1963. 

This apparent improvement in our 
foreign exchange reserves has, how-
ever, to be adjudged in light of our 
obligations abroad. In respect of 
principal repayments and interest due, 
our obligations in the twelve months 
period following 14th February 1964 
are approximately Rs. 50 crores more 
than in the twelve months period 
following 15th February, 1963. 

(C) No, Sir. 

(d) Does not arise. 

American Investmellt in India 

(Shri Maheswar Naik: I Shr~ Surendran~th Dwivedy: 
*226.) Shr~ Yashpal S~ngh: 

1 Shr, D. D. Pur,: l Shri P. R. Chakraverti: 
Shri Onkar La! Berwa: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that Ameri-
can businessmen have recently sh:own 
considerable disinclination for invest-
ment in India; 

(b) whether they have pointed 
out any special difficulty for inve!t-
ment in our country; and 

(C) if so, the difficulties and the 
steps taken to remove them? 

The Deputy Minister in the Mini!!-
try of Finance (Shrimati Tarkeshwarl 
Sinha): (a) No, Sir. Not that we 
know of. 

(b) and (c). No such special diffi-
'culty has been pointed out. 

Squatters in DeIhl 

r Shri P. C. Borooah: 
2Z'7. ~ Shri Ram Harkh Yadav: 

1... Shri P. R. Chakravertl: 

Will the Minister of Works. Housing 
and Rehabilitation be pleased tCt· state: 

Ca) whether an IS-month prog-
ramme for removal of ·squatters from 
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public lands in Delhi and New Delhi 
has been recently launched; and 

(b) i1 so, the broad 1eatures 01 the 
programme? 

'I,he Minister of Works, Housing aDli 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) and (b). On the 22nd 
January 1964, a meeting was held by 
the Minister for Works, Housing and 
Rehabilitation with the Mayor and 
some Members of Delhi Municipal 
Corpora tion. At this meeting, repre-
sentatives of the Delhi Administra-
tion, the Delhi Development Autho-
rity and Bharat Sevak Samaj were 
present. It was decided that "the 
Corporation will provide about 2000 
camping plots per month beginning 
1rom February 1964, so that the prob-
lem is liquidated within the next 18 
months or so. They will provide 
~asic amenities in these colonies, 
consisting of approach roads, street 
lights, water supply and community 
latrines and baths. They will also 
provide primary schools in tents and 
mobile medical facilities, if these ser-
vices are not available in the neigh-
bourhood". 

228. 

Dearness Allowance 

r Shri Hari Vishnu KalP'3 ~h: 

\ 
Shri Vishram Prasad: 
• :1ri Bhagwat Jha Azall: 

Shrimati Savitri Nigam: 

\ 
Shri Yashpal Singh: 
Shri P. C. Borooah: 

_: 
Shri Indrajit Gupta: 
Shri S. M. Banerjee: 
Shri Nath Pai: 
Shri Shiv Charan Gupta: 

"'\ Shri Subodh Hansda: 

\ 
Shri Mohan Swarup: 
Shrimati Renu Chakra-

varty: 
I Shri Ram Harkh Yadav: I Shri Onkar Lal Berwa: 

Shri E. Madhusudan Rao: l !'lhri Damt Singh: 
Shri Bibhuti Mishra: 
Shrimati Maimoona Sultan: 

Will the Minister of Finallce be 
pleased to statr: 

(a) whether an upward revision of 
Dearness AllowancQ to Central Gov-
ernment employees is contemplated; 

(b) if so, its quantum; and 

CC) whether it will be admissible 
with retrospective effect? 

The Deputy Minister in the Minis-
try of Finance (Shrimati TarkeshWMi 
Sinha): (a) to (c). Sir, I lay on the 
Table a copy of the order and a Press 
Note issued on this subject on the 6th 
February, 1964. [Placed in Library. 
See No. LT-2353j641. 

Relaxation in Foreign Exchange-
Facilities 

399. Shri Sham Lal Saraf: Will the 
Minister of Finance be pleased to 
state: 

(a) ",hether any relaxation has been 
made in the matter of allowing Inr1iar. 
natiana1s, engaged in business or ser-
vice abroad, to carry reasonabl" 
amount of foreign exchange with them 
while going back for work abroad; 
and 

(b) if so, the details thereof? 

The Minister of Finance (Shri T. T. 
KTishnamachari): (a) No, Sir. How-
ever, the extant regulations already 
provide that any person not ordi-
narily resident in India may take out 
'j~ the country foreign currency not 
<'O::ceeding the amount of foreign cur-
~ency brought in and declared by 
him on arrival. 

~b: Question does not arise. 

Irrigation Schemes in Bihar 

400.. Shri mmatsingka: Will the 
Mim.ter 01 Irrigation and Power be 
pleased to state: 

(a) the amount given by the Centre 
to the State 01 Bihar for Irrigation 
Schemes during the First, Second and 
Third Five Year Plans; and 
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(b) the amount actually spent by 

t.he State on those irrigation schemes? 

The Minister of Irrigation and 
Power (Dr. K. L. Rao): (a) and (b). 
'The requisite information is being 
collected and will be laid on the Table 
·of the House. 

Staff Quarters ia Madras 

401. Shri V. V. Thevar: Will the 
Minister of Works, HousiDg and 
Rehabilitation be pleased to state: 

(a) whether the land for the cons-
truction of staff quarters for the Cent-
ral Government staff at Madras has 
been acquired; 

(b) if so. the present position in 
regard to execution of t.his project; 
.and. 

(C) the target date fixed for its 
'completion? 

The Minister of Works, Housing 
and Rehabilitation (Shri Mehr ChaDd 
Khalll1ll): (a) Land measuring about 
9'4 acres has been acquired and 
efforfs are being made to acquire more 
land. 

(b) and (cl. Construction work on 
30 type V quarters has commenced, 
.and construction work on 12 type VI 
quarters will commence shortly. 
Construction of these is expected to 
be completed some time next year. 

Indian Currency with Foreign 
Government 

402. Shri Harish Chandra Mathur: 
Will the Minister of Finance be 
pleased to state: 

(a) the amount of Indian currency 
in the hands of foreign Governments 
and foreign concerns; and 

(b) the manner in which the money 
is used and controlled? 

The Minister of Finance (Shri T. T. 
Krishnamacharil: (a) and (b). Pre-
sumably the Honourable Member 
wishes to know the amount of Indian 
currency holdings of a similar nature 

of the Counterpart Rupee Funds 
generated under the PL 480 Prog-
ramme. As far as the USA is con-
cerned such Counterpart Rupee Funds 
as on 31st October 1963 amounted to 
Rs. 822:81 crores of whiCh Rs. 175 
crores has been reserved for US uses. 
The balance is deposited with the 
Reserve Bank of India in a special 
account and is to be utilised in the 
form of loans and grants for develop-
mental projects in India. 

There are some other foreign Gov-
ernments holding similar Rupee 
Funds but in much smaller amounts 
and information about this would be 
collected and laid on the Table of 
the HOlL_e. 

As far as the normal bank balance, 
deposits, securities etc., held in India 
by foreign Missions and firms, wholly 
or partly owned by foreigners are con-
cerned, it is regretted it is not possible 
to obtain these details in view of the 
confidential nature of the banker-
customer relationship. 

Calcutta Stoek Exehang'e 

r Shri Warior: 
403. ~ Shri VasudevaJl Nair: 

l Shri Dajl: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government have con-
sidered the request of the Calcutta 
Stock Exchange to allow it to take 
part in the Unit Trust Scheme; ami 

(b) if so, the decision taken in this 
respect? 

The Minister of Finance (Shri T. T. 
Krishnamacharil: (a) and (b). A 
representation was received from the 
Calcutta Stock Exchange, suggesting 
that recognised stock exchanges in 
India should be included among the 
contributories to the initial capital of 
the Unit Trust of India. The sugges-
tion was examined by '" Government, 
but was not uItim~tely accepted. 
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Sea Erosion 

. r Shri Warior: . 
404. { Shri Vaslldevan NaIr: 

l Shri Yashpal Singh: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether the method of artifi-
cial nourishment has alr~ady been 
started in Alleppey sea-coast to cheek 
erosion; and 

(b) if so, the result thereof? 

The l\1inister of Irrigation and Power 
(Dr. K. L. Rao): (a) No. Arrangements 
are under way to try the neW method 
in one or two reaches. 

(b) Does not arise. 

Western Kosi Canal 

{ Shri Shree Narayan Das: 
405. Shri Sidheshwar Prasad: 

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Unstarred Question No. 462 
on the 10th August, 1962 and state: 

(a) whether modification in the 
alignment of Western Kosi Canal as 
suggested by the Nepal Government 
has been finalJy considered; 

(b) if so, the present position in 
~t regard; and 

(c) whether there has been any 
progress towards the construction of 
the canal? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a) and (b). The 
alignment of the Western Kosi Canal 
has not yet been finalised. The mat-
ter is still under discussion with the 
concerned authorities of His Majesty', 
Government of Nepal. 

(e) No. Only preliminary works 
like construction of buildings have 
been done. 

Ethionamide Dl'11g 

406. Shri R. G. Dubey: Will the 
Minister of Health be pleased to state: 

(a) whether the attention of Gov-
ern!'.lent has been drawn to the war-
ning given by Mr. R. Weed, General 
Manager, May and Baker Ltd., Eng-
land, that pregnant women should not 
be given Ethionamide, a drug used 
for the treatment of T.B. as the same 
might cause harm to unborn children; 
and 

(b) if so, the action taken in the 
matter? 

The Minister of Health (Dr. Sushila 
Nayar): (a) yps. In November, 1963, 
MIs. May and Baker (India) Private 
Ltd., Bombay informed the Govern-
ment of India of the results of em-
bryopathy studies carried out with 
Ethionamide in animals by their 
principals in the United Kingdom 
which showed abnormalities in ani-
mals treated with large doses. Fur-
ther reports showed that 28 women 
who received Ethionamide during 
pregnancy, gave birth to normal 
infants and that it was therefore 
difficult to conclude whether the 
ftndings in animals experiments have 
any clinical implications. 

However, as a measure of caution. 
Mis May & Baker, England issued a 
circular recommending to the medical 
profession that "the drug Ethiona-
mide be withheld from women who 
are pregnant or likely to become 
pregnant unless the cilincian con-
siders it to be an essential part of 
their treatment." They have also 
amended to this effect the technical 
literature on this drug. 

(b) Mis May & Baker (India) at 
Bombay proposed to issue a similar 
circular to the medical profession in 
India and to amend the literature on 
the drug on the same lines as in the 
U.K. and their proposal has been 
approved. It may be added that the 
drug is not being commercially mar-
ketted in India, but its import:for 
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personal use is being recommended in 
resistant cases on the basis of medi-
cal advice. 

Visit of West German Team of 
Experts 

407. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
state: 

(a) whether a West German team 
of experts headed by their Minister 
for Economic Co-operation recently 
visited the country; and 

(b) if so, the result of the visit? 

Thp Minister of Finance (Shri T. T. 
Krishnamacharil: (a) The Minister 
for Economic Co-operation, Federal 
Republic of Germany, accompanied 
by a team of senior officials paid a 
visit to India during November-
December, 1963, on the invitation of 
the Government of India. 

(b) Discussions between the visit-
ing delegation and Indian Ministers 
and officials covered a wide field of 
possibilities of economic co-operation 
between the two countries. During 
the German Minister's stay in "Delhi 
an inter-governmental agreement 
providing for the utilisation of DM 
336'6 million credit (Rs. 40·06 crores) 
for 1963-64 was signed. Agreement 
was also reached for remittance facili-
ties for a total amount not exceeding 
Rs. 63 lakhs in respect of the German 
pre-war assets in India. 

~~i~ 

"toe;. -n ~ ~ : HI 
fiftf "r:i it ~ iI<if.t <it ~ m fl!; : 

(ot:) 'flIT ~ fu~ ~ if 
~ ~ if; ;mi wrrit ;;if.f if; ~~ if 
;;rt.r '{U ~T ~ t; m 

(Ii) lIft~, ~ ~ 'flIT Iffurmr 
f.fi!r.rr ? 

fiftf *'" (-n fifo ~o "".iI ..... ') : 
(III) ;;it ~ I ' 

(Ii) ~ ~1fT ~iIit ~~ 
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fu.llrRc"t sro if ~<f if; 'folf'fTfuiT 'f.T m 
f'f'ifr or.n:r ~ for:rr ;;rr;rr 'Ilff::':, "11~ 
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Pre-Fab Housing Factory 

[Shri B. P. Yadava: 
I Shri Dhaon: i Shri Bishanchander Seth: 

Shn Onkar Lal Berwa: 
409. 

L Shri D. C. Sharma: 

Will the Minister of Works, Honsing 
and Rehabilitation be pleased to refer 
to the reply given to Starred Ques" 
tion No. 109 on the 21st November 
1963 and state: 

(a) whether the team of officers· 
has been sent to the U.S.S.R. and 
Czechoslovakia to inspect the types 
of prefabrication plants; 

(b) if so, whether the team has 
submitted any report; and 

(C) when the work on setting up 
the pre-fabricated housing factory is 
likely to start? 

The Minister of Works, H'onsing and' 
Rehabilitation (Shri Mehr Chand' 
Khanna): (a) Not yet. 

(b) and (c). Do not arise. 

L.I.C. Busbl_ 

410 . (Shri Mabeswar Naik: 
. I.. Shri Bhagwat Jha Azad: 

Will the Minister of Finance be . 
pleased to state: 

(9.) the total business secured by 
the Life Insurance Corperation, the-



.01 7!7 Written Ansu'cfS FEBRUARY 20, 1964 Written Answers 

ciaims paid and thOSe remaining out-
standing during 1962-63 and how 
the figures under these heads cO'mpare 
with the preceding year; 

(b) whether it is a fact that 
new business of the year in 
tion rel"dtes largooy to the 
medical' business; and 

the 
ques-
"non'-

(c) how the ''non-medical'' busi-
ness differs from the normal busi-
ness of the Life Insurance Corpora.-
tion and how the risk is covered 
under this Scheme? 

The Minister of FInance (Shrl T, 
"T, KrishDamachari): (a) The details 
which are reqUired are indicated 
below: 

'Total business 
Claims paid 

(Rupees in crores) 
1961-62 1962-63 

secured 617'26 707'72 
33'29 35'83 

Claims outstanding 
at the end or 

13'72 13'55 

the period, 
(b) No, 
(c) Under the non-medical schemes, 

'an individual insuring his Ue is not 
required to undergo any med:cal exa-
mination. The III'3x!!num amount 
for which 'a policy can be issued is, 
however, limited to Rs. 5000 in the 
case of approved emplOyees and Rs, 
2000 in the case of other persons. 
In the case of illiterate policyholders, 
the Corporation retains a lien on the 
assured amount for a period of one 

-year from the date of issue of the 
policies. 

Jhuggis and Jhompris on Railway 
LaDd 

411. Shri Shiv Charan Gupta: Will 
the Minister of Works, Housing and 
Rehabilitation be pleased to state: 

(a). the number of jhuggis and 
jh'ompris on railway land in Delhi; 

(b) whether it is a fact that the 
'people are living in sub-human condi-
tions and t,here have been several 
fatal accidents elso; and 

(c) if so, when Government pro-
pose to shift them from there and 
rehabilitate them? 

The MInister of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) to (c). According to 
the census of June-July, 1960 the 
number of families unauthorizedly 
occupying Railway lands in Delhi 
was about 2,750. Since they occupied 
undeveloped lands in a haphazard 
manner, their living conditions are 
not satisfactory; but no reports 
have been received about any tatal 
accidents. These families will be 
provided alternative accommodation 
under the Jhuggis and Jhompris Re-
moval Scheme when their turn comes 
under the sector-wise clearance pro-
gramme. 

D. Ps. in Gurki Mandl, Dellli 

412. Shri Shiv Charan Gupta: Will 
the Min:ster of Works, HOUsing and 
Rehabilitation be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 1175 on the 29th August, 
1963 and sta te: 

(a). the progress made in the cons-
truct:on of 170 tenements for DI'· 
placed Persons in Gurki Mandi, Delhi; 
and 

(b) ihow much -amount h'as b~en 

paid during 1961-62 and 1962-63 to 
the Delhi Corporation for this pur-
pose? 

The Minister of Works, Housiug 
and Rehabilitation (Shrl Mehr 
Chand Khanna): (a) Construction of 
tenements in six blocks has come 
up to Plinth level. 

(b) Nil, 

OccupatlOllaI and Physio 
Therapists 

413. Shrimatl Savitri Nigam: Will 
the Minister of Health be pleased to 
state the h:ghest salary given to the 
occupational and Physio Therapists 
in Central Government ruil. organisa-
tions "dnd hospitals? 
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The Mlnister of HeaJth (Dr. 
SashiJa Nayar): The information is 
given in the statement laid on the 
table of the House. [Placed in Lib-
brary. See No. LT-2354/64]. 

Electric Crematorium in Delhi 

.If J Shrimatl Savltrl Nigam: 
. L Shrl M. L. Dwivedl: 

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 1275 on 28th 
March, 1963 and state the latest posi-
tion regarding the electric crematorium 
for Delhi? 

The Minister of Health (Dr. 
Sushila Nayar): The building work of 
the Crematorium is nearly complete 
Messrs. Volt as who have supplied the 
equipment have been requested to 
arrange for its installation and the 
Crematorium is expected to be put 
into commission by about June-July 
1964. 

Research _ oum- TralDiDg IDstItute tor 
Filariasis 

415. Shrl G. Mohanty: Will the 
Minister of Health be pleased to state: 

(a) whether any Research-cum-Tra. 
ining Institute to deal with Filariasis 
has been established in Orissa; and 

(b) whether it has evolved 8JI7 
fannula or method for dealing with 
the disease? 

The Minister of Health (Dr. 
Sashila NaJar): (a) No. 

(b) Doea not arise. 

Ottt ot Metlleal Books from GermaIl7 
to the Ail IDdia IDsUtute of MedIca!' 

Sel_ 

f Shri Subodh Bansda: 
41 •. J Shri S. C. 8amanta: 

1 Dr. P. N. Khan: 
l Shri M. L. Dwivetll: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a tact that the 
All India Institute of Medical Sciences, 
2139 (Ai) LS~. 

New Del'lli has received some rare 
medical books as gifts from Germany; 

(b) if ISO, whether these books are 
written in English or German lan-
guage; and 

(c) if these books are in Germ_ 
language whether they will be trIiD8-
lated into English to help all the medi-
cal students? 

The Minister of Health (Dr. 
Sushila Nayar): (a) Yes, it is a 
fact that 343 German medical books 
were presented by the West Germe 
Embassy to the All India Institute of 
Medical Sciences on the 23rd Decem-
ber, 1963. These medical books are 
the current editions of some of the 
important medical books in German 
which were a part of the "Genn&ll 
books Exhibition in India" held in 
1960-61. 

(b) Out of theSe UJ books, 322 are 
in German, 2 are in English and the 
remaining 19 are in German with 
English translation side by side. 

(c) At present there is no proposal 
to translate the books in Gennan lan-
guage into English. The books in Ger-
man language will be used by some of 
the members of the tea~hing staff who 
are conversant with that language. 

Gramclaa 

S Shri Sabodh 1IaMIIa: 
411 . Shri 8. C. Samanta: 

. 1 Dr. p. N. Khan: 
l Shri M. L. Dwtvetll: 

Will the Minister of PIann1IIc be 
pleased to state: 

(a) whether Gramdnn hol! not heal 
valid due to want of legislation in the 
States: 

(b) If so, th~ steps Govermnmt 
have taken to malte 1t legnlly vall4; 
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(e) the number of villagE.s obtained 
., far'; and 

(d) how these village, hew been 
administered ! 

The Minister of Planning (,ghri B. R. 
Bhagat): (a) to (d). 5794 villages are 
jeported to have been donatLd up to 
Septemb~r. 1963. 

A draft Grarndan Bill for facilitating 
-.erfication, establishment and manage-
ment of Gramdan villages, was pre-
pared in consultation with the repre-
aentatives of the Sarva Seva Sangh 
and circulated among the State Gov-
ernments. Gramdan legislation has 
been enacted in Assam and Ra!a.than. 
In Madras, the Bhoodan Act includes 
provisions for manageonent d GTam-

.ctan lands. In Bihar and Orissa, the 
Bhoodan laws have been amended to 
enable allotment of lands in Gramdan 
... illages to the community as a whole 
:for purposes of management. In 
Andhra Pradesh and West Bengal, 
Bills have been introduced. Pending 
enactment of special legislation, ccope-
:rative societies have been formed, in 
mme States with special bye-laws for 
admInistration of Gramdan lands. 

Matters relatin~· to dev~1!1;)ment of 
Gramdan villages~ were revieWed at a 
meetinr, held on Novem".er 2 and 3, 
1983. Representatives of State Gov-
ernments and of the All India Sarva 
Seva Sangh were present st the meet-
In~. It was decided that States which 
bd not enacted Gramdan legislation 
Mould do SO at an early date. The 
_ision of the meeting has beoen com-
municated to tl'le State Governments 
tor their ronsideratio.. and ne<'t'ssary 
8CUon. 

PamD,. PlalUliDg In Kera]a 

U8. Slad p. Kunhan: Will the Min-
iIIter of Health be pleased to state: 

(a) the total financial assistance so 
tar given to Kerala GGvernment for 
tlmlJy pI.lInDing programmes In the 
lltate during the Third Plan; 

(b) how much of this amC't fit ba • 
been utilised SJ br. and 

(e) the progress so far made by the 
State in implementing thoosP pro-
grammes? 

The Minister of Health (Dr. 
Soshlla Nay&r): (a) The total finan-
cial assistance so far given to the 
Kerala Government for family pla1\-
ning programme in the State durin« 
the Third Plan is Rs. 13.496 lakha. 

(b) A sum of Rs. 13'16 lakhs ha. 
been utilised SO far. 

(c) The progress so far made by the 
State in implementing these pro-
grammes is as detailed below:-

(I) 250 Family Welfare Planning 
Centres and one Mobile Surgi-
cal Unit have been set up. 

(il) Three Regional Family Plan-
ning Officers at Quilon, Erna-
kulam and Calicut have been 
appointed. 

(iii) 23,636 cases of sterilisation 
operations were conducted 
during the m Five Year Plan 
upto end of December, 1963. 

(iv) 10,63,715 persons were contact-
ed fOr family planning edu-
cation and 4,38,408 persons 
were given advice on family 
planning. 

(v) 1,18,039 persons are following 
family planning methods and 
the Clinical attendance w 
2,04,391. 

Knthagudam Thermal Plant 

419. Shri Eswara Reddy: Will !he 
Minister of Irrigation and Power be 
pleased to state: 

(a) the amount spent up to the end 
of January, 1964 for the constructiall 
of Kl)thagudam Thermal Plant; 

(b) when the construction of aerial 
ropeway fOr transporting coal from 
the collieries to the plant will be taken 
up; and 
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(cl whether the plant is likely to 
tie commissioned by the end of Third 
Plan period! 

The MiDJ8ter 01 Irrigation IUId 
Power (Dr. K. L. Rao): (a) Rs. '13 
lakhs. 

(b) During 1965. 

(c) Yes. The first 5() MW generating 
unit is expected to be commissioned 
during January-March, 1966, and the 
~ond similar unit in April-June, 
J!I68. 

POD&' Dam 

W. SlIri Hem Raj: Will tlhe MiDls-
tel" of IrrIption ud Power be pleased 
to state: 

(a) whether it is a fact that the 
demarcation for displaCing the popula-
tkm of the Pong Dam has only been 
done to the level of 141() feet; 

(b) whether it is a also a fact fuat 
due to the filling up of the reservoir 
the adjoining land and houses on both 
banks of the lake upto the depth of 
three or four miles in the interior will 
be aifected and damaged by water 
seepage and water logging; and 

(c) if 10, whether any policy has 
lleen framed for declaring such people 
to be oustees1 

!'he Minister of IrrIgation IUId 
Power (Dr. K. L. Rao): (a) to c). 
Whereas the designed ful! reservoir 
level in the lake is 1400, land and 
houses are being acquired upto 1430 
level. No damage to the lands and 
properties is expected fr'om water __ 
page and water logging abOve 1430 
level. 

Beas and Sutlej Rea! Lnk DIUIIII 

421. Shri Rem Raj: Will fue Minis-
ter of Irrigation ud Power be pleased 
to state: 

(a) whether any definition of "ous-
tee" has been made by the Beas Con-
trol Board in respect of the persons 

who will be displaced by the cons-
truction of the Beas and Sutlej Bea8 
link dams; 

(b) if so, What; and 
(c) whether any policy decision has 

been taken for the fixation of the 
price of the land in Rajasthan on 
which these oustees are going to be 
rehabilitated or resettled? 

The MInIster of IrrIgation aJUI 
Power (Dr. K. L. Rao): (a) No. 

(b) Does n'Ot arise. 

(e) Not yet. This is under consi-
deration. 

Compe_tory A1Iowuee for P. II T. 
Employees 

{ 

Shri Rem Raj: 
SUi Sa.bodh RIUIlJIIa: 

&22. Shrl S. C. SamaDta: 
Shri N. B. Laskar: 
Shri Maheswar NaIk: 

..... i11 the Minister of F'iIIalIee be 
pleased to state whether it is a tact 
that the Central Government propose 
to extend the same benefit to its 
employees posted in the hilly areas as 
has been extended by the Puniab 
Government to its employees? 

~e MiJlIster of Finance (Shri T. T. 
KrlsImamaeharl): No, Sir; the matter 
h81l to be examined. 

Y~~. .n ~ ""'" ~ : ;m 
~ -q';fr 'i~ ~ iIi'T 'li'iT m'T 
f.It: 

(iii) ~ ~ ~ i' f.It 'Irof it 
~T ~;a~ t ~ ~ ~ 
~ ~; 

(~) ~ ifi", m ~ ~ f.t;o;rr 
~;r ~ i!r -q'trrn" mGT~; ~ 

('1") ~ ~ fuit mm i!r 
~ ~ if ~ 'iii" forur'i fiI;Ifr tm 
t ? 
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~ ~ (wro p.n 1n'R) : 
(If') ;;ft ~ I 

(~) ~:hir.r em ('1tf,o-f,~) 
it ~ mlWI' ~ f.!;m ~ ~ 
.mrcr ~ '10,¥~,ooo m ~ I 

(~) ~ ~ ~.r ~ tl' ififI1rr 
QfT ~ ~ I ~cm ~ ~ SI'I\n: 
lIlT ~if ~ ~ ~ it ~') ;r.rf.f 
'liT f~ a I mm a ~ 'Ifrofrr ~, 
fuffi ~ f.-few q;ll' if; ~ ~ ~­
~ ;r.r m;;r~ iIiff.f ~ <'!T~ 
~ ~ ~, ~ C!1i m ~fu1:rt, fu;r 
lififZ, ~ ~ ~ ~ ~ 
'l'!1T ~ I <mil if; ~ lIT \1'~ 
f.A;r~, <RI' mif;if if; 'm'furif ~ ~ 
~ iIiff.f if; ft;rlt f;;yif ~ ~ ~ 
;tT ~ ~cfT a ~ f'fllivr ;tT rft;;r;rril' 
m'if<'r~')~ I 

¥~v. '" ~ '"'" i~ : IRr 
tim Qt li~ m ;tT FiT ~ fit; : 

("') ;mli~~tfit; '1~~, 
'1tf,~'!iI~it~)itiir~~ 

'liTltlII'~~~'IT; 

('II) 1Ift~, ~ ~ ~ it ~ ~ 
~m~~~~~ 
fiIrllT ; 

('I') ;m \>if it ~t fimfr '1ft 'IT ? 

m.-~ (,"mo (fo ' ...... ,.,6): 
(If') ;;ft, or@' I 

(v) ~ (~). ~~~(t~ 
(m I 

t!S. Shri S. M. Banerjee: WlIl the 
Minister of FiDaDce be pleaaed to 
state: 

(a) whether it is a fact that major 
portion of income tax arrear'S at 
Kanpur was realised in 1963; 

(b) if so, the total amount realised; 
and 

(C) the amount still outstanding? 

The Minister of Fillllnee (Shrl T. T. 
Krishnamachari): (a) No, Sir; 

(b) the arrears realised from 1. 
April, 1963 to 31st December, 1983 
amounted to R3. 39.79 lacs. 

(C) Rs. 5,94.46 lacs. 

Beas Dam 

42&. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased 
to the reply given to Unstarred QUes-
tion No. 755 on the 28th November, 
1963 and state: 

(a) the recommendations made by 
the team of U.S. Agency for Inter-
national Development on Beas Dam; 

(b) the recommendations which 
have been accepted by GovernmeD't; 
and 

(c) the likely OOIIt illvolved i;a 
implementing these reoommeDCla-
tiona? 

The MInister of Irrigation and Power 
(Dr. K. L. Rao): (a) The report of 
the U.S. Team on the Beas project ill 
in the nature of a general technical 
appraisal of the Project, at the .... 
tance of A.I.D., in connection with 
the grant of loan for the Project. 
This report by the Team is for A.lD. 
authorities although a copy has also 
been received by the Government of 
India. The question of grant of • 
loan for the project is still under 
consideration with the concernecI 
authorities N. A.I.D. and 1.BJU). 
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(b) B!Id '(c). Do not arise. '1'he Mbalster of Realth (Dr. SuhUa 
Nayar): (a) The Government of India 

BmpIo)'ees of Audit and Accouatll are not producing rubber contracep-
tives in the Public Sector. However 

Department licences have been issued to privat~ 

m. Shri Vasudevan Nair: Will the 
Minister of Finance be pleased to 
alate: 

(a) the number of employees of the 
Audit and Accounts Department 
lIIill kept out of service following the 
last strike; 

(b) whether the All India Audit and 
Accounts Association has been given 
recognition; and 

(c) if not, the reasons therefor? 

The Minister of Finance (Shri T. T. 
Krisbnamachari): (a) 43. 

(b) and (c). It is presumed that 
the Hon'ble Member is referring to 
the All ndia N'on-Gazetted Audit and 
Accounts Association. The question 
of restoring the recognition of this 
Association does not arise so long 
as it continues the type of activities 
for which its recognition has been 
withdrawn. 

Contraceptives for Family planning 

428. Shrimati Renu Chakravartty: 
Will the Minister of Health be pleased 
to state: 

(a) -whether it is a fact that Gov-
ernment are producing rubber centra-
ceptives of satisfactory quality nee-
ded for the family planning prog-
ramme; 

(b) the production capacity and 
how much is actually being produced; 

(c) whether indigenous rubber 
manufactures have been approached 
and helped to produce the requisite 
standard material; 

(d) if so, the result thereof; and 

(e) the foreign exchange being ex-
pended on imports? 

manufacturers for production of rub-
ber contraceptives. The quality has 
generally speaking not been satis-
factory in most cases in the past. 

(b) Does not arise. 

(C) Yes. 

(d) One Unit (borne on the Direc-
torate General, Technical Develop-
ment Registrar) is currently producing 
rubber contraceptives. Their pro-
duct will be tested for general use 
soon. 

Three units under the small scale 
industries scheme have started produ-
cing contraceptives. One rubber cont-
raceptive has been tested and found 
satisfactory. 

(e) Foreign Exchange amounting 
to Rs. 28-27 lakhs during 1961-62, Rs. 
23-68 lakhs during 1962-63 and Rs. 
7 '36 lakhs during the half year, April, 
1963 to September, 1963 was spent on 
the import of rubber contraceptives. 

Chit Fund Rules 

429. Shri P. C. Borooah: Will the 
Minister of Finance be pleased to 
refer to the reply given to Unstarred 
Question No. 295 on the 21st Novem-
ber, 1963 and state: 

(a) whether any reply has since 
been received from Madras Govern-
ment in regard to framing of rules 
under the Madras Chit Funds Act, 
1961; and 

(b) the further action taken in the 
matter? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The Govern-
ment of Madras has not yet framed 
rules under the Madras Chit Funds 
Act, 1961, Or brought the Act into 
force. It has, however, been ascer-
tained thal it is the intention that 
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the Act should be brought into force; 
along with rules, as early as pol-
sible. 

(b) Further action, in pursuaiice of 
the notification which was lulled 
some time ago extending the Madras 
Chit Funds Act, 1961 to the Union 
territory of Delhi will be taken as 
soon as the Act has been brought intb 
force in the State of Madras. 

Powerloom IDdllStrJ 

430. Shri Bade: Will the MInister 
of FiDanee be pleased to state: 

(a) whether it is a fact that in 
powerloom industry the traders in 
cotton cloth from powerloom are 
considered as "matter weavers" for 
taxation purposes; 

(b) if so, whether it is also a fact 
that these traders are financiers of the 
industry and due to excise duty they 
have refused to finance the industry; 
and 

(C) the steps Government have 
taken to finance the weavers of the 
powerloom industry as regards money 
and raw material? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The reply is 
in the negative. Central Excise duty 
is leviable on the cloth manufactured 
and the Rules require that such cloth 
would n'ot be removed from the place 
of manufacture without payment of 
duty as due. The trader, as such, 
does not, therefore, normally enter 
into the picture. 

(b) Does not arise. 

(c) The working of powerloom in-
dustry is presently the subject of an 
enquiry by a Powerloom Enquiry 
Committee headed by Shri Ashoka 
Mehta. This Committee is expected 
to submit its report by the end of 
next month. Pending that enquiry 
the Government of India have not 
taken any steps to finance the wea-
vers of the powerloom industry as 
regards money and/or raw materials. 

BeIapea Settled III D8IIIIakam1a 

431. Shri Sham La! Saraf: Will tile 
Minister of Works, HDaIJiDc .... 
RehabWtation be pleased to state: 

(a) whether the refugee tamiliIs 
from East Pakistan, -setUed in Danda--
karnya, have been engaging them-
selves in agricultural pursuits; and 

(b) whether the facilities of wat. 
supply for irrigation, better .-.. 
fertilisers and bullocks have be.. 
provided to them? 

The Mlals&er of Works, HOII8IDc IIIId 
BehabWtatiOD (Shri Mehr CbaD4 
Klwma): (a) and (b). Yes. Attentioa 
is also invit~ to the progress reports 
on the Dandakaranya Development 
Scheme circulated to the Hon'ble 
Members from time to time. 

DeDtal con ... 
43:8. SlIri Vishwa Nath Pmt!e,.: WID 

the Minister of Bealth be pleued to 
state: 

(a) whether it -is a fact that GoY-
ernment have a proposal for esta-
blishing more Dental Colleges Ia 
India; 

(b) if so, when they will be esta-
blished and at which places; and 

(c) the total cost involved therein? 

The Ministelr Of Health (Dr. Sushila 
Nanr): (a) to (c). The Govemmen1l 
of Maharashtra propose to eatablisli 
a Dental College at Nagpur during 
the period of the Third Year Plan at 
an estimated cost of Rs. 10:34 lakh& 

Proposals for the Fourth Plan are 
still being worked out. 

1'0ng Dam and Sutlej Bess LlDk 

433. Shri Daljit Singh: Will tbe 
Minister of Irrigation aad power be 
pleased to refer to the reply given to 
Un starred Question No. 1565 on the 
12th December, 1963 and state: 
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(a) whether the proportionate cost 

involved for the construction Of the 
Pong Dam and Sutlej Beas Link to 
be shared by the beneficiary State 
has been flnalised; and 

(b) if not, when it will be finalised? 

The MlDIster of IrrIp.tIaD _ 
Power (Dr. K. L. Bao): (a) and (b). 
Without prejudice to any final decl-
siems that may be take'l1 in re,ard to 
the sharing of costs of the two Units 
at the Beas Projects i.e. (Pong Dam 
and Beu-Sutlej Link) between Pun-
jab and Rajasthan, the following ad· 
hoc: pereentages for shares in the total 
Closts and power ,benefits of the Bells 
Project have been agreed upon:-

Pong Dam 

Beas-Sutlej 
Link 

Punjab Rajasthan 

32 68 

85 15 

Refund ClaIms of ShippiDg Companies 

r Shri Dhaoa: 
431. ~ Shri Bishanchallder Seth: 

L Shri B. P. Yadava: 

Will the Minister of naance be 
pleased to state: 

(a) whether it is a fact that UnioD 
Government have given lnftructions to . 
the Income Tax Department to expe-
dite the disposal of the refund claims 
Of foreign shipping companies; 

(b) if so, when the instructions were 
issued; and 

(c) in how many cases the action 
has been taken and how many are 
still left? 

The Minister of FiDaDCe (Shri T. T. 
Krisbnamacbari): (a) Yes, Sir. 

(b) Earlier instructions on the sub-
ject had been issued in June, 1950. 
Fresh instructions in the matter were 
issued on 19th December, 1963. 

(c) The position since the issue of 
the recent instructions of 19th Decem-
ber, 1963, is as under: 

(i) Total number al cases 
pending for action 011 
19th December, 1963 .. 7'f 

(ti) Number of cases in 
whim action has si.Doe 
been finalised 15 

(iii) Number of cases in 
which action is still in 
progress a 

435. Shrlmati Jyotsna Chanda: WiU 
the Minister at PlaImJIIc be pleue4 .. 
state: 

(a) whether the Planning ~ 
sion has provided more funds for acn-
cultural programme durinc 111M-11c 
and 

(b) if so, the amount thereof and ita 
distribution, State-wise? 

The MiBlster of PlallDlDg (Shrl B. L 
Bbagat): (a) and (b). The outla7 lIP-
provll<l for the varioUs programmes m.. 
eluded in the Agriculture Sector for 
the varioUs schemes in 1964-65 Is 
Rs. 146· 7 crores as compared;o the 
finally approved outlay of Rs. 127.1 
crores for 1963-M. State-wise distrihu. 
tion is given in the Statement laid oa 
the Table of the House. [Placed in 
Library. See No. LT-2355/641. 

Proposals for further additional ou .... 
lay of 1964-65 is under consideration. 

Primary Health Centres 

436. Shrl Subodh HlUIsda: Will tile 
Minister of Health be pleased to st.ate: 

(a) whether all the Community De-
velopment Blocks in varioUs State. 
have been provided with Primaz7 
Health Centres; 

(b) if not, the shortage at preset; 

(c) the reasons for not providiq 
these with such Centres; and 

(d) whether this will be fulfilled 
during the Third Plan period? 
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fte MIDJster of Health (Dr. SushIJa 

KaJU): (a) No. 

(b) The total number of blocks on 
the 30th June, 1963, was 4523. Against 
this 3510 Primary Health Centres were 
functioning in the country on that date. 

(c) The establishment of Primary 
Healt!! Centres is not initiated m.tU 
the block has entered into St3g~. I Ex-
perience has shown that it takes 12-18 
months to establish a Prim,ry Health 
Centre after the block has entered into 
Stage 1. Delay in the establishment 01 
Primary Health Centres is due also to 
(i) the delay in the execution of bU1:d-
ing programme, including staff quar-
ters; (ii) difficulty in recruitment of 
trained personnel, particularly wom~I'; 
and (iii) unattractive scales of pay. 

(d) Yes; it is hoped that this will be 
done. 

Sharavati Power 

431. Shri S. B. Pa til: Will the Mir.is-
ter of Irrigation and Power be pleas-
ed to state: 

(a) whether the Mysore Government 
have asked for .an adiitional allocatiun 
for stepping up the producticn of 
Sharavati power in the State duri.ng 
the Third Five Year Plan; and 

(b) if so, the action taken by Gov-
ernment in this connection? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a). Yeo, the State 
Govt. asked for an additiJnal outlay 
of Rs. 30.33 crores for :h" Shanvati 
and other power schemes of the Tbi:"d 
Plan, in October, 1963. 

b) An additional assistanee of 
Rs. 3.5 crores was approved for 1963-64. 

Tax Arrears in Mysore 

438. Shri S. B. Patil: Will the Minis-
ter of Finance be pleased to sLate: 

(a) the total amount of Income-tax, 
Central Sales-tax and other Central 
Taxes dues which have not been re-
covered by Gove=ent in Mysure 
State so far; and 

(b) the sPeCific steps takeD to re-
cover the arrears? 

The M1lnister of Fbwlce (Shri 
T. T. Krishnamacharl): (a) The re-
quired information is given below:-

(i) Effective arrears of 
Income-lax as on 
31.12.1963 2,84,79,000 

(ii) Arrears of Central 
Sales Tax as on 
30.9.1963 13,77,043 

The information in respect of other 
Central Taxes is being coaected and 
will be laid on the Table of the Sacha. 

(b) All possible steps provided for 
in the Income-tax Act, 1961 and tne 
Central Sales Tax Act, 1956 are being 
taken to realiSe the arrears. 

Assessment of Taxes in Mysore 

439. Shri S. B. Patil: Will the Mi::l~ 
ster of Finance be pleased to state: 

(a) the total assessment made in res-
pect of Income tax, Estat·o Dutv and 
We.alth Tax separately in Mysore Stale 
during the last three years ending 3lst 
March, 1963; and 

(b) the amount of recoveries made 
in respect of each during the same 
period? 

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) The total de-
mand raised in respect of Income-tax, 
Estate Duty and Wealth Tax in Mysore 
State during the last three years t!nd-
ing 31st March, 1963 is as under: 

(In thousands) 
Income-tax. Rs. 26,26.62 
Estate Duty. Rs. 67.52 
Wealth Tax. Rs. 87.88 
(b) the total amount recovered dur-

ing the same period is given ~iow: 

Income-tax. 
Estate Duty. 
Wealth-tax. 

(In thousands) 
Rs. 22,79.89 
Rs. 54.86 
Rs. 63,3S 
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to Matter of Urgent 
Public Imnortance 

I'rImar,- Health Centre!! III Maclru 
State 

«0. Shri M. Malaichaml: Will the 
Minister of Health be pleased to state: 

(a) the number of Primary Health 
Centres functioning at present in 
Madras State; 

(b) the number Of Prim3ry Health 
Centres proposed to be opened during 
1964-65; and 

(c) the amount allotted for the 
purpose? 

The Minister of Health (Dr. Sushlla 
Nayar): (a) 137. 

(b) 18. 

(e) Rs. 10 lakhs. 

Multi-Storeyed Office Buildings 

441. Shri E. Madhusudan Rao: Will 
the Mini,ter of Works, Housing and 
Rehabilitation be pleased to state: 

(a) whether there is any proposal to 
construct multi-storeyed office build-
ings on both sides of Raj Pa th from 
Central Secretariat to India Gate; and 

(b) if so, the details thereof? 

The Minister of Works, Hoosing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) and (b). Two multi-
storeyed offiCe buildings ar~ being 
constructed one on each side of Raj 
Path at No.1, Dr. Rajendra Prasad 
Road and at No.2. Maulana Azad 
Road. The approximate cost of these 
two buildingswil! be about Rs. 4 
crores. These will provide about 
11.32 lakh square feet of office 
accommodation. 

New Mint 

442. Shrl Birendra Bahadur SIngh: 
Will the Minister of Finance be pleaJ-
ed to state: 

(a) whether Government propose to 
put up a new mint in the country; 

(b) if so, the places being considered 
for this; IIlld 

(c) when a final decision in thilI re-
gard is expected? 

The Minister Of Finance (Shrl T. T. 
Krishnamachari): (a) Yes, Sir. 

(b) and (e). We are cnnsidering the 
location of the New Mint ne3r the 
Kolar Gold Fields. A final dedswn can 
be taken only after receipt of t~ pro-
ject report from the Mint Mas1P.r, 
Hyderabad. 

12.21 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

INDIAN REPATRIATES FROM NEWLY 
INDEPENDENT COUNTRIES OF AFRICA 

Shri lIarish Chandra Mathur (Ja-
lore): I call the attention Of the Prime 
Minister to the following m.~ttcr ot 
urgent public importance and i lequl:st 
that he nl.:iy maK.:! a SLaLl.:!nlc!flt Lllere-
on:-

The Indian repatriates from 
newly independent ~untrjea 

of Africa. 

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh 
Singh): The Government is aware that 
some people of Indian origin employed 
by the East African Common Services 
Organization are returning to India 
from Uganda, Kenya and Tanganyika 
with their families after having opted 
for premature retirement under the 
rules. The number of such officers is 
estimated at about 1,150. In addition, 
some employees of the East African 
CommOn Services Organization who 
have been declared redundant before 
the end of their normal expectation of 
service as a result of the policy of 
"Africanisation" wish to return to India 
for re-settlement. Their number is ex-
pected to be about 2,000. 

2. Some other persons of In~ian ori-
gin who are not Government em-
ployees, but are resident in -East Afri-
can countries, may also wish to come 
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IShri Dinesh Singh] 
to India. However, Government Df 
India have no report of any la:rge 
scale return to India Of persons of this 
category. 

3. These persons are returning to 
India of their own free will and those 
formerly in services are reported to 
have been compensated under the rules 
for their premature retirement. The 
Government of India have not drawn 
up any special scheme of assistance to 
them. Certain relaxations in normal 
customs and baggage rules in respect 
of personal effects have already 
been made for them. 

Shri Barish ChaDdra Mathur: While 
inviting the attention of the Deputy 
Minister to a very disparaging state-
ment reported to have ;been made by 
the Minister of State in the External 
Affairs Ministry, which was resented 
and refuted, may I know whether they 
have done some re-thinking on thi' 
matter and what consideration have 
they given to the demands made by 
the delegation which visited this coun-
try, asking for special legislation and 
other demands 'on the lines of the 
United Kingdom? 

Shri Dinesh Singh: There is no need 
fOr re-thinking. So far as the Gov-
ernment of India is concerne!i, our 
policy has been very clear on the sub-
ject. Those people of Indian origin 
who wiSh to stay in Africa and who 
have made their home in Africa must 
identify themselves completely with 
the people of those countries and with 
the aspirations Of those people. Those 
who wish to come to India and are 
eligible to come are welcome to come 
when they want. 

Mr. Speaker: Let us proceed to the 
next item. Papers to be laid on the 
Table. (InteTTtLption). 

12.24 brs. 
RE. MOTION FOR ADJOURNMENT 

Shri R. Barna (Jorhat); Sir, we haVe 
sent an Adjournment Motion about the 
security of Assam J.t is of major 
importance. 

Mr. S1lll'aker: Has he not got that 
letter? 

Shri a. Baraa: Recently there hone 
been anti-Indian slogans lIS a reault of 
which orders under section 144 had to 
be promulgated in Nowgong and some 
parts of Assam and there is .... 
mounting threat from the Mizo m0ve-
ment. Shillong is yet in trouble and 
we suspect that there is the Sino-Pak 
hand behind all these affairs. 

Mr. Speaker: I have disallow.ed that. 
He cannot raise it in this manner. 

Shrl Swell (Assam-AutonomollB 
Districts); Sir, I seek your protectiaa 
and I want your enlightenment. w. 
have information that all theBe troublell 
in different parts of the hill areas and 
the shouting of anti~dian slogBns ill 
Assam have been engineered by a sec-
tion Of the Assam cabinet and high 

'

officials of the Government of Assam 
and that money has passed from the 
Chinese Government to these people 
to subvert the law and order situatioa 
in A9!Ial1l, .... (InteTTtLption). 

Mr. Speaker: Order, ordeor. It is not 
fair for any hon. Member just to stancl 
up, when I have disallowed the Ad-
journment Motion, and to begin to diL 
CUSs the merits or give the facts there-
on, in spite of the communication that 
he has received, namely, that it ha5 
been disallowed. I have SO many 
times requested hon. Members that if 
they have any grievance, they can dis-
cuss it with me. But yesterday I got 
1hat, and I have conveyed my reactiOll 
to that, namely, that it cannot be al-
lowed. Is it the same that was signed 
by so many Members? 

Shri Swell: About 30 Members. We 
did not have the opportunity Of dis-
cussing it. 

Mr. Speaker: If he just goes into the 
rules, he will find that it does not re-
late to one matter, but so many mat-
ters have been jumbled together ia 
that. Therefore, it is not possible to 
allow any adjournment motion on that 
notice. 

Shr;, Swell: It relates to one mat-
ter-the security of the co~try. [. 
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would like to know whether this House 
has a right to be exercised aver this 
marter. 

Mr. Speaker: This matter of security 
at. the country is too general a subject 
to be discussed here on an adjournment 
motion. It is not so speciJic as can be 
taken up in the House and discussed on 
an adjournment motion. I hope he will 
allow me to Proceed now. If he has 
any thing more to say, he can see me 
and We can discuss it. 

Now, let Us proceed-Pa.pers to be 
laid on the Table. 

8hri Barish ChaIldra Mathur 
(Jalore): Mr. Speaker, Sir. I was still 
on my legs and I sat down because 
there were interventions. 

Mr. Speaker: What does he want 
now? 

Shri Barish ChaBdra Mathlll': The 
ata!lement which has been made by the 
Deputy Minister shows that possibly 
he did not know the reference which 
I made to the reports in the papers. If 
you will pennit me, Sir, I will read 
two lines from the reports. 

Mr. Speaker: I am sorry it would 
not be possible under this Calling 
Attention Notice, because only one 
question is allowed to be put by the 
hon. Member who has signed the 
notice. 

Shri Harish Chandra Mathur: My 
one question was based on certain 
press report. and he has missed those 
Press reports. If I had started reading 
those Press reports, you might not 
have possibly allowed me. 

Mr. Speaker: He can send them on 
to me. I will pass them on to the Min-
ister, ~t his reaction and inform the 
hon. Member. 

Shri 8arlsh Chandra Mathur: It is 
tor the country and the House that 
want to get the answer. 

Mr. Speaker: He might give an-
other notice for a discussion or some-
~ at that sort and if it is possible 
to admit that, I will do so. But it can-
not be done now in this Calling Atten-
tion Notice, 

12.2'7 hrs, 

PAPERS LAID ON THE TABI& 

NOTIFICATIONS 111:: COMPANY LAw 
BoARD AND AUDIT REPoRT AND APPBo-

PRIATION ACCOUNTS, RAILWAYS. 

The MiDister of FiDaDce (Shrt T.T. 
Krishnamachari) : I beg to lay on the 
Table a copy each of the fol1owin« 
papers:-

(1) Notification No. G.S.R. 171 
dated the 1st February, 1964 
under sub-section (3) of sec-
tion 637 of the Companies Act. 
1956, delegating certain POWeIlI 
and functions of the Central 
Government under the said 
Act to the Company La .... 
Board. [Placed in LibTary, See 
No. LTc2338/64]. 

(2) The Company Law Board 
(Procedure) Rules, 1964 pub-

lished in Notification No. G.S.R. 
179 dated the 1st February, 
1964, under sub-section (3) 
of section 642 of the Compa-
nies Act, 1956. [Placed in Lib-
Tary. See No. LT-2339/64.] 

(3) (i) Audit Report, Railways, 
1964, under article 151 (1) of 
the Constitution. [Placed i .. 
Lil>rary. See No. LT-2340 /64.] 

(ii) Appropriation Accounts, Rail_ 
ways, for 1962-63, Part I-Re_ 
view. [Placed 'in Libra",. 
See No. LT-2341/64.] 

(iii) Appropriation Accounts, Rail-
ways. for 1962-63 Part ll-
Detailed Appropri~tion Ac-
counts. [Placed in LibTary, 
See No. LT-2342/64.] 
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[Shrl T. T. Krlshnamachari] 
(Iv) Block Accounts (including 

Capital Statements comprising 
the Loan Accounts), Balance 
Sheets and Profit and Los9 
Accounts, Railways, for 1962-
63. [PLaced in Library. See 
No. LT-2343/64.] 

ANNUAL REPORT OF THE DELHI 
DEVELOPMENT AUTHORITY 

The Deputy Minister in the Ministry 
of Health <Dr. D. S. Raju): On behalf 
of Dr. Sushila Nayar. I beg to lay on 
the Table a copy of Annu31 Report of 
the Delhi Development Authority for 
the year 1961-62, under section 26 of 
the De'hi Development Act. 1957. 
[Placed in Library. See No. LT-2344/ 
64.] 

NoTIFICATIONS UNDER THE CUSTOMS ACT, 
1962 AND CENTRAL EXCISES AND SALT 

ACT, 1944. 

The Minister of Planning (Shri B. R. 
Bhagat): I beg to lay on the Table-

(1) A copy each of the fol-
lowing Notifications under 
section 159 of the Customs 
Act, 1962 and section 38 of 
the Central Excises and Salt 
Act, 1944, making certain 
further amendments to the 
Customs and Central Excise 
Duties Export Drawback 
(General) Rules, 1960:-

(i) G S.R. No. 50 dated the 11th 
January, 1964. 

(Ii) G.S.R. No. 51 dated the 11th 
January, 1964. 

(iii) G S.R. No. 87 dated the 18th 
January, 1964. 

(iv) G.S.R. No. 88 dated the 18th 
January, 1964. 

(v) G.S R. No. 112 dated the 
25th January, 1964. 

(vi) G.S.R. No. 196 dated the 8th 
February, 1964. 

[Placed in U"rary. See No. LT-
2345/64.J • titl 

(2) a copy each of the following 
Notifications under section 159 
of the Customs Act, 1962:-

(1) G.S.R. No. 49 dated the 11th 
January, 1964. 

(Ii) G.S R. No. 145 dated the 1st 
February, 1964. 

(iii) G.S.R. No. 146 dated the 1st 
February, 1964. 

(iv) GS.R. No. 147 dated the 1st 
February, 1964. 

(v) G.S.R. No. 194 dated the 8Ur 
February, 1964. 

(vi) G.SR. No. 195 dated the 8th 
February, 1964. 

[Placed in Library, See No. LT-
2346/64.] 

(3) a copy each of the following 
Notifications under section 38 
of the Central Excises and 
Salt Act, 1944:-

(i) G.S.R. No 36 dated the 1st 
January, 1964. 

(ii) The Central Excise (First 
Amendment) Rules, 1964 
published in Notification No. 
G.S.R. 48 dated the 11th 
January, 1964. 

[Placed in Library. See No. LT-
2347/64.] 

PuBLIC DEBT (AMENDMENT) RULES AND 
ESTATE DuTY (AMENDMENT) RuLES, 

1964 

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl 
Sinha): Sir, I beg to lay on the Table 
a COpy each of the following Rules:-

(i) TIre Public Debt (Amend-
ment) Rules, 1964 published in 
Notification No. G.S.R. 144 
dated the 1st February, 1964, 
under sub-section (3)' of sec-
tion 28 of the Public Debt Act, 
1944. [Placed in Library. See 
No. LT-2348/64.] 

(li) The Estate Duty (Amend-
ment) Rules, 1964 published 
in Notification No. S.O. 419 
dated the 1st February, 1964, 
under sub-section (3) of sec-
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tion 85 a1 the Estate Duty 
Act, 1963. [Placed i71 Lib-
rary. See No. LT-2349/64.] 

12.29 bra. 

ESTIMATES COMMI'I"l'EE 
FOIITY-FOURTH AND FOIITY-FIFTH REPoRT: 

Shri A. C. Guha (Barasat): Sir, I 
beg to present the following reports 
of the Estimates Committee on .the 
Ministry of Railways:-

(1) Forty-fourth Report on Chlt-
taranjan Locomotive Works. 

(2) Forty-fifth Report on Integral 
Coach Factory. 

lZ.29-l hrII. 

ELECTION TO COMMl'I"l'EE 
The Deputy Minister In the MInW-

try of Health (Dr. D. S. Raju): Sir. 
on behalf of Dr. Sushila Nayar, I beg 
to move: 

"That in pursuaJice of section 
4(g) of the All India Institute of 
Medical Sciences Act. 1956, the 
members of Lok Sabha do pro-
ceed to elect, in such manner 
as the Speaker may direct, one 
member from among themselves 
to serve as a member of the All 
India Institute of Medical Sciences, 
subject to the other provisions of 
the said Act, vice Dr. P. D. Gai-
tonde ceased to be a member of 
Lok Sabha." 
Mr. Speaker: The question is: 

"That in pursuance of section 
4(g) of the All India Institute of 
Medical Sciences Act, 1956, the 
members of Lok Sabha do pro-' 
ceed to elect, in such manner as 
the Speaker may direct, one 
member from among themselves 
to sel'Ve as a member of the All 
India Institute of Medical Sciences, 
subject to the other provisions of 
the said Act, vice Dr. p. D. GaI-
tonde ceased to be a member of 
Lok Sabha." 

12.30 Ius. 
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1!.3'7 Ms. 
RAILWAY BUDGET-GENERAL 

DISCUSSION 
Mr. Speaker: The House will now 

take up General DiSMIssion of the 
Railway Budget for 1964-65, for which 
15 hours are allotted. 

Shri Nambiar (TiruchirapaIli): 
Mr. Speaker, every year it has become 
an ordeal in the mO!1th of February 
to anx'ously wait for the tax increase, 
first to be done by the Minister of 
Railways and next by ·the Minister of 
Finance. This ordeal is being per-
petuated on the Indian people cleverly 
and successfully with the ultimate 
result of increase of prices of all 
eommodities that the common man 
has tc utilise. This year the perfor-
mance of tbe Railway Minister, 



RaillDl1y Budget- FEBRUARY 20, 111M GeMrGl I>iIeuaioR 17S0 

[8hri Nambiar] 
SIui Dasappa, new to this field, is in 
no way better than that of his 
predecessors. 

By an increase of 2 per cent on 
surcharge he expects to increase the 
'revenue to the extent of as. 11 crores, 
whereas his predecessor in the two 
successive years of 1963 and 1962 
has already increased the fares and 
freights by an increase of as. 21.26 
.crores up to March, 1963 and Rs. 40.26 
'crares up to March, 1964, i.e. current 
year. By the present add:tion, the 
total impact of increase in taxation 
for the next ye..ar will be to the tune 

,of Rs. 51.26 crores, as estimated The 
actuals will be much more, as has' been 
seen in the previous year. On an 
analysis of the increase in fares and 
freights for the last three-yearS we 
find that it has gone up by 8 per cent. 
Out of a total gross revenue of 
Rs. 600 crores for one year alone the 
impact will be to the tune of as. 50 
crores. 

If the railways, which is a nationa-
limed industry owned by the State, 
with all the potentialities fuat it 
,commands, goes to the extent of 
increasing the fare and freight rates 
'by 8 per cent., how could the Gov-
ernment stop the temptation for 
lncTease in prices elsewhere? There-
"fore. I accuse /the Government 
particularly the Railway Ministry, for 
'helping inflation. On the other hand, 
the Railway Minister should have 
res'sted the temptation to increase the 
rates and helped in' fighting inflation. 

'He should have stood firm and said 
"that no more increase would be 
allowed in fares and freights. He says 
that this 2 per cent increase on sur-
charge is a small amount and there-
fore it need not make much of a 
di1Terence. Even if it is a small 
amount. why, should he inerease 
it at all? He could have avoided this 
increase of Rs. 11 CTOres by way of 
this surcharge. 

I would submit that he has his own 
Justification which should also be 

'brou/(ht to the notice Of the House. 
'In 1961-&2 he said that he wanted this 

increaae in fares and freichta 110 that 
the railwaymen be civen the 
increased dearness allowance wheD. 
the facts show that he had Rs. 16.48 
crores of surplus on hand. Furl.her. 
the Railways were paying proper 
dividend to the extent of 4.25 per 
cent last year, 4.5 per cent frODl 
current year and hereafter are going \ 
to pay 5.75 per cent for new capital ' 
Therefore, they are making good 
contr:bution to the General Revenues. 
They are allotting more money than 
is necessary for depreciation. The 
latest figure of 1961-62 was Rs. 65 
crores. With the total capital 
invested to the tune of Rs. 1,700 crores 
depreciation can never be more ~ 
Rs. 42i crores, at the rate of 
2i per cent per annum. Th:s point has 
been raised by me repeatedly and 
the hon. Railway Minister gives the 
explanation that depreciation has to 
be increased not only for depreciatios 
purposes but for the purpose of 
renewal charge. His predecessor said 
the other day that this is required 
not only for depreciation but for 
renewal also. If it is for renewal, then 
the renewal to the extent that 
it may cover the cost of deprecia-
tion alone can be taken from the 
Depreciation Fund and the rest should 
go from the capital-at-charge. 
Revenue cannot do for all moderniA-
tion. He said that he wanted 
modernisation and wanted to do away 
with obsolescence. For that he muat 
add to the capital from funds that he 
has otherwise got. 

Why I am harping on his point • 
because there is a move, there Is • 
purpose behind this account:ng whlcll 
I am coming to later on. I cODSider 
that at present the Railways are 
following a negative economk poUq-. 
"nte Railways are refusing to meet 
the necessary expend'ture on labour. 
wage, etc. and are helping inflation to 
grow which I consider, is a negative 
policy and which requires a o'hange. 
I submit that I have got a cue to 
ehow that they are not meeting the 
labour demand prqperly. That III 



1751 Railway Budg~ PHALGUNA I, 1885 (SAKA) GeftercZ Dirc:uuioa 17J2 

exactly the reason that you will find 
here as to why they are putting more 
on depreciation and on the expendi-
ture side, that is, to show that there 
is no money left for giving a square 
deal to the workers as also to show 
that there is necessity for enhance-
ment 'of fares and freights every time. 
An analysis of this will show that. 
In 1962-63, as I have already said, 
they had a surplus; in 1961-62 they 
had a surplus and in 1963-64 we have 
a surplus of Rs. 37.75 crores. Still, he 
comes with an additional demand; 
thereby he shows that the money is 
to be apportioned elsewhere. That is 
why I am against this increase. 

Shri Ranga (Chittoor): What about 
development? 

Shri Nambiar: I am coming to 
development later on. 

So far as a square deal to railway-
men is concerned, the recent increase 
that he lias given in dearness 
allowance as announced by the 
Finance Ministry is to the tune of 
Rs. 2i- for Class IV employees 
drawing up to Rs. 109 and Rs. 5 
for Class m employees. This has not 
neutralised the increase in the cost 
of living indices up to 125 as had been 
recommended by the Central Pay 
Commission. For a meagre pittance of 
Its. 2 he makes a very big announce-
ment. And what has happened to the 
oost o! living indices rising beyond 
125, up to 135? Today it is 135 or 138. 
That ten-point rise is to be covered 
even according to the Central Pay 
Commission. There is :riO mention of 
it anywhere in his Budget speech. He 
has only said about the increase of 
Rs. 21_ and Its. 5!_ which covers 
only the increase in the cost of living 
index up to 125. He owes an explana-
tion to this House as to how he is 
going to treat the labour in future, 
particularly in regard to rising prices. 

I have got to submit that not only 
the Railways are having a negative 
economic policy but are having not 
much of a co-ordinated tranBpart 
2138(Ai)~. 

policy. So tar as co-ordination betw"eea 
rail, road, waterways and coas1al 
shipping is concerned, you know that 
in 1959 a committee headed by Shri 
N eogy was appointed, that is, the 
"Committee on Transport Policy and 
Coordination" to enquire into the 
utilisation of all our transport 
capacities, namely, road, rail, water-
wayS etc. After five years, except for 
submitting a preliminary note whicll 
has been don.. ShrJ Neogy ha' 
resigned his post aDd has issued a 
very important statement which. 
most revealing. Leaving aside the non-
cooperation meted out to the Com-
mittee by the State Governments and 
other Governmental agencies, the 
Committee's work was muck 
hampered by departmental rivalries. I 
find that there is some extrane01a 
pressure being brought leading to the 
collapse of the working of this Com-
mittee. 

You may remember, Sir, that the 
World Bank which is a lending 
organisation and which has lent some 
money for the improvement of 
collieries and for the Railways hila 
poked its nose into our national 
policies. Initially it made a proposal. 
that it wanted to have an enquiry into 
the policy which led to the bottl&-
neck a!. coal transport. It started 
like that but it went on and it went 
to the extent a!. putting certaiD 
reference in its terms of reference by 
bringing pressure on the Government 
of India. Unwittingly-lmcnringly f1/t 

unknowingly, I do not know---U1e 
Government of India has yieldecl. to 
that. 

See the terms of reference. One is: 
"facilitating the cteJjvery of ~ 

aDd other bulk commoditiea 
by the Railways." 

Another is: 
"policies a1!ecting" the appoint-

ment Of coal and other bulk 
oommodit.ies between different 
modes of transport with .,e-
cial reference to ~lative con. 
and chaTgee." 
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[8hri Nambiar] 
TIle third one is: 

"geographical distribution of 
coal production". 

These things have been brought in. 

Sbri Rallga: Nothing wrong in it. 

Shri Nambiar: I will show what is 
wrong in it. From the above terms of 
reference it is clear that this inquiry 
is parallel to that of the Neogy Com-
mittee. When there was a committee 
already going into that, why should 
.us committee go into the same 
matter? 

In their study the World Bank team 
has specifically stated that they are 
considering the possibility that the 
"least-cost" solution may call for the 
IIhift of type of traffic other than coal 
from the railways to other modes of 
transport, that is, low-rated goods 
only to the railways and the rest to 
the highways. They have also indi-
cated that their objective is to 
examine the possibilities that altera-
tion in Railway rates in the direction 
of C'Onformity with costs may, in the 
lang run, shift the location of con-
.umption in such manner as to mini-
mise transport requirements. All 
these are diametrically opposed to the 
policies which we follow today. 

To put it in simple language this 
American World Bank agency wants 
ua to change our transport policy 
entirely to a new pattern of allocating 
)he low-rated commodities to the 
railways and the rest to road and 
thereby weaken the railways and help 
lhe other private concerns. Railways 
being a nationalised industry, it must 
t&.k:e the over-all needs of the country 
.. a Whole and not to locate our 
industries as to only minimise coal 
baWage and. suit traffic requirements. 
'1'his sovereign agency wants the whole 

industry to be switched on to a 
pattern that it must depend entirely 
On the haulage Of coal and availability 
of coal. That means that SUch of those 
regions which are far away from the 
collieries will have no chance of 
having any industry. That is what the 
Americans want Us to do and the 
Government of India is slowly yield-
ing to it. 

Shri Raq-a: Is that so? 

Sbri Nambiar: Yes; certainly, 
otherwise what is the necessity for 
making this extra term of reference? 
In this inquiry the participation of 
Government of India has practically 
been avoided. The American Agency 
say that the !Indian experts can be 
brought in as assistant technicians. 
That is alI what the Americans want. 
Why should .India abdicate its role in 
deciding the transport policy of India 
for its future? Moreover, they should 
decide on the pattern of the policies 
that we have followed SO far. We 
cannot scrap them; we cannot 
divert them and we cannot reverse 
them at the instance of a foreign 
agency! Why should we be at the call 
Of Americans? The World Bank can 
give us loans and We are giving them 
a fabulOUS rate of interest upto 5.7 
per cent. No foreign country ever gives 
loans at such an exorbitant rate and 
in spite of that we are paying them 
and we are solvent. We have every 
chance of repaying the whole loan 
th~t We get from Americans. They 
want to reverse our policy to the 
benefit Of certain industrialists in 
whom the Americans are interested. 
The Neogy Committee should have 
been well cared for and even after 
the resignation of Shri Neogy, the 
CommittE'€' should be made to func-
tion. It should be strengthened. It 
should not he made a subsidiary or a 
secondary one to thait 'of the World 
Bank agency. 

Now, I come to labour relations in 
the railways. The Bonus Commis-
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aion's ·Report has come out and every 
private industry is giving reasonable 
bonus to its employees. Why should 
the unfortunate railwaymen be ex-
cluded from the purview of the 
bonus? They are not getting the bonus 
and. the reason given is that in the 
terms of the Bonus Commission they 
have specifically put a term that the 
question of the grant of bonus should 
be considered to all workmen except 
those who come under the Govt. 
departmental managements. WhY 
ahould they not? The railways is an 
industry with so much of capital and 
12 lakhs and more of men are employ-
ed. They are industrial workers and 
there is enough surplus. Why should 
they be denied the bonus and what is 
the just;fication for this? This is an 
industry and not a departmental 
~ice <>.rganisation. They call 
1t a Pubhc sector arid say that 
they are going to build socialism. 
Socialism cannot be built without the 
labour participaltion in the manage-
ment and the fruit of labour being 
distributed to labour. Nowhere in the 
world, any sector can build socialism 
on a premises which is capitalistic 
which is contrary to sociaJist princi~ 
pies. Here the labour has worked 
hard, and have increased production, 
or the transport capacity, to the extent 
of 24 per cent in the traffic of passen-
gers, 100 per cent in the traffic of 
goods, during these last twelve years 
and there is enormous surplus and 
still they are not given the bonu~ 
because the bonus is taken outside the 
purview of the railwaymen on the 
ground that this is onlv for other sec-
tor than the departmental. r take 
atrong objection to it and every rail-
.... ayman is ask;ng the question as to 
.... hy he should not have the bonus. 
T demand that in all fairness to thE' 
cause of labour and to the cause of 
the country's bp.tter transport that at 
lellllt a month's bonus should be given 
ta all railwavmen. T want it from 
Class IV to Class r, no distinction to be 
made, just as it is being done in any 
other industry in public or private 
lector. 

With regard to other matters of 
labour relations the hon. Minister 
claims that the relations are very good. 
But I would only request him to recall 
what the representatives of the two 
federations said last time. The Mini-
ster ~s mentioned that they had six 
meetmgs at the Periodical Negotiating 
Machinery level with the two federa-
tions. I WllAt him to go through thE> 
matters that have transpired in the 
negotiating meetings. On every issue, 
there is a difference of opinion. The 
representatives of the two federations 
spoke here last year-their speeches 
are there-and they decried the labour 
policy of the G'overnment of ,India or 
the Railway Ministry. They have said 
that on every important issue there is 
a difference of opinion. Shri A. P. 
Sharma who belongs to the Congres~. 
who is an office-bearer of the Notional 
Federation of Railwaymen. and Shri 
Priya Gupta who belongs to the All-
Ilndia Railwaymen's Federation also 
spoke last year in the same str~in. r 
would request the hon. Minister to go 
through those speeches and see whe-
ther hi'S labour policy is a policy which 
has got the support of the railwaymen, 
No. It has not got the support of the 
railwayrnen. There is nothing Uk .. 
that The railwayrnen are working 
under great strain. I would sav with 
al1 humility that the other d~Y WE> 
saw about 10.000 raHwaymen de-
monstrating before the Parli~ment here 
and they have submitted a memoran" 
dum and in that memorandum they 
have chartered down a1l their reasor;-
able grievances which the Railwav 
Ministrv could easily accept. apart 
from the question of the dearness 
allowance. Shri A, P. Sharma said the 
other day that the Periodical Negoti-
ating Machinerv has failed, If the 
Periodical Ne!(otiating MachinE';ry fails. 
then in the absence of the applicabi-
lity of the Industrial Disputes Act for 
the railwayrnen. the only thing that 
they can claim for is arbitration. Why 
is it that arbitration is denied on all 
important issues? The Ministry 
should ,have at least accepted that. 
In the Whitly Council ~roposals that 
they are bringing forward for th .. 



(Shri Nambiar] 
future, they say that arbitration is the 
last word in the matter. Then, 
when the two federations also want-
ed arbitration on several issues, al-
ready it should have been granted. 
Not only the P.N.M. has failed but 
the arbitration also is denied. 

The Deputy Minister in the Minis-
try of Railways (Shri ShahDawaz 
Khan): Do the Federations want 
Whitly Councils? 

Shri Nambiar: The Federations have 
asked for arbitration and tribunals. 
The Whitly Council is a different 
thing. But before the Whitly Council 
comes today when the P.N.M. has 
failed, it should have been done 
when there are outstanding dis-
putee and the Federations are 
claiming for that. What is the justifi-
cation for denying it? If they have 
not claimed for arbitration, then it is 
up to them to speak out here because 
their representatives are also in this 
House. Therefore. in regard to labour 
relations, I have'a humble submission 
to make that the Ministry of Rail-
ways should evolve a formula for the 
grant of recognition to their unions 
because of the new Whitly COuncil 
that is coIning up. The Govt. have al-
ready stipulated conditions of 15 
per cent membership, etc. etc. One is 
in the southern railway and the other 
is in the Chittaranjan Locomotive 
Workshop. Why should the Chittaran-
jan Locomotive Workshop employees 
who are producing even the electric 
locomotives be denied the benefit of 
recognised union facility? 

Shrl A. P. Sharma: In the southern 
railway there is already a union as 
a result of the mereer of the two 
unions. 

Shrl Nambiar: In the southern rail-
way there is one to which Shri A. P. 
Sharma belongs. ,In the other railways 
there are two or three or more unions 
that have been recognised. Why in 
the southern railway there is only one 
union? There is something intriguing 
in this which requires consideration 
because certain unions which favour 

t!he administration alone are 
recognised. Others will 
recognised. 

being 
not be 

Besides the question Of recognition, 
even those unions which favour the 
administration are asking for certain 
things whiCh you kindly IPve. The 
benefit of that will go to all workmen. 
Even then, the Railway do not 
give. This is the policy which they 
follow towards labour in the railways. 
The hon. Minister is new to the rail-
ways-I am frank and I may be ex-
cused-and I know he is sympathetic 
to the labour. But he is unable to do 
it. There is already the Mughal 
empire. and on the Mughal empire, the 
new Minister, in his old age, comes 
and sits. That empire is such a strong 
rocky thine that unless something 
strong is done this hon. Minister how-
ever kind he may be ..... 

Shri Hari Vishnn Kamath: Who i.& 
the grand Mughal? 

Shrl Nambiar: Names, of course, I 
need not state. 

Mv submission to Shri Dasappa is 
this: If he wants to be sympathetic 
to labour and do justice-I do not 
want anything more than that--he will 
have the full cooperation of all of us 
here. The entire House. the Members 
on the other side as well want to have 
the realisation of socialism in this 
country according to the latest deci-
sion of the Bhubaneswar ConJQ'e!09 
session. Therefore, we on this side 
as well as the Members on the other 
side. barring a few~t dO not know; 
even Prof. Rangs will be on our side-
will be there to support the bon. Mini-
ster in shaking that Mughal empire 
and doing justice to the labour. 

While I have criticised 90 much. 1 
am glad that I find a good spot also. 
1 am glad that he has brought in this 
pension system and he has allotted 
Rs. 19 crores this year towards the 
pension fund. 

13.00 hrs. 

So far so good, and we mUllt thank 
the hon. Minister for that But I 
would only request him to look at It a 
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little more realistically and see whe-
ther all the employees who have l'e~ 

tired could not get the benefit of the 
pension. The hon. Minister has men-
tioned a certain date and stated that 
the employees who have retired be-
fore that date are outside the scope of 
the pension scheme. I would suggl:'St 
that on the same conditions namely 
that they will pay back the pOrtion of 
the provident fund paid fO them, they 
may also be brought within the orbit 
of the pension scheme. This may be 
done in their case also as is done in 
the case of others. Only a few per-
sons are left out now. I think the 
annual expenditure on this would 
come only to less than half a crore 
of rupees, and every day. as the per-
sons will be dying, the number in-
volved will also become less and less. 
So. I would request the hon. Minister 
to extend this scheme fully to cover 
all the retired employees. 

I have also to make a request with 
regard to the reinstatement of victi-
mised employees, as per the judgment 
of the Supreme Court. Only the other 
day. we discussed this point in the 
House that Shri Priya Gupta who 
was a Member of this House was no 
more in a position to sit in the House ... 

Mr. Speaker: I saw him here only 
th .. day before yesterday. 

Shri Nambiar: I am very glad to 
hear that. That is very good. Shri 
Priya Gupta has successfully conducted 
his case in the Supreme Court on the 
Mh December. 1963 .... 

Shri A. P. Sharma (Buxar): How 
can both the things be very good, 
sitting in the House and also winning 
the case? 

Shri Nambiar: He is sitting in the 
House. and he has successfully fought 
the case also in the Supreme Court. 
So what is the harm in that? 

On the 5th December. 1963. there 
was a decision of the Supreme Court 
reversing .the order under rules 148 
and 1~ of the State Railway Estab-

lishment Code Rules. The Supreme 
Court had declared these two rules a'S 
violative of article 311 of the Consti-
tution. because under these rules an 
employee can be removed from ~ervice 
without assignmg any reason whatso-
ever to the employee, or for reasons 
known only to the Railway Adminis-
tration. I would submit that all those 
employees who have been removE'd 
from service under these rules. 
should be taken back on duty. All 
those employees who have been re-
moved without the issue of charge-
sheets and without any inqulry what-
soever must be taken back. The 
other day, Shri Kamath and I had put 
a question on this subject and it was 
stated that the matter was under re-
view. But the rerm 'under review' 
may mean several years, so far as the 
railways are concerned; it may mean 
twelve years or one Mahamakham as 
we say it in Tamil. 

Shri Daji (Indore): Let them do 
it at De luxe speed and not at passen-
ger train speed. 

Shri Nambiar: Let them take back 
these employees as early as posaible. 

The next point which want to 
raise is with regard to the house rent 
that is deducted. The other day. Shri 
A. P. Sharma also spoke about this, 
and he said that on this issue there 
should be a tribunal set up. Former-
ly, the house rent fixed was Rs. 2 or 
3 or 4 for a particular type of quar-
ters. Today, the rent has ir0ne up to 
Rs. 15. 18 or 20. for the same type of 
house. Not even white-Washing is 
done. and not a slab is changed in the 
house. but the house rent has been 
increased. This increase has beeri 
effected for no reason whatsoever. 
Today, I am told that station masters 
and certain pointsmen who had got 
rent-free quarters up to 1955 
have been asked to pay back the ar-
rears of rent dating back to twelve 
years ago, to the tune of about Rs. 3000 
to Rs. 4000. Most of these employee~ 
will be ruined if these amounts are 
collected from them. and not a pie 
will go to them in the name of provi-
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[Shri Namblar] 
-dent fund because of this recovery. J 
might point out that there is an aJloca-
1ion for Staff Welfare measures. Let 
them do something towards reducing 
the house rent to the original level 
:and not recover the rent in respect of 
the quarters which were given rent-
1ree to them earlier. 

With .regard to medical facilities, I 
shall be happy if what the hon. Minis-
ter has stated is true, namely that the 
medical facilities in the railways are 
better than those in any other con-
'Cern; if that is so, I shall be the hap-
·piest person, but I have quite a diffe-
rent tale to tell. When I go and see 
the railway hospitals, I find that they 
are well built, and th,;y are good-
lboking hospitals. Decent construc-
tions have been done, of late, and the 
hospitals are quite nice. How much 
the contractor or somebody else might 
have eaten is a different point alto-
gether. But apart from the fact that 
the hospitals are good-looking, I may 
be excused if I say that there is practi-
cally very little medicine inside. 
If we go and ask why medicines are 
not available, they say that the sup-
plies are short. 

Shri Bari Vishnu Kamath: Is there· 
shortage of doctors also? 

Shri Nambiar: Of course, one or 
two doctors are there. These hospi-
tals are used more for grant of leave 
to the railway employees, of course, 
on payment of small amounts then 
and there, rather than for treating the 
patients there. This is a matter which 
is known to the railways. I do not 
know whether the hon. Minister Shri 
Dasappa knows about it, but others 
know it, because there is nothing 
secret about it. 

Shrl Dasappa: May I know which 
nospital my hon. friend is referring 
to! 

Shrl Namhlar: I am referring to the 
Taflway hoSpitals throughout the 
~try. 

I am speaking out of my intimate 
personal knowledge of the working of 
the railway hospitals. If the hon. 
Minister wants, I am prepared to pass 
'on the names of the hospitals to him. 

Mr. Speaker: Did the hon. Member 
go there only to have a look or -10 get 
leave? 

Shri Nambiar: Not for leave for my-
self, because I am not in railway ser-
vice. I must come to y'ou, Sir. for 
leave, and I do not have to go to them. 

Anyhow, the point is that it is a fact 
that there is shortage of medicines. I 
am speaking a little more candidly and 
with personal knowledge, and I h'ope 
that the Railway Minister will look 
into it. 

With regard to the incentive seheme 
in the hon. Minister's speech there i~ 
a claim that it has worked well. But 
I have got a different story to narrate 
there also, namely that it has not 
worked well. Not only hag it not work-
ed well, but it has created a new pro-
blem, because in the name of the in-
centive scheme. promotions are block-
ed. Of course. the productivity has 
gone up to some extent, and a certain 
centive scheme, promotions are block-
ed, but others do not get the normal 
promotions; the normal annual chan-
nels of promotions have been blocked 
for them due to the introduction of 
the incentive scheme, and in many 
workshops this has failed. Of course, 
you may quote the figures. If J go a 
little deeper into it, I can reveal what 
all are behind it but 1 do not want to 
take much time of the H'oUSe in 
dealing wih that just now. I would 
only say in brief that the scheme has 
not succeeded. The hon. Minister may 
have g'ot different reports, of course, 
but I may tell him that it has not 
succeeded. 

I would submit that the object or 
the purpose of the incentive scheme 
should be such that the total produc-
tion of the workshop should increue, 
and the quality tlf the product tumed 
out should be improved, and there 
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should also be a quicker turn-out 10 
that the engines, the lOComotives, the 
carriages and wagons which come out 
of the workshop do not fail on the 
route. Instead of this being achieved, 
what has happened is that the little 
production that was there, and the 
little repair work which was done be-
fore has been maintained on account 
of this incentive scheme while the 
promotion \:If many persons has been 
blocked and there has been no impro-
vement in the production or in the 
quality of the products turned out. I 
would submit that the total number 
'of staff which was there before should 
have been maintained. and normal 
promotions should have been granted 
to them, and there should also have 
been additional turn-out and also an 
improvement in the quality of the 
turn-out. The incentive scheme was 
intended for that purpose but subse-
quently, it has worked th~ other way 
round. Therefore, I would request 
the hon. Minister to reconsider this 
point. 

Now, I have to speak a few words 
about the paor travelling public. The 
condition of travel in the third class 
is a thing which it is impossible to 
describe. I would request the hon. 
Minister to see that additional coaches 
are provided. The hon. Minister has 
stated that during the next year, there 
will be m'ore sleeping coaches etc. I 
would request him to extend the faci-
lity from now 'on. I know that there 
is a shortage of coaches. The over-
aged coaches are to the extent of 34' 2 
per cent on the broad gauge and 30 per 
cent on the metre gauge. I would 
request the hon. Minister to have a 
change-aver of the available coaches 
of either description to third class 
coaches so as to grant 'other sitting 
accommodation, if not sleeping accom-
modation to the passengers, for the 
present, so that third class travel may 
be better. I know that the rail capa-
city is limited, and there are nther 
limitations, and I know the difficulties, 
but still I would make a request to 
the hon. Minister so that he can do at 
least something to improve the condi-
tio!! of travel 

For fong distance train!, regional 
carriages can be attached. Far inst-
ance, a carriage from Bombay to Co-
chin has been attached, so that it call 
be taken from Madras to Cochin. 
Similarly, a carriage from here to Co-
chin can be attached to the Grand 
Trunk Express and this carriage can 
be diverted from Madras. Similar ar-
rangements and facilities may be pro-
vided for other places also> without 
doing any harm to the existing trans-
port arrangements. I would requeet 
the hon. Minister to look into this mat-
ter alSb. 

As regards the creation of a new 
zone, We have discuased this matter 
several times in the House. The pre-
decessor of the present Railway Minis_ 
ter had almost agreed earlier for the 
creation of a new zone in the south, 
bifurcating the Central and Southem 
Railways, making it possible for the 
Southern Railway to concentrate on 
the transport in the south while the 
new zone can take care Of the hinter-
land. The operational digit on the 
Southern Railway has gone to the 
maximum, and unless it is bifurca-
ted the rail way transport in the south 
will not flow as we want it to flow. 
The hon. Minister may have the fear 
that the questi'on of transfer of staft 
may arise on account of bifurcation 
and that may cause some difficulties, 
but we would all extend OUr c0-
operation to him to see that the staff 
also cooperate with him with regard 
to the bifurcation so that this can be 
done speedily. 

With regard to the Kunzru Com-
mittee's Report on railway accident!, 
I have n'o time to go into details. I 
will mention only one thing. In the 
report, it has been stated th'lt there 
is a very seri'ous shortage of men in 
the transport and other departments, 
which is affecting the efIlciency of the 
railways. Kindly see that at least the 
men are there. We may not have 
foreign exchange, we may not have 
money, but we have emugh man-
power. So, that may be supplied to 
the extent necessary so tbat we caD 
ensure that raUway efII.cleDcy is main-
tained Without acd4ena· 
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Shri Kapur SiDP (Ludhiana): Mr. 
Speaker, Sir, the railways at this 
country are the biggest and oldest 
national industry. They are almost 
exclusively in the public sector. The 
aiz.e and fonn of this railway industry 
is impressively immense. 

In the booklet published by the Gov_ 
ernment' A Review of Accidents on 
171dian Government RaiI1DIl1ls, there is 
a short statement on page 17 which 
-Ys that 'railway route lines in ,India 
are to the extent of 56, 742 kms., while 
in other countries they do n·ot compare 
80 impressively with our size. Out of 
these, with the exception of Russia, 
our railways are the biggest socialist 
industry in the world. In the Indian 
Rai1toalls 1962-63, page 1, para 1, the 
immense size and complexity of this 
railway system is succinctly describ-
ed: 

''The Indian Government Rail-
ways with a route kilometrage of 
nearly 57,000 and a service record 
at 110 years, are the second largest 
single railway network in the 
.... orld under a unitary manage-
ment, secona only to Soviet Rail-
.... ay System."-

as I just now said-

"Practically the entire railway 
aystem in India is owned, or else 
worked by the Government of 
India, except for only 662 kms. of 
narrow gauge lines .... The Indian 
Government Railways operating 
on three gauges .... constitute the 
country's biggest nationalised 
undertaking with assets exceeding 
Rs. 2,800 crhres ..... They employ 
about 1.2 millIon men, and women, 
bave a fleet of approximately 
11,000 locomotives, 30,000 coaching 
velhieIes and 330,000 wagons or 
freight cars. About 10,000 trains 
are run daily operations over 6,700 
railway stations. Nearly 5 mil-
lion passengers and about half a 
million tonnes of freight are car-
ried every day over the vast net-
""olit, yieI.?ing an annual total re-
venue rvI O'VPr:Rs 600 crores," 

This is a dream come true for the 
socialist. And yet we in the Swatan-
tra Party support not only this indus-
try being in the public sector but its 
being managed in the public sector 
and owned by Government. Yet it is 
not unoften that remarks are flung at 
us in this House that we are opposed 
to planning and we are I:IpPQsed to 
socialisation of any kind. We haV& 
been given names in this House a 
number of times on presumptions 
which ar .. not true. Only yesterday 
the hon. Home Minister, Shri Nanda. 
cast some flings at the credo 'of the 
Swatantra Party through bandying 
words with our leader, Shri Ranga. 
If I remember correctly, it was about 
two years ago during the budget 
debate that an hon. Member of this 
House, Shri Nath Pai-who.~e elo-
quence usually enchants not only this 
House but some others also who are 
within hearing rang~aid that the 
Swatantra Party were the enemie., o-t 
democracy. 

It would, therefore, be only proper 
if I say a few words about where the 
Swatantra Party stands in relation to 
these matters so that these misunder-
standings are removed from the minds 
of those who honestly think that we 
stand for something reactionary or 
something which can only be described 
as no progress and going back to where 
you were. 

I should like to start by saying that 
our credo can be summed up by two 
or three very simple propositions. The 
1;;1'8t of them is that we do not believe 
that communism is the mainstream of 
history and we are just wallowing in 
the shallows. We do not believe that 
sOCialism and democracy can fit in with 
each other in the long run. Also we 
are convinced that democratic socia-
lism is as valid as the concept of fried 
snowballs. Socialism, as we under-
stand it after a deep and profound 
study of this subject, has three com-
ponents. One of these is indigenous 
and the other two are foreign. The 
indigenous component is that which 
requires that the futu."'E! development 
of a people or a country should be in 
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terms of a vast increase of education 
and wealth and spreading of these 
benefits among classes and peoples. 
This indigenous component of socia-
lism is one to which we owe undivided 
allegiance. Ii is a component, it is a 
principle of individual life as well as 
a principle whiCh should guide nations 
and governments, which constitutes 
our most ancient wisdom. It I remem-
ber correctly, it is said in the Maha-
bhdrata: 

Those who own materials, those who 
"oWn gOOds for their exclusive enjoy-
ment to the exclusion of others-they 
are small-minded people, they are 
anti-socia I people. To this principle, 
we subscribe, and this being the base 
of our general socialist thought ... 

Mr. Speaker:.~ ~r.rt' '! ~tfq 
~Hf"''l: I" 

Shri 8ari Vishnu Kamath: It is 
emblazoned 'on the portals of Parlia-
ment. 

Dr. M. S. Alley: It is from Hitopa-
desha not Mahabharata. 

Mr. Speaker: Yes. 

Shri Kapur Singh: I stand corrected. 

This is the indigenous component of 
socialism. This is an indigenous com_ 
ponent which casts its spel! uplon the 
young minds; his is a component 
which is generally understood as the 
sole content of socialism by the 
generality of people. And that is 
how they come to subscribe to slogans 
which clever people raise in its name 
with a view to achieve ends which 
certainly are not in consonance with 
thOGe of S'ocialism. 

Shri Nambiar: We are on the Rail-
way Budget. 

Shri Kapur S~h: I am coming to 
that. What I am going to say on that 
will not fall into proper perspective 
unles.. I say these few inm-ductory 

words, so that I may not be misunde.·_ 
stood and wrongly-directed criticism 
not lIung at me. That is why I am 
obliged to say these few words. 

Apart from the indigenous compo-
nent, to which we owe allegiance. 
there are two foreign components also 
of "socialism." One foreign C'ompo-
nent is not the professed aim but the-
real aim. The real aim of socialism 
is to capture power by any means for 
and on behalf of a determined min'ori-
ty and to perpetuate the seizure of this 
power. This is the real, though un-
professed, aim of socialism, and to thi.:; 
we are opposed. The other compo-
nent of socialism is its methodolog}', 
which technically goes under the name 
of Leninism. Leninism is an extra-
ordinary blend of dogmatic theory, and 
unprincipled practice which j ustifie; 
everything that the ruling party or the· 
ruling clique does from moment to 
moment, without any regard for con-
sistency, either moral 'or logical. T<> 
this we are opposed. 

Therefore, I should like to reiterate 
on the lloor of this HOUSe on behalf" 
of my Party, ~o that in future no mi.,-
understandings are entertained by 
well-intentioned persons, that bet-
ween democracy and socialism, we 
choose democracy. It there is to be a 
choice between the two, then we would 
rather have democracy than S'OCialisrn. 
Between poverty and slavery, we 
chOOSe poverty . . . (IntelTtLptiom) " 

Shri Basumatari: Is all this relevant 
to the Railway Budget? 

Shri Gauri ShaIlkar Kakkar: How 
many of these components form c'om-
panents of the Railways? 

Shri Kapur Singh: I accept demo-
cratic socialists' bona fides, but I 
am not at all convinced that these two 
-democracy and socialism-in tha 
long run in practice can go together. 
It is for that reason that I am opposed 
to letting small determined minorities 
proceed on the path of S'OCialism with-
out check or hindrance. 
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[Shri Kapur Singh.] 
After having cleared this back-

ground of the perspective from which 
I am going to make a few criticisms 
or appraisals of his Budget . . . 
<InteTT1Lption) l!f y'ou will permit me 
to continue, I shall be at your disposal 
after this, so that you can convince 
me of the excellent points of socia-
lism or C'ommunism that you have in 
mind, outside the House. 

Shri Sham La! Sam (Nominated-
Jammu and Kashmir): We are inte-
rested inside the House also. 

Shri Kapur Sinlrh: Shri Saraf is 
interested that somebody should con-
vert me to socialism inside the House. 

13.21 hrs. 

[MR, DEpUTY-SPEAKER in the Chair] 

The Ritilway Budget which has 
been presented by Shri Oasappa has 
a pleasant face. This pleasant face has 
been taken note of by almost the en-
tire press of this country. Instead of 
using my own words, I shall quote 
brief excerpts from what the press has 
to say ab'out the general face of this 
'Budget. 

The Amrit Bazar Patrika, in its edi-
·torial of 12th February, 1964, says: 

"The Railway Minister present-
ed his Budget for the coming year 
with a great deal of confidence 
backed by bright performance, 
improved operating efficiency and 
soaring revenues. Thanks are due 
to him for sparing the passengers 
wb:ase travel has been made cost-
lier over the years without any 
commensurate increase in the 
amenities." 

Similarly, the Economilc Times, 
"Bombay, in its editorial of 12th Feb-
.mary, 1964, says: 

''The ,broad pioture of buoyant 
revenues, near sufticiency in capa-
city and a greatly enhanced divi-
dend contribution to the Central 
.Exchequer, ail 'Of which the Rail-

way Minister, Mr. H. C. Dasappa, 
has presented in his Budget far 
1964-65, augur well for the coUll'!-
ry's growing economy." 

In the same strain. the HindU8tan 
Times opens its editorifll of 12th Feb-
ruary, 1964 by saying: 

"Very much more than the nega-
tive satisfacticm of the absence of 
increase in passenger fares is to be 
derived from the Railway Budget 
for the coming year presented. on 
Tuesday by Mr. Oasappa, Beth 
in physical and financial terms, 
the railways have dane well during 
the year and the prospects for 
the future are even more encour-
aging. In some respects the im-
provements have been better than 
the Planning Commission's mid-
term appraisal had dared hope 
for in November last. The gene-
ral characteristic has been one of 
buoyancy in revenues and an 
over-all increase in efficiency in 
performance." 

Lastly I will quote from the editorial 
of the Statesman, which begins by 
saying: 

"Few Railway Ministers in re-
cent years have had the gOOd for-
tune to present as Mr. H. C. Oasa-
ppa has done in his first Budget, 
a picture of all-round improve-
ment in railway operations and 
earnings. Goods traffic is being 
moved as and when offered, and 
some spare capacity is awaiting 
demand tor both bulk loads and 
general traffic. This is in contrast 
to Mr. Jagjivan Ram's declara-
tion two years ago that the rail-
ways could accept no obligation to 
carryall the traffic offered." 
I would like to associate myself 

generally with these appraisals of the 
front face of the Budget, and I am 
happy in having this opportunity at 
congratulating the Railway Ministu in 
so far as these observations go. 

Coming to the basic policy of this 
Bud;et, my bon. friend, the speaker 
from the Communist Party, referred to 
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lack of co-ordination between the • per cent. And yet road transport 
dilferent sectors of transport in f" continues to be hamstrung by restric-
this country. He even suggested. tive laws, and the development of 
that there was something fishy, railways is being undertaken without 
about the whole affair, and he, ally kind of restrictive principles 
quoted the reasons which have led whatsoever J would suggest that this 
recently Shri Neogy to resign from [ policy, tliis attitude towards the other 
the Committee of which he was the ~ sectors of transport is a hangover from 
Chairman. Railway Budgets in this' the colonial policy of our erstwhile 
country, year after year, have reveal-' masters, the British. During those 
ed a certain basic policy which has. d~ys, the railways were mostly, finan-
emerged to the surface. The poficy' ced by the investors or-the United 
is to give the railways the treatment ~ Kingdom, and the Secretary o( State 
of the favoured wife of the State, in L used to be the guarantor of a certain 
the economic infra-structure of our' percentage of the dividends. It be-
transport system. Our transport f came therefore a set policy with that 
system which also comprises of roads, Government always to see -that the 
inland waterways and coastal ship- I railways earned the highest profits, 
ping along with ports, these have and if there was anv competing sec-
been, or at least so it appears, rele- tor of transport, that' competing sector 
gated to the backwaters, not as proper: was restricted. That policy is still 
adjuncts of the railway system, not hanging over us, and now 1 think the 
as co-equals. but occupying a sub- time has come when we should try 
sidiary position, almost amounting to to give a second and a basic look to 
the position of a rival. For this < this whole problem of the co-ordina-
reason, it would appear that step- tion of the dilferent sectors of trans-
motherly treatment and restrictive port with a view to evolve a national 
development have been accorded to policy where roads, inland waterways, 
all these sectors of the transport ece- coastal shipping and ports occupy the 
nomy. In the Budget speech which place which is their due, without 
Shri Dasappa has presented to this which we cannot have a comprehen-
House, the downward gradation of: sive and well co-ordinated transport 
certain high-rated commodities and system in this country to meet the 
the container facilities proposals are requirements of our growing economy. 
understood better and are comprehen-' So mUCh for the general policy which 
sible more readily if they are viewed lies at the 'base of this Budget. 
in the background of this observation 
that the road system is viewed by 
the Government or 'by the Railway" 
Minister as not a co-equal, as not a 
necessary adjunct ot the transport 
system of this country, but as a poten-
tia} and hated rival. 

Coming to the Budget proper for 
1964-65, it discloses a net surplus of 
Rs. 30.87 crores as against the revised 
estimate for 1963-64 of Rs. 37.75 
crores. Gross traffic receipts have 
been placed at Rs. 668 crores. Work-
ing expenses are shown as Rs. 533.90 
crores. Therefore, net railway reve-

l will illustrate my point with a nues come to Rs. 134.fO crores. Out 
few figures. Ton-miles operated by of this, 90.73 croTes goes to the 
railways during the decade 1950-51 to I General Exchequer as dividend of the 
1960-61 have increased from 26,890 capital which Government have sup-
mil'ions to 54,700 millions. This plied and Rs. 12.50 crores goes to the 
registers an increase of about 100 ,. States in lieu of passenger fare tax. 
per cent. The roads during the 9IIme • In a nutshell the receipts for the 
period of 1I1IiO-51 to 1960-61, have ~ years 1962-63, the budget estimate for 
registered an increase from 3,358 ':il 1963-64, the revised estimate for II1f111-
millions to 10,600 millions. That ~\ 64 and the budget estimate for 19M-
amounts to an increase of almost 200, 85 are In crores RI. 588.'78, 599.89, 
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LShri Kapur Singh.] 
622.22 and 668, respectively, wElle the 
working eXPenses are, in erores, Rs. 
362.52, 379.18, 393.48 and 414.82 tor 
the respective years. .If you look at 
these figures carefully, one or two 
features emerge. It shows that for 
1962-63 the surplus has increased from 
Rs. 23.2 crores to 37.75 crores-revis-
ed estimate. The projected surplus 
of 30.87 crores for 1964-65 is by all 
indications that are given by the 
ftgures which I have quoted, under-
estimates, very much so. .l would not 
have come to the firm conclusion that 
these are under-estimates were I not 
supported by authorities and unim-
peachable evidence on this point. The 
tendency to careless and faulty ac-
countancy is almost chronic with the -
Railways and to support this point I 
would like to give a few excerpts 
!rom the reports Of the Public Ac-
counts and the Effima£es Committees. 
The Public Accounts Committee's 
thirteenth report of the Third Lok 
Sabha, 1963-64, observes, on page 3. 
aa follows: 

"The Committee feel that the 
cases referred to above do not 
indicate a satisfactory position. It 
is clear that the progress of ex-
penditure, and liabilities incurred 
under the grants were not pro-
perly watc'hed which resulted in 
excessive supplementary demands 
and large savings at the end of 
the year. The Committee would 
urge upon the Ministry Of Rail-
ways to further examine these 
cases and take suitable steps to 
prevent their recurrence." 

On page 5, again they say: 

"The Committee feel that while 
framing the budget estimates the 
Administration should be able to 
make due allowance for likely 
aavings arising from these faCiors 
which though unforeseen, are 
known from past axperience to be 
inevitable. In this connection 
they would also commend for the 
consideration of the Railway 

Board their recommendation con-
tained in para 6 or the 9th Report 
(1962-63) that in respect of grants 
in which savings were a recurring 
feature a lump-sum cut might be 
imposed withoUf "in any W&)' 

affecting the provision on indivi-
dual items, before approaching 
Parliament for funds." 

Further on page 10: 

".1n the opinion of the Commit-
tee the increased amount of 
under-eharges detected during the 
post-check of the transactions i. 
indicative of the deteriorating 
efficiency of the station staff in 
the matter of correct recovery of 
freight. etc. Since such under-
charges materially affect the earn-
ings of the Railways. the Railway 
Board should take a seri!:>us view 
of the situation and alJopt suitable 
remedial measures." 

Still further, on page 13-14: 

"The Committee are surprised 
to hear this specially in view of 
the allegations of forged Railway 
Receipts being used. They desire 
that the Ministry of Home Affairs 
might look into this case and 
examine the manner in whiCh the 
case was processed by the SPE at 
different stages. As the irregular-
ities brought out in this Audit 
para are so blatant and serious, 
and the amount involved is large 
(to the tune of Rs. 46.61 lakhs), 
the Committee suggest that there 
should be a joint inquiry by senior 
officers Of the Railway Ministry 
and the Ministry of Economic and 
Defenee Co-ordination." 

On page 21, they observe: 

'The Committee feel that there 
was no valid reason for the con-
tinuance Of the surplus Itaff be-
yond August 1961. By taking 
prompt action the Railway Admi-
nistration could have avoided the 
infructuous expenditure to the 
tune of Rs. 30,CIOO p.m. during the 
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period August, 1961 to February, 
1982." 

The Jast observation which I wish to 
quote is on page 35 and it runs as 
follows: 

"In the opinion of the Commit-
tee the fact that as mucn as 43 
per cent Of the amounts claimed 
by the contractors were allowed 
by the arbitrators in spite of the 
fact that the arbitrators appointed 
were either retired railway ofll-
cers or senior officers serving 
<Jther Railway Administrations, 
indicates that either the claims of 
the contractors were not exammed 
properly at the initial stages or 
the Railways' case was not put 
forward properly before the 
arbitration." 

That is the judgment of the Public 
Accounts Committee. .In its 43rd 
report pregented to this House a 
couple Of days ago, on page 7, the 
Estimates Committee observe: 

"The gr058 traffic receipts of the 
Northeast Frontier Railway dur-
ing 1962-63 were of the order of 
Rs. 19.08 crores as against the 
budget estimate of only Rs. 16.29 
"rores .......... The ComriUttee, 
however. observe that during the 
curr"nt vear (1963-64) also while 
the grois traffic receipts were 
€"Stimated to be Rs. 19.60 crores 
at the time of presentation of the 
budget to Parliament. the latest 
estJmates show that the receipts 
are expected to be of the order of 
Rs. 2.4 crores. The Committee 
would emphasise the need for 
placing more realistic estimates 
before Parliament." 

It is on the basis of these comments 
that I willy-nilly come to the conclu-
sion that the Budget figures, especially 
revenUe estimates which have been 
placed before this House represent an 
undl'r-estimation of no inconsiderable 
order. 

Secondly the enormous rise in ordi-
nary working expenses since 1962-63 
is most dePressing. They were Ra. 

362.52 crores in 1962-63 and the re-
vised estimates for 1963-64 is BII. 
393.48 crores, representing an increase 
of almost 31 per cent. The estimate 
for 1964-65 is Rs. 414.62 crores--e 
further rise Of Rs. 21 crores. It is 
this galloping upward of working ex-
penses which furnish ostensible justi-
fication to successive railway ministers 
for upward revisiOn of rates and 
fares. These expenses are, demons-
trably so, uncontrolled. With careful 
and sustained supervision of these 
expenses, I am Jed to think that a 
very considerable saving in these ex-
penses can ensue. There can be no 
doubt that greater contr'ol ove!' ex-
penditure and sustained operational 
effiCiency and avoiding avoidable out-
lays are indicated DY' the comments 
which I have quoted. That many 
loopholes can be Plugged is indicated 
by the contents of a letter dated 30th 
December, 1963, written by Mr. 
Chamanlal B. Ravani, B.A., LL.B. aa 
eminent advocate of RajJtot to 'IJ1 
eminent Member of my Party. 

I can pass on this letter to the hOD. 
Minister if he so desires, but the 
re!evant portion of this letter says: 

'The railway administration en-
gages pleaders for conductinll 
cases on behalf of the railway 
administration. The scale is Rs. 
311 for each appearance for junior 
and Rs. 60 for each appearance for 
senior. The result is that the 
railway pleaders. are always amd-
ous to prolong the case 110 that 
they can get more amount by WlI3' 
of more adjournments and taJdng 
uncalled for objections." 
Shri U. M. TrIvedi CMandsaur): 

Very correct. 

Shri Kapur Slap: Then the lett« 
says: 

'There are instances that even 
for a case of Ra. 60 ar 110, the 
railways had actually paid Ra. IlOO 
as pleader's fees. 

Shri U. M. Trin41: Rs. 6,186 in oe 
case. 
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Shri Kapar SiDch: I stand correci-
ed. Further, !it says: 

"Further, for even small suits 
below Rs. 1,000, he regular states 
are as under: 

1. Filing of Vakalatnama. 
2. Filing of written statement. 
3. Documentary evidence. 
4. Issues. 
5. Witness list. 
6. Evidence. 
7. Arguments. 

These stages are muumum and 
mges for interlocutory petitions 
are not included. Thus even for 
a small suit, Railway has to pay 
Rs. 200 to Rs. 400. Further a rail-
way pleader on one day attends 
about three to five cases at one 
place for several suits. ,If a junior 
attl.'Ilds he can earn Rs. 90 to 
Rs. 150 per day, and if a senior 
attends, it would be double that 
amount. 

Aggregate figures would be 
astonishing. There have been 
questions in Parliament regarding 
legal expenditure incurred by the 
Ministry for Railways. ~ut ap-
pointment of Railway Pleaders as 
monthly paid salaried persons just 
like prosecutors has never been 
considered to saVe public mone)'. 
This step will further eliminate 
lingering litigations and justice 
can be made speedier." 

It is in this background of the 
budget figures that have been present-
ed that I come to the subject of the 
freigh t "ul'charge. It is in paras 22, 
23 and 24 of the written speech which 
has been distributed amongst the hon. 
Kembers that the Railway Minister 
explains how he is called upon to 
provide for the additional cost of com-
mitments and dues to the tune of 
RIi. 22 crores. This is his justifica-
tion for levying two per cent addi-
tional surcharge on freight in the 
perspective which he has exPlained in 
these paragraphs. He expects 
RAl. 11 croJ'f'S ,'rom this levy. J oppoe 

this proposal of two per cent sur-
charge because it is open to' a number 
of very serious objections. I will now 
try to list here some of th1i6e objec-
tions. 

My first objection against tliis levy 
is this: the grounds of justification 
which the hon. Minister has gIven. 
in themselves, are unsustainable. The 
working expenses which he has in-
cluded in the budget and the esti-
mates of revenue which he has made 
are such that they could be material-
ly altered if greater care had been 
given to the preparation of the budget 
and to the supervision of the expendi-
ture. Therefore, ,1 say that the very 
grounds out of which a justification is 
sought for this surcharge are not 
sustainable. 

My second objection is that the 
increase is undesirable because it is 
bound tD reftect on' tlie upward trend 
of prices about which the whole coun-
try and this House have shown their 
anxiety. This surcharge creates the 
phenomenon of what is pictorially 
known as the snake trying to cnase 
its own tail, going round and round 
and never being able to eaten it fully. 
It is this kind Of economic confusion 
which sureharges of this kind create 
in the economic life of the naticm. 
From this pOint of view. I ('on.id"T 
that this surcharge is very undesira-
ble. 

My third objection is thaI thi. 
increase is of an ad hoc character. It 
is not groundpd 'n a rational adju~t­
ment of rates or related to the cost 
of transportation. Being thus ad hoc. 
it partakes of the natl!re of arbitrari-
ness, and all arbitrarv action, whether 
in economics or in' politics, has bad 
consequences in the long run. There-
fore, for this reason also, I oppose 
this levy. 

Lastly, it is commOn sense that 
when a camel is fully loaded. an 
additional straw certainly mJures, 
sometimes seriously, the vertebrae. 
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Shri Bad Vislma Kamath: It breaks 
the camel's back. 

Shri Kapur Singh: Yes; it breaks 
the camel's back, as my hon. friend 
Shri Kamath says. The hon. Minister, 
when proposing this ad hoc levy, 
has not seriously and properly 
examined as to whether or not the 
trade On which he is going to impose 
this levy is capable of bearing it, or 
whether or not the maximum point of 
forbearance has already been reaclled. 
For these four reasons, I oppose this 
surcharge, and I request the Minister 
to give careful consideration to my 
observations and suggestions and to 
lee his way to withdraw this levy. 

IIr. Deputy-Speaker: The hon. 
Member has spoken for 35 minutes. 

Shri Kapur Singh: I will IIOOn be 
Anishing. We have one hour and we 
have only two SPeakers. 

Slari Narasimha Reddy (Rajampet): 
Three. 

Shri Kapur Singh: In paras 14 to 
III of the printed speech, the Railway 
Minister paints a highly pleasing 
picture of performance efficiency of 
the railways, special notice of which 
has been taken by the public press 
and other public appraisals have also 
Deen made. For the year 1963-64, and 
also with regard to the expected 
~tential during the year 1964-65, he 
Mil given figures whiCh are certainly, 
not only optimistic, but pleasing. He 
quotes the interim report of the World 
Bank team in support of his cheer-
fulness and optimism in this respect. 
About this aspect of the budget, I 
would like to make only two brief 
observations. One is that in the back-
ground of his rosy picture are 
discernible two ghosts which require 
a careful spotting. If the hon. Min-
ister strains his eyes, he will be 
able to see that there are two ghosts 
behind this rOIlY picture. One ghost 
is the lethargic economic growth and 

the other ghost is that of shortfalls 
in the loading offers. When you sett 
the picture which the hon. Minister 
has painted, of this pleasing perform-
ance of the railways, when you see it 
in conjunct:on with these ghosts, the 
picture assumes a somewhat less 
pleasing hue. ,It is a wise man who 
tampers jubilation with caution and 
the Railway Minister, therefore, must 
always remember that his real test 
will come only when he shows not 
only his readiness but his efficiency in 
meeting the upsurge of economic 
growth which might happen in this 
country, in the near future, and. 
sec'ondly, if he can cope successfully 
with the demand that might be made 
on the railways if there is an increased 
defence activity in the country. Till 
such time, I would caution the hon. 
Minister to keep his jubilation and 
his optimism somewhat subdued. 

The other observation which I want 
to make is that before quoting th" 
observations of the team of the World 
Bank, it would have been better for 
his sake and also for the sake of this 
House, if he had waited till the entire 
report is before us. Then we would 
have been in a better position. in a 
more objective position, to judge as 
to what the true position is. That is 
all I would like to say on this point. 

Coming to the amenities. para 53 
of the speech expostUlates on the 
problem of overcrowding. It con· 
cedes that there' already exists 1Jhe 
overcrowding problem to the extent 
of 14 per cent, and that there has not 
been any appreciable diminution. It 
is sad. It is a very serious problem 
and it is a problem which require. 
the wholehearted attention of the 
Minister of Railways. But the position 
is not better-it is not very much 
better-in the case of the I and IT 
class or the air-conditioned coache;;. 
Blackmarketing of reservations in 
higher classes is conceded by the hon. 
Minister himself in his speech. He has 
informed this House that he wishes to 
combat this tendency Of ·blackmarket-
ing in reserva~ions in ·higher claS8eil 



[Shri Kapur Singh] 
through sCIne kind Of legislation. But 
apart from these restrictive legal 
measures, apart from an increase in 
"passeng£-r-carrying space, may I 
make another suggestion? .It !l\ay 
perhaps, to some extent, help the 
Minister in solving this problem. If 
the Railway Minister takes some 
serioUs steps to persuade the V.I.P.s 
not to insist on occupying a whole 
compartment for one person, the 
problem as far as higher categories of 
passengers are concerned might be 
considerably eased. This practice or 
this phenomenon, I can assure him is 
quite widespread. If it were 'an 
occasional phenomenon or only a 
mar/!'nal occurrence, I would not have 
pointed it out to him here. 

With regard to amenities, something 
might be done. first of all. to enhance 
the comfort of the wvellers 
in third class. and to make their 
"travel easier. I concede that a 
weat deal has been done. J also con-
cede that the successive railway 
Ministers have not stinged on either 
time Or energy in attending to this 
problem. But I feel that there is still 

lICOpe for improvement, for conside-
rable improvement to be effected and 
l, therefore. request the bon. Minister 
to make a note Of this point and to 
go into it with a view to see that more 
amenities, more comfort and more 
eue become available to the third 
., lass passengers. 

Now that I have mentioned about 
the higher classes of passengers also, 
I might say that something might be 
done with regard to their travel too. 
One suggestion which I make is that 
the Railway Minister might consider 
bow he can make the first-elass or 
higher class carriages less like her-
metically sealed capsules and more 
roomy. The second suggestion is that 
he might see to it that the catering 
service which is provided by the rail-
waYs is improved, to see that it gives 
:to 1!he passenger at least 100 naye 
paille worth at meals for which he 

pays or he is charged 126 naye paiM 
at present. What is given to t.he 
passenger now can be demonstrably 
shown to be of the value of not more 
than 40 naye paise. 

An Hon. Member: Against 125 naye 
paise? 

Shri Kapnr Singh: We pay 125 naYe 
paise and we get meals worth 40 naYe 
paise. I demand that it should be at 
least 100 naye paise. If my argument 
and reasoning appeals to the Minister 
I shall be most gratified if he take-i 
some action in this matter. 

An Hon. Member: He gets better 
catering. 

Shri Kapur Singh: I am sure 
although. he gets better catering 
when he, the hon. Minister, himself 
travels, a wide awake person like 
himself cannot be unaware of the 
general condition that prevails in the 
catering service Of the railways. 

Then I come to the question of 
accidents. Accidents form the most 
serioUg problem of the railways and 
they arouse the most serious concern 
of hon. Members whenever these are 
brought P'Ublicly to their notice. A 
Review of Accidents on Rail1DaYB 
1962-63, a book published by the Gov-
ernment, shows On pal:e 1 the number 
of total accidents for the year 1962-
63. It amounts to as much as 9118 
out of which 131 were headlonc 
collisions. There were 1118 traim 
running into road trafftc at level 
crossings. There is a booklet which 
has been published by the Govern-
ment under the heading Summa,." 01 
Observlttions and" Recornm.endatiOftll 
cOtl.t4ined in Part II aJ the RepoI'1 of 
the Rail1Dall Accidents Committee 1982 
and Railwall Boord's Comm.et&tl 
thereon. In t1ais booklet, on page 25, 
under Item No. 46, the Roailway Acci-
dents Committee has observed: 

"Our analYsis Of acciden. 
during the last six year~ 
shown that a majority of them II8Il 
be attributed to human faiI1ll'"," 
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Now, Sir, I ask for leave to say that 
this euphemism "human failure is 
otherwise, in ordinary language, calIed 
"gross inefficiency". It is this problem 
of inefficiency to which the han. Mm-
ister of Railways has to apply his 
mmd. 

Shri Nambiar: Lack of staff. 

Shri U. 1\1, Trivedi (Mandsaur): 
Useless staff. 

Shri Kapur Singh: I might make a 
suggestion for the consideration of the 
han. Minister, that if he goes care-
fu;ly into this question of inefficiency 
he might find that this inefficiency, 
if not wholly at least partly, to a 
considerable extent, is traceable to 
our p:ous craze for uSing public posts 
as a lever for eliminating economic 
backwardness and social depression. 

S~ri Daji Ondore): Backwardness 
of their family. 

Shri Kapur Siugh: do not find 
myself in a position to subscribe to 
the amendment which my han. friend. 
Shri Daji. suggests. He says that while 
saying backwardness I should say 
" fam;ly backwardness". That is not 
my opinion; but th's is what he says. 

Again. on page 28 of this same 
booklet there is an admission which 
supports the suggestion wh'ch I have 
made, OUr policy of curing social 
depression, as the genesis of the in-
efficiency. which lies 'at the root of 
the colossal loss of money and human 
life through accidents. This observa-
tion, as I said, is contained on page 28 
of this booklet. Under item 56 it 
says: 

"We ftnd that rapid promo-
tions have diluted the standard 
of experience and quality of 
supervisors . . . .. 

This is what the Committee ha~ 
said. Therefore, I say that the policy 
which is called or which goes under 
the name of "class reservation" in 
particular relation to Railways and 
also the practice of "carry-over" which 

2138(ai)LSD-5. 

1 understand has been recently dec-
lared as unconstitutional by the 
Supreme Court, should be carefully 
gone into and shOUld be taken away 
from the administrative .policies of the 
railways if we want to eliminate 
accidents. 

We must understand that we shall 
have to be less sentimental and more 
realistic if We want to compete with 
the advanced and industrially prog-
ressed nations of Europe and other 
countries of the world. Sentiment 
and showmanship are no SUbstitute for 
industrial growth and for industrial 
and economic efficiency. 

Now I come to the level crossing 
accidents about wh:ch so many times 
the ire of this House has been 
aroused. (Interruption). Now I am 
talking of unmanned level crossings 
and not mgnned level crossings. In 
para 61 of his printed speech the Rail-
way Minister, I am obliged to say, 
appears in his true bureaucratic 
colours. I, therefore, must quote 
verbatim from his speech. 

Shri Nambiar: At least he is not a 
bureaucrat. 

Shri KapUr Siul'b: I will show you 
the bureaucratic colours. In para 61 
on page 33 he says: 

"I may refer particularly to 
accidents at level crossings. It 
should be appreciated that it i~ 

nei ther practicable, nor obligatory 
under the Indian Railways' Act, 
to 'man every one of the 19,OOG 
and more unmanned level cross-
ings in the country. Nor is it 
done in any other country." 

Further on he says: 

". . . that it is for the users of 
the road to exercise reasonable 
care and vigilance in crossing 
railway track at level crossings if 
accidents are to be avoided and 
that the Railways have gone to the 
maximum length in offering to 
assume half the ftnancial 
liability." 
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14.00 hrs. 

[Shri K·apur Singh] 

He has, as you will see, adduced 
four reasons for not solving the prob-
lem of unmanned level-crossings by 
manning them. The difficulties are: 
difficulty of costs of prevention, legal 
non-liability, absence of forei!(n pre-
cedents and cussedness and stupidity 

. of the Indian ci1tzens. I will not make 
any caustic comments on what the 
hon. Minister has said. Therefore, I 
will report myself with the observa-
tion that no arrogant foreign ruler 
could speak this la.nguage without 
blushing. Only our Railway Minister 
can. 

Shri Dasappa: What are you quot-
ing from? 

Shri Kapur Singh: I have quoted 
from page 33 of your budget speech. 

Shri Dasappa: But what about the 
word "cussedness"? 

Shri Kapur Singh: That is not '9. 
quotation; that is my own paraphrase. 

Shri Dasappa: Since you have gon .. 
so far. why do you not read the next 
sen tence also at page 33. the last one, 
where I have said about 50: 50, that 
we have further liberalised it, 

Shri Kapur Singh: Even then 
you say that primarily it is 
the cussedness of the Indi"n 
ciLzen which is responsible for 
this. Even now you roy there 
is no legal responsibility for the 
Government. Even now you say in 
your speech that in other countries all 
the level-crossings are not manned, 
so why should they be manned in 
this country. These arguments are 
there. It is against these arguments 
that I am going to protest. I therefore 
say: no matter what the cost, this 
problem is neither economic nor legal, 
this problem is neither of precedent, 
nor that of administrative difficulties, 
this problem is neither th·at of ..... 

An Bon. Member: Where is the 
cussedness? 

Shri Ranga: In not making arrange-
ments for preventing accidents. 

Shri Kapur Singh: Since this hon. 
Member insists upon wasting the time 
of the House, I will say that the 
imputation of cussedness lies in what 
the hon. M'nister has stated at the 
bottom of page 33 of his budget 
speech: 

"It is for the users of the road 
to exercise reasonable care and 
vigilance." 

An Bon. Member: But where is the 
cussedness? 

Shri Kapur Singh: I will not argue 
with him any further. 

This problem is a human problem. 
No considerations of money. no consi-
derations of administrative rectitude, 
no administrAtive or formal precedent 
can be allowed to stand in the way. 
The hon. Minister is well aware that 
this House has express('d its senti-
ments and its views On this subject in 
no uncertain terms. Whether by 
manning, whether by electronic con-
trols or by automatic warning, by 
whatever means. these accidents at 
level crossings to innoc('nt citizens of 
the sovereign republic of India must 
be stopped. This is what I demand 
wi th regard to this. 

Now that I have come to the con-
clusion of my speech, before sitting 
down I want to say that I have tried 
to make out the following points: (1) 
If there must be a choice, my Party 
would prefer Democracy to Socialism. 
(2) Railway Minister can justifiably 
ctaim considerable merit for his bud-
get. (3) Railway development is lop-
sided to the detriment of other cate-
gories of transport. (4) The budget 
is vitiated by under-estimation and 
ill-controlled prolification of working 
expenses. (5) The freight surcharge 
is not materially justified and is other-
wjse ill-conceived. (6) The impres-
sive performance efficiency of the 
rail ways has some skeletons concea-
led in its cupboard. (7) In the mat-
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ter of passenger comfort and travel 
amenities there remains much to be 
desired. (8) The problem of acci-
dents is now grave, necessitating root-
al ~xamination of the situation. (9) 
Lastly. the attitude of the Govern-
ment towards accidents on w1manned 
level crossings is not only callous but 
highly impudent. 

Shri Hanumanthaiya (Bangalore 
City): Sir, two han. Members 'of the 
two great parties, the COD1munist 
Party and the Swatantra Party have 
spoken, and I must own they have 
spoken well. Only, they were pro-
bably unconsciOusly advocating more 
the party point of view than the point 
of view of the country or the railways. 
For evample, the han. Member from 

, the Communist Party was making out 
a case for greater emoluments to the 
labour employed by the railways. 
The other day I saw great. organised 
demonstration.s before Parliament, 
thunderous speeches being made by 

_ the leaders of the Communist Party. 
I am myself a poor man ....... . 

Shri Hari Vishnu Kamath: Are 
you? 

Shri Hanumanthalya: ...... and my 
natural sympathy goes to the poor. 
What I would beg of Communist 
Party to consider is that in the Cons-
titution we have taken a pledge, an 
oath that we are wedded tc the prin-
CIple of social justice. Social justice 
must }\lark out in a way that every 
citizen in this country, 44 crores of us, 
must receive eq~al treatment. The 
other day, the leader of the Socialist 
Party. Dr. Lohia. made a great point 
in this House whiCh reverberated 
through every corner of this country 
that more than 27 crores of people 
earn less than 7 'annas a d'ay or ther .. · 
about. It may be there is some exag-
geration, but. nevertheless, that is a 
pointer to the unequal distribution of 
national income in the present set-up. 
By that standard, every railway em-
ployee earns a minimum of more than 
one rupee. The leaders of the Com-

munist Party, who are the champio~ 
of the underdog, must perforce consI-
der the case of those unfortunate sec-
tors of our people who do not come 
under organised labour or organised 
associations. The Railway Minister 
himself says On page 17, which was 
not taken into consideration by the 
hon. Member of the Communist 
Party: 

"The increase of 7 per cent 
since July 62 by way of surcharge 
on freight, including the 2 per 
cent now proposed, has to be 
viewed in the context of 33' 5 per 
cen t rise in the per capita cost of 
the staff." 

I would appeal to the Communist 
Party members to show us what other 
sectors haVe gained this much advan-
tage in regard to increase of per capita 
income. Has the rural population, 
which constitutes the bulk of this 
nation, been benefited to that extent? 
Has the other sectors of labour been 
benefited to that extent? I recall to 
his mind and to the notice of the 
House that before independence when 
a great agitation was going on for the 
independence of this country. the 
Indian Labour Federation bar-
gained for a higher rate of 

wagons ,',nd kept cool so far 
as the independence movement of 
those days was concerned. Socialism, 
or even Communism, does not consti-
tute the principle of self first and 
everybody else afterwards. Social 
justice, if it is to be properly under-
stood, must say as the famous soldier 
in the battlefield said, thy need first. 
my need next. If organised labour goes 
on agitating for more and more emo-
luments, at whose cost are they going 
to enjoy? That is the big question 
that they have to examine for them-
selves in the inner recesses of theiL' 
conscience. 

So far as the Congress Party is con-
cerned, we are trying to implement to 
,the best of our ability the principle 
of social justice being made applica-
ble to every sector. And to the Rail-
way Administration I would particu-
larly appeal to tallow tJtis principle. 
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[Shri Hanumanthaiyaj 
Be just before you pretend to be 
gl!nerous. You cannot be generous to 
ene sector of society i.e. railwaymen. 

Shrl Nambiar: Not generous; legi-
timate things first. 

Shri Banumanthaiya: You cannot 
make one sector of society enjoy bet-
ter am'lmities at the cost of another 
lector of society. If socialism means 
a heaven for the salaried classes, 
be sure, the people in the end 
wiIl scrap such sociaUsm; the 
very people who preach so-
cialism w!li have to forfeit their 
claim to its establishment. Labour 
must get, as my hon. friend said, what 
is legitimate. You get whatever is 
said to be just and that wiIl be legiti-
mate. Unjust allocation can never bp. 
legitimate. Therefore when we ask 
for an increase, we must think or the 
other less fortunate sections of our 
nation. That is the appeal I would 
humbly submit to the consideration of 
the Communist Party. 

So far as the Swatantra Party is 
concerned, the hon. Member made a 
very good sober speech. In between 
he had free transportation for his 
Swatantra ideals to some distance. 

Shri Bari Vishnu Kamath: Why 
some? 

Shri Namblar: Through Ilhe railway 
linel. 

SlIri Bari Vishnu Kamath: De luxe 
transport. 

Shri Banumathaiya: do not 
grudge him. So far as his encomiums 
are concerned, I must say, he has done 
it in the tradition of true democracy. 
TIrough we may be running party 
government in this country, it should 
not be construed as a factious govern-
ment. Wherever praise and applause 
i. due we must give it ungrudgingly; 
wherever criticism is warranted we 
should not be afraid of oltering it. 
When he surveyed the editorials and 
various writings in periodicals and 
papers he Wl\S doing it in the true 

democratic spirit and I congratulatll' 
him. 

So far as the Railway Budget this 
year is concerned, it seems to me til' 
be the most satisfactory budget that 
has ever been presented to this House. 
I do not want to go into the details· 
or the merits of this Budget for 
numerous speakers hereafter will be 
referring to them. Many a time it is 
said that a person gets the honour he 
deserves. These days everywhere, 
whether it is in the States or at the 
Centre; Ministries and their workings 
are subject to relentless criticism and' 
here is a Ministry and a Minister who 
bave earned the approbation not 
merely of the leading papers but of 
the Members of this House also. That 
is a good fortune which the hon, Min-
ister des-erves justly-I do not say 
richly-for he is one of those eminent 
leaders of OUT country who has come 
to this position by the dint of his 
sacrifice and service for over half a 
century, He is not one of those 
recent products who come to the top 
by sloganmongering. His contribu-
tion to the cause of independence and 
to economic progress of this country 
for the last two decades and more 
in the legislature and as Minister has 
been ~ubstantial. It is this ripe offer-
ing of service at the feet of this nation 
that has earned for him this high 
approbation all round. 

Shri Bari Vishnu Kamath: The two 
deputie,s also deserve a good 
word. They have been there longer 
than he. 

Shri Banumanthaiya: When any-
thing is done under prompting, it will 
not be genuine. I will do it of my 
own accord, 

However much I may respect the-
hon. Minister for personal worth and 
value, I beg to differ from him on one· 
issue whiCh he has included at some 
length in his Budget speech. On page-
9 the last paragraph reads as fol-
lows:-

"As my predecessor explained, 
in the course of the general dis-
cussion of the Railway Budget In 
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March 1963, the availability of 
resources does not permi t of 
wholesale, or even large-scale, 
conversion -of narTOW or metre 
gauge lines to wider gauge, how-
ever desirable it may be" 

Here I have been pleading for the last 
two years that the Planning Commi._-
sian has not planned with vision; th·e 
Railway Board has not acted in con-
sonance with the needs of this coun-
try. Sandwlched between these two 
great authorities the Railway Minis-
try has been marking time as it were. 
The present Railway Minister has 
quoted his pred€cessor. Very rarely 
I make comments upon personalities, 
but sO far as I have studied, if tlhere 
is a proposition which warrants status 
quo to be maintained with sweetness 
and plausibility we have to entrust it 
to Swaran Singhji. In the Government 

. of India structure the policy of least 
resistance is the most paying proposi-
tion. In fa"t, this idea was ineluded 
in one of the Congress resorutions in 
the Bangalore Session of the Cong-
ress and it was said definitely 
;and specifically that those who 
·take risks do greater service 
to the country than those who merely 
maintain the staus quo and subject 
themselves 1'0 the least criticism. 
Therefore in quoting his predecessor 
he will not be enhancing his reputa-
·tion whiCh he has earned SO far. 

If you scan the history of the rail-
ways in this country you will see that 
it was the Presidency towns-Bombay, 
Madras and Calcutta-that determined 
the pattern of 'our railways as well as 
of our industrial and economic growth. 
'The British when tbey landed in this 
country established trading centres 
called forts. In Madras it wag the 
Fort St. George; in Calcutta it was 
the Fort St. Williams and in Bombay 
it was merC'h' n Fort and there 'was 
one in Sura! also. Irt is these trading 
establishments wh;eh determined (he 
pattern of government, the pattern of 
administration and every other pattem 
under the British regime. They cons-
·trueted the railways, they established 

the industries, they located their 
armies with reference to these three 
PreSidency towns. This idea of the 
Presidency towns determining the 
pattern of our s'ocial structure, indus-
trial advancement and the system of 
our railways still persists. That is 
the mental lag that is hampering the 
vision of the Planning Commission, 
the Railway Board and the Railway 
Ministry. 

Sir, once I happened to travel from 
London t'o Rome by train. Another 
time I had to travel from Moscaw to 
Leningard by train. Nowhere did I 
find on the continent of Europe lines 
of varying breadth. l't is all a uni-
form gauge. So is it in Russia-it 
may be 6 ft. there. In America, in 
every industrially advanced country, 
you find that the gauge is uniform . 
This very country which ruled us, 
namely, the United Kingdom, had in-
side its border a uniform gauge, but 
they inflicted three systems of gauge 
On IIndi·a. They thought that that 
would perpetuate what is called, their 
domination, tlr in the negative sense 
that it would impede the industrial 
and economic growth of India. Sec-
ondly, it would make Lndia always 
the customer and purchaser of lines 
and locomotives and tolling stock from 
the United Kingdom. In the old days, 
I am told, it is the Government which 
built the broad-gauge line and it is 
the private comnanies that took to 
this metre gquge and the narrow 
gauge. Though they may not have 
had the distinction of private and 
public sector in view then, it noW 
appears that what the so-called public 
sector then did has been good and 
what the private sector then did has 
been to cur disadvantage. There-
fore, I would appeal to these three 
agencies, the Planning Commission, 
the Railway Board and the Ministry 
to see that 8g you see in the rest of the 
world, you will introduce, you will 
make up your mind to introduce a 
uniform gauge throughout India. Till 
recently, there were different gauges 
in Australia and they took a decision, 
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[Shri Hanumanthaiya] 
a firm decision, and they introduced a 
uniform gauge by abolishing the 
metre gauge. 

I read with interest the writings of 
the Planning Commission in the First 
Five Year Plan book, in the Second 
Five Year Plan book and in the Third 
Five Year Plan book. All these writ-
ings show that they have acted on the 
principle of patching up, not On the 
principle of seeing India advance on 
a rational basis unhampered by the 
disadvantages thrust into our country 
by the British empire. Patching up 
is not planning. Planning should be 
for decades, if not for a century. We 
have to envisage the growth of our 
country and dovetail our present do-
ings into the future set-up. It is exactly 
this that has not been done. Some-
times I am said to be harsh in my 
words. I do not mind that criticism 
provided it has a purpose, a patri'otic 
purpose. I hold that in many of these 
institutions it is the careerists who 
have carved out a place for them-
selves. It is not the patriot and the 
man of vision that has been placed 
there, because he happens to disagree 
s'ometimes or the other. Those caree-
rists could not raise above the mental 
standard of patching up. The Plan-
ning Commission has done merely the 
patching tip work during the last 
three Plans. I fail to see a review of 
the history of the Railways in these 
writings, comparing the history of the 
Railways in of other countries with 
ours and an analysis how disadvan-
tageous it is for this eountry to main-
tain this system of three gauges. 1 
do not want to go into the economics 
of this broad gauge being the best line 
becaU"e the facts and figures them-
selves in the booklets supplied to us 
by the Railway Ministry. T have not 
got the time to !to into that. The hon. 
Minister very wisely says, ''However, 
desirable it may be ... "-it is desir-
able but he is d'oing the undesirable 
thing by perpetuating these three 
gauges. 

During the time when the First 
Plan was formulated, they ought to 

have taken the decision: this ration-
alisation. It is the first thing that has 
to be done by lndia. They never 
applied their mind to it. They are 
too lathergic, too lazy and tao much 
of status quo-walas to consider in 
terms of vision, in terms of the needs 
of half a century in advance. 

I will place two or three considera-
tions before you. My friend, the 
Member of the Swatantra Party, was 
referring to accidents in the Rail ways. 
Even from the point of view of 
accidents, broad-gauge is subject to 
less accidents or derailments than 
metre gauge. If you see the figures, 
in 1957-58, as against 610 broad-gauge 
derailments, there have been 1413 
metre-gauge derailments. The breadth 
of the gauge ensures stability for the 
movement of the train. Therefore. 
even from the humane point of view 
of lessening the number of accidents, 
you have to introduce this broad-
gauge. I W'ould not say, do it within 
the course of five years or ten years. 
All that L say is that we have to make 
a beginning. History will recall the 
decision taken by the present Minister 
and his colleagues in golden words if 
they take a definite decision this year: 
hereafter not a mile, not a furlong of 
metre gauge 'or narrow gauge will be 
built and every new line that will be 
built will be groad-gauge. Then ulti-
mately during the course of years. we 
will be able to introduce this ration-
alised modern uniform system of Rail-
ways as it prp.vails in the United 
Kingdom, the United States of America 
and in other countries. 

The Prime Minister very often pro-
claims in public meetings that we are 
in the age of atmomic energy. 

Shri Bhagwat Jha Azad: Bullock-
cart age. 

Shri Ranumanthaiya: Where are the 
Railway Ministry? 

The Minister of Railways (Shri 
Dasappa): We are producing electric 
locomotives. 
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Shri Hanumanthaiya: You are in 
the steam stage, Sir. I am coming to 
that point. If you had taken the 
Prime Minister seri'ously and if the 
Prime Minister takes his own words 
seriously you ought to have stopped 
manufacture of locomotives, either 
steam or diesel. You ought to have 
straightway started the manufacture 
of electric locomotives. The second 
decision you have to take is that the 
Railways must be electrified in every 
place in India. We have not got suffi-
cient quantity of c'oal in this country. 
And I understand that the good qualitv 
coal has been exhausted during th'e 
days of British for these Railways. 
We want high grade coal for our 
industrial development, and we cannot 
afford to waste that gdod-quality coal 
On railway traction. I am told when 
it is a question of delay in Ra'ilways, 
they attribute it to coal because it is 
bad quality. This coal is a commo-
dity which is not available in sufficient 
quantity and 'of the right kind. There-
fore if you are reall? planning, if you 
have that visision, you ought to see that 
coal is the one thing you have to give 
up for Railway traction as soon as 
possible. Likewise, diesel oil. We 
pay heavily for it in foreign exchange. 
We cannot afford to do so for all time 
to come. Besides, it is needed for 
more important project. If that is the 
position-and we have no oil reserves 
because nature has not yet revealed 
to us that amount of oil that we 
need-we have t'o place oil traction 
also in the second category. The prio_ 
rity must be for electric traction. For 
example, in Mysore the Sharrawati 
valley project wruch I have the good 
fortune to start in my days is likely 
to pl"Oduce nearly a million kilowatts 
of power. Actually the increased 
demand for power is not able to con-
sume that much of electricity in that 
part Of the country. So plentv of 
electricity is available for electric 
traction in that part of the country. 
Have you taken any decision on that 
subject? 

Therefore you have to see that this 
bigge~t public undertaking of ours 

behaves in a really big manner and 
not in a narrow-minded or metre-
minded fashion. If this vision does 
n'ot appeal to the Railway Board it 
deserves to be thrown overboard. If 
the Planing Commission is not inspired 
by this vision it will have missed its 
mission. And in-between you wiII 
have to cfl'<,ctively advise the one and 
<,xercise sufficient authority over the 
'other. 

Sir. I would make one additional 
point and close my speech. Here is 
the biggest public undertaking. Ac-
cording to the Planning Commission 
write-ups it determines the pattern of 
our industrial and economic growth. 
And yet the Railway Minister is the 
one man who is not consulted in the 
matter of industrial and economic 
planning of thi~ country. If anything, 
he should be a permanent member of 
the Planning Commission. If public 
undertakings form the basis of our 
socialist structure, if the Railways re 
the biggest public undertaking of the 
Government which wants to build a 
socialist structure of society, then the 
Railway Minister has t.o be a perma-
nent member of the Planning Com-
missioin. because it is he who deals 
with this pattern at its source. 

Mr. Deputy-Speaker: The han. 
Member's time is up. 

Shri Hanumanthaiya: Sir. have 
only spokE!l1 for fifteen minutes. I 
think. 

Mr. Deputy-Speaker: No, he has al-
ready taken twenty-five minutes. 

Shri Hanumanthaiya: Then I do not 
want to transgress on your kindness. 
I will take other opportunities. when 
speaking on the Demands for Grants, 
to say something on a few more sub-
jec~. 

Sir, the two han. c'olleagues of the 
Railway Minister are eminent men in 
public life. I do not congratulate 
them merely because they occupy 
their places for the time being. As 
the saying goes, people "do not rem em. 
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[Shri Hanumanthaiya 
ber how long you were in 'office but 
they will remember what you did dur_ 
illg the time of your office. So I would 
appeal to all the three of them to see 
that these major decisions are taken, 
and taken immediately and effectively. 
Sir, I thank you for the opportunity 
given to me. 

Sbri Bhagwat Jha Azad (Bhagal-
pur): Mr. Deputy-Speaker, Sir, Mr. 
Dasappa is one of those few privileged 
Railway Ministers who has the privi-
lege of presenting a railway budget 
which has the polish and the shine of 
aU-round development. The initial 
reaction to it has not been too unfav-
ourable. Both in respect of financial 
and physical targets he has presented 
a picture of railway performance and 
has held out the hoPe to us that the 
Railways in future will always carry 
all that is offered and will always be 
ahead of the transplort demand. 

Sir, we welcome this announcement 
of the Railway Minister. This is the 
eighth time in the Lok Sabha when 
I have the privilege of participating 
in the discussion on the railway bud-
get, and not on one occasion have I 
spared the Ministry for its lapses. 
But, at the same time, I have strongly 
recommended that here is a 1)ublic 
undertaking where the Planning Com_ 
mission must give due allocations for 
expansion so that whenever the eco-
nomy goes faster it may be able to 
take on this load. I am saying this 
thing because in this background I 
will be better appreciated when I come 
to make my next observation. 

When the Railway Minister says that 
the Railways can accept all that is 
offered, I am reminded of the obser-
vation made two years ago by Shri 
Jagjivan Ram, the then Railway Min-
ister, who said that the Railways 
could accept no obligation to carry all 
the traffic. Mter that, even another 
ltailway Minister, the tallest among 
the taJl!. Shri Swaran Singh, said that 
the Railways were in difficulty and 
during 1961-62 could not meet th@ 
demands for cqal and other movements 
and transport in the country. 

Therefore in this background we 
would like to know what has happen-
ed during the last one year and a half 
to the Railways, against which there 
was so much cry of shortage of wagons 
and other thinp. One and a half 
years before the Railways could not 
undertake the 'obligation of carrying 
all that was offered. What has hap-
pened durings these one and a half 
years? Here are the Railways who 
now say that they have something 
surplus and who also give the hope 
that in future it would be possible for 
them to lift all that is offered. 

You sh:ould see the things in a 
better perspective. 1 may remind the 
Railway Minister that one and a half 
years before, when they were in 
difficulties, I along with my friends in 
this House raised my strong voice to 
recommend to the Planning Com-
mission to give more all'ocation to the 
Railways for better expansion. But 
now from the accounts given it ap-
pears that it does not need any more 
aUocation because it has a surplus 
capacity and so in future it d'oes not 
want more expansion. What are the 
reasons for this? 

The Deputy Minister in th@ Ministry 
of RaDwan (Shri S. V. Ramaswamy): 
We do not say that. 

Shri 8hagwat Jha Azad: You do not 
say. But what I am saying is that 
this surplus capacity that you have 
and your holding out this promise 
mean that the Planning Commission 
need not give you more allocation. 
What are the reasons for this? Is it 
the reason that the Railways wer@ 
very inefficient and mismanaged two 
years before; or, if that is not so, is· it 
the position that within one and a 
half years they have become so much 
efficient at the top tlhat things are sO 
bright and almost shining just like a 
new cricket ball? What are the rea-
sons? I think that both the reasons are 
not correct. They were not inefficient 
or mismanaged one and a half years 
ago, nor have they become so efficient 
that they can cill.im from the house-
tops that they have a surplus capacity. 
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The reasons are quite different. 
This 'prosperity' of the Railways is 
at the cost of India's slow and slug-
gish economy. We have discussed 
the mid-term Appraisal of ·the Plan 
and the House would not expect me 
to go into all those details to which 
I referred last time. But I may say 
that this is the reason, because now, 
for example, coal which was the 
worst headache of the Railway Minis-
try one and a half years ago has been 
absolutely brought down to 92 million 
tons. The Third Five Year Plan has 
revised the coal target three times, 
and from 102 million tons it has come 
down to 92 million tons. There has 
been this scaling dOWn Of the target 
01 coal. 

And then, the expansion of steel 
programmes, the erection of Bokaro 
steel plant, has been much behind the 
schedule. Therefore, this is the sec-
ret of the 'prosperity' of the Railways 
to say "I am in 9U.rPlUs capacity". Then 
for example, tlhe fertilizer at Nahar-
katiya and other plants are mUCD 
behind the schedule, they are much 
delayed. The other examples are 
phyto chemicals in Kerala, the vessel 
plant at Wardha, or the other impor-
tant things in the public sector In 
Maharashtra-they are all much de-
layed. Therefore, the originating 
traffic which we expected in the Third 
Plan is not there for the Railways 
to handle. 

These shortages are there not only 
in the pUblic sector, but if I may be 
permitted to say, they are there even 
in the vital private sector economy. 
And that is why we feel that the 
rail ways are in a position to say that 
they are in surplus today. So far as 
the shortfall in the public sector is 
concerned, I quoted the examples of 
steel, fertilisers, phyto-chemicals and 
other things. In thege fIlelds. it has 
not been possible for the public sec-
tor undertakings to act accord;n g to 

the schedule, and they have been 
rather much behind the schedule. 
Therefore, the originating traffic whiCh 
should have been there was not there. 
Similarly, in vital private sector pro-
jects also, there have been shortfalls, 
as, for instance, in the case of alloy 
tools, forgings and castings and so on. 
In all these sectors, the projects have 
been behind schedule. That is so not 
only according to my own assessment 
but even a<:!cording to thi! Planning 
Commission's own assessment; if I 
were to give the catalogue which 1 
gave last time in this House about 
the Planning Commission's assessment 
in this regard about the shortfalls, it 
would have been a bigger total. There_ 
fore, it very clearly indicates that the 
traffic Which We wanted was not there, 
and, therefore, today, the railways can 
claim that they have surplus capactiy. 
The point that 1 want to drive at is 
this that during the last year and a 
half, it is not as if there has been very 
great improvement in its operation, or 
in the administration or in its economy, 
It is because of these shortfalls which 
our economy has been having for the 
last three years of the Third Plan that 
the railways could not have the traffic. 

I would have appreciated if the hon. 
Railway Minister had told us how far 
this surplus capacity has been due to 
the fact that our economy could not 
move quickly and the traffic which 
was expected at the beginning of the 
fourth year of the Third Plan has 
not been there. The hon. Minister 
could have said, 'Look here, gentle-
men, if we had traffic beyond that, 
this picture would have been like 
that. and in fact, even tor traffic be-
yond that, I have done this. this, this 
and so on'. If he had said so, we 
would have been in a position to con-
gratulate the hon. Minister, and 
we would have said that durin~ the 
emergency and even before, serious 
attempts have been made to improve 
the working of the railways. B'ut 
that kind of picture is n6t there before 
us today. 
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[Shri S. V. Ramaswamy] 
The picture presented by the hon. 

Railway Minister is that there has 
been all-round improvement in phy-
sical as well as financial targets. Hut 
the point is that the targets of the 
railways are live only so long as those 
in the other sectors are live. If the 
targets in the other sectors are dead, 
it is no good saying that the targets 
in the railways are live. While the 
Railway Minister along with his big 
and great officials of the railway em-
pire can claim this privilege, I along 
with my countrymen have been 
shockingly perturbed to see that our 
economy is moving at such a snail's 
pace, a fact which has been admitted 
by the person who till recently had 
held the post of vice-chairman of the 
Planning Commission. Even the han. 
Prime Minister has given utterance 
to this in many places on many occa-
SIOns, and the hon. Railway Minister 
must have seen that even at Bhubane-
shwar and Jaipur, we had quoted facts 
and figu"es to show that our economy 
was not moving according to our ex-
pectaion and it had been much behind 
schedule, with the rich becoming 
richer and the poor becoming poorer. 
Therefore, the railways were not 
called upon to move that much of 
traffic which it expected to do at the 
beginning of the fourth year Of the 
Third Plan. 

Therefore, this picture that the hon. 
Railway Minister has presented that 
there i~ surplus, and there is a good 
saving and there is improvement all 
round does not reflect the correct 
picture, in the background of these 
observations which I have made just 
now. The railway targets could have 
been approved and appreciated and 
could have been taken as live if the 
targets in the other sectors would 
have been live, but because the targets 
in the other sectors are dead, there-
fore, the appreciation is not befitting 
and is not in the proper perspective. 

Then, the han. Railway Minister 
has claImed in his budget speech that 
the improvement in operational effi-
ciency has facilitated economy in 
capital investment. I wish I could 
have given much more figures to show 
that this is a little exaggerated claim 
of the Railway Minister. We would 
have been happy if he had told us in 
his budget speech the grounds on 
which he says that improvement in 
operational efficiency has led to eco-
nomy in capital investment. On the 
other hand, as I would point out a 
little later, I would say that economy 
has been lacking in the Railway Ad-
ministration, and efficiency also has 
been lacking as it has been lacking in 
the entire administrative machinery of 
this country. We are saying so much 
today about the fact that the Plan 
could not be implemented according 
to schedule. The Plan is very good, 
and the targets are very much live, 
and they are acording to our expec-
tations, but they have not been ful-
filled, because the electricty to come 
and light the houses must come 
through a copper wire and it can-
not come throught a wooden wi!"e, 
and similarly. the Plan must be im-
plemented by an administ:ation which 
is sensitive, which is as much sensi-
tive as the copper wire and whiCh l' 
not wooden-hearted. Tn the absence 
of such an administration, I would 
say that the claim that the improve-
ment in operational efficiency has led 
to economy in capital investment is 
an exaggerated one. I would not say 
that it is false absolutely, for the 
present. 

Therefore, I say that the statements 
that the targets are live and that there 
has been economy in capital invest-
ment are not substantiated by facts. 
Of course, there is surplus and so on, 
and from the financial point of view, 
I must say that the Railway Minister 
has got a few credits, he has been 
good enough to allocate a good amount 
for the pension fund, and that will go 
a great way to help lakhs and lakhs 
of railway workers who will have some 
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security and assurance for their future 
as a result of this scheme. I must 
also appreciate the fact that the Rail-
way Minister has increased the rate of 
contribution to the general revenus. 
I know as a student of economics, that 
this is not an innovation, since it re-
flects more into the proper cost of 
capital. I know that this is a good 
thing. Then, he has also increased by 
2 per cent the supplementary freight 
on goods. From tihe financial point of 
view, these apparently small things 
look to be very good on a small con-
vas. But again, it is a matter for dis-
cussion whether it was not po~sibje fOr 
the Railway Administration to have 
met this additional commitment in 
regard to the pension fund and the 
increased rate of contribution to the 
general revenues, by effecting economy 
in the administration. I feel that this 
commitment could have been met by 
economy in the administration. So, 
there was nO need for. any further 
increase in the freight rate from that 
point of view. 

Here is a great public undertaking 
Of which all of us ar·e proud, and of 
which the whole country is proud, and 
we share with the Railway Minister 
the feeling that we are proud of· this 
public undertaking but we expected 
from this public undertaking that dur-
ing the emergenCy where there is a 
demand for economy in administra-
tion, there would have been greater 
attempts at economy in the administra-
tion in this undertaking also. The 
hon Finance Minister had given a 
cata'logue Of the measures that he had 
taken in this regard, and he had stated 
for instance that he had issued such 
and such a circular to such and such 
a department sayin'g that there should 
be a ten per cent cut and so on. I 
would like to know from the hon. 
Railway Minister whether he has done 
anything like that in the railways, like 
his illustrious colleague the Finance 
Minister, saying that he wants a re-
duction in expenditure On adminis-
tration, if not to the extent of 10 per 
cent, at leut to the extent of five per 
cent. I am afraid that he has not 

done anything like that iT. the rail-
ways. 

On the contrary, we have been 
seeing that there has been an increase 
in expenditure and that due to increaSe 
in the cost of coal and other raw 
materials. That only shows, as I shall 
puint out when I speak on the gene-
ral budget, that Government could 
not succeed in controlling the pnces 
m this country. What the Home 
Minister said yesterday, while reply-
ing to the debate on the Vice-Presi-
ient's Address, regarding price control 
and the measures that Government 
had taken did not convince us even 
in the least. 

The present Railway Minister had 
also been the Finance Minister of 
Mysore State formerly. Let it be 
frankly understood that this humble 
and meek gentleman who is the Rail-
way Minister and for whom we have 
all respect, should have taken some 
concrete steps in this direction, 
especially at the time of this emer-
gency when the entire country is 
demanding economy in administration. 
I do not mean economy on certain 
essential or important sectors which 
may affect the targets, but certainly 
in those sectors where it is possible 
to effect such economies. For instance, 
I can quote an example. I am not so 
fortunate as Shri Kapur Singh to get 
an hour for speaking; otherwise, I 
could have quoted a large number of 
instances, as he did from that very 
report to point out that there is still 
scope for economy, to which the Public 
Accounts Committee has always drawn 
the attention of the Ministries con-
cerned. But they come and they go. 
I do not know how far there has been 
anyeft'ect. 

Coming to another vital point I 
would appreciate the Railway Minis-
ter's attemPt to begin to bring the 
freight rates nearer the cost of carry-
ing items of traffic. That is a good 
thing. This new enthusiasm fol' the 
cost principle is to be appreciate':!. 
Unusual promptness in brining this 
and quick transit serviees are also to 
be appreciated. These conveniences to 
the consumers are laudable. But I 
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[Shri S. V. Ramaswamy] 
would ask a question: has he tried to 
assess its Impact on road transport? 
When the country's economy is lagg-
ing. you are giving these things. these 
facilities, but these will in future mar 
the prospeds of road transport. When 

. after a year or two, our economy sees 
sunshine and looks up, the railways 
will not be able to provide the re-
quisite transit and by that time road 
transport will have been killed. 

The Railway Minister knows more 
about it. He may laugh at this sug-
·gestion now. But I have seen that 
road-rail coordination has always 
"floundered on many a difficult rock. 
The final report of that Committee is 
also not received. In this background, 
while these privileges given by the 
'Railway Minister to the consumers are 
1audable, thev may have-possibly I 
may be wron"g-serious repercussions 
on road transport. 

I would say that the hierarchy and 
bureaucracy in the Railway Adminis-
·tration are not on the decline. Par-
kinson's law operates there in full 
measure where big posts are created 
either in cadres or outside, but in the 
name Of economy, the poor TTEs who 
are claiming some allowance are 
never included in the running stal!'. 
'There are five classes of staff there. 
The brakeman who only loads and 
unloads the goods is there, but the 

'TTE cannot be included there. I am 
just giving an example. 

The administration is sO efficient 
,that while in conSUltative committee 
as well as on the floor of the House 
Ministers have announced that MPs' 
letters and suggestions should be ac-
knowledged-which the Minister does 
very metiCUlously-by the head of 
the department-we write only to the 
Ministers or the heads of the sta!!'-
here is the General Manager to whom 
I write but who does not care to reply. 
This is how the administration is im-
proving. The General Manager wlho 
was written leiters does not even 

. care to s~c them. Is that the im-

provement affected? I feel ashamed, 
that my letter written to the General 
Manager is not replied to by him. I 
am proud to say that when I write 
to the Railway Minister he writes 
back' 'I would look into' the matter'. 
But what happens in the railwaYI . 
The General Manager passes it on to 
the Chief Commercial Superintendent 
or somebody else. He has not the 
courtesy to reply to my letter. What 
was the letter about? Just asking 
for reservation in MPs' quota in the 
third class, for two middle berths. 
He may reject it. But he does not 
have the courtsey to reply to me. 

Then with my own eyes, I see cor-
ruption in respect of accommodation 
in third class sleeper coaches. 
Before my' own eyes, a TTE received 
Rs. 6 to give a berth to someone. It 
happened three times. To avoid this 
unpleasantness, wrote 'PleaSe reserve 
two middle and two lower berths in 
the MPs' quota in third class'. The 
man did not reply to the letter. That 
is how efficiency has improved! 

When ask that an overbridge 
should be provided at Pirpinthi-it is 
a question of a few thousand rupees; 
without it every year a few lives are 
lost there and travelling passengers 
are put to great difficulty-you cannot 
do it. Every year, year after year all 
the Ministers hold out high hope~ to 
lessen overcrowding. But what has 
been done? 

Shri Dasappa: We have never 
refused any overbridge or under-
bridge. 

An Bon. Member: He is talking of 
overcrowding. 

Shri Bhagwat Jha Azad: I am sorry. 
Before referring to overcrowding I 
was referring to overcrossing. The 
Minister misunderstood it. 

When the mute millions of this 
country are contributing a large share 
of the railway revenues, why should 
the railways not cater for their con-
venience instead of making the rich 



1807 Railway Budget- PHALGUNA 1, 1885 (SAKA) General Discussion 1808 

richer, as is the general theory in 
?ther economies? You never care to 
see the far-off stations which go 
through the distant villages where 
public opinion is not organised as in 
Calcutta where people by direct ac-
tion take what they want from the 
Railways. But an overbridge at Pir-
pinthi is refused. or a little extension 
at Coalganj or Mamalka is not agreed 
to. Your own dec::;ion to convert the 
Ekchari stat i on to a flag station is not 
implemented. 

These constituencies which are far 
off, which pass through only villages 
where public opinion is not organised, 
require your attention. Now ~ou go 
on extending facilities in the suburban 
and urban areas. But these places 
want your attention which I am trying 
to draw. Your administration has 
specialised in only one thing; they al-
ways say 'no'. They do not know how 
to say 'yes'. 

An Bon. Member: Also run late. 

Shri Bha,wat Jha Azad: An expe-
rienced Minister like the Railway 
Minister should try to inculcate in 
them a sense of responsiveness; this 
wooden-hearted administration, the 
railway empire, must be shown how 
to say 'yes' also sometimes. That is 
my request to the hon. Minister. I 
hope under his regime things will im-
prove and backward areas which have 
been neglected, where we are demand-
ing extension of railway lines, from 
Bausi Mandir HilJ to Deogarh, Pirpin-
thi to Dumka or a double connection 
between Kim and Howrah, will be 
looked into. I hope in the light of the 
picture of the operation of the railway 
services I have attempted to draw be-
fore the House, he will once more 
look into the matter and see that 
things improve under his aegis. 

Mr. Deputy-Speaker: Shri R. S. 
Pandey. 

Shrl U. M. Trivedi Tose-
Mr. Deputy-Speaker: Two Opposi-

tion Members between them have 

taken 1 hour and 25 minutes. Two 
Congress Members have not taken 
more than 45 minutes. I have to see-
to proper allocation. 

Shri U. M. Trivedi: They may have 
more time. Hut we should also be 
called, after someone speak. on the 
other side. 

Mr. Deputy_Speaker: I am calling. 
him. 

Shri U. M. Trivedi: Otherewise, it 
wilJ be unfair. 
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~ itm ;mIT ~ ~ ~ ~ fw 
;;.ri it ~ mu~, ~ 'tir 
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Shri V. M. Trivedi (Mandsaur): 
Mr. Deputy-Speaker, in an annoyed 
mood I used some language against 
you for which I apologise. Out of the 
three Ministers of Railways I find oUly 
two because the senior ;tVIinister ought 
to have been disgusted with the whole 
affair and must have gone home. 

The Deputy Minister in the Ministry 
of Railways (Shri Shahn8waz Khan): 
He has just now gone out to have a 
cup of tea. I have no grouse against 
anyone of them, My personal experi-
ence has always 'been that nobody can 
beat them in politeness. So far as th.at 
aspect of the case is concerned, I have 
no cause for complaint. 
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I have studied this railwav budget 

very thoroughly. I do not "feel that 
there is any cause for gloating about 
the net return that we are making on 
the capital at cj1arge. Looking at the 
capital at charge, and add:ng up to 
Rs. 1,800 crores at which the value of 
the capital at charge is given, with 
the other Rs. 300 crores which have 
been spent out of the depreciation 
fund and development fund which 
make it a gross investment of Rs. 2,148 
crores, the return that can be made 
and which can be available fOr any 
cost accountant comes to 1· 79 per cent 
as income; it is not a very desirable 
thing which we have achieved. There 
is nothing very extraordinary about it; 
if the return was about six per cent, 
it would have been something. I hope 
that the Ministry will strive to come 
to that figure. We know that, slowly 
but surely, the number of our employ-
ees is going on increasing, and it has 
now reached a figure as big as 
12 lakhs. The railway has been the 
biggest employer of labour and this 
goes on increasing, because every time 
when there is something. some acci-
dent. some criticism. it results only in 
an increase in the number of em-
ployees. 

My han. friend Shri Kapur Singh, a 
very sober gentleman, criticised the 
unmanning of the crossings and the re-
sultant accidents which happen there. 
I am not of the same opinion as he 
has expressed. and I am sorry I differ 
from him in this respect. I feel that 
there must be some investigation as to 
why these accidents at unmanned 
erossings take place only with the 
trucks and the truck-drivers. What 
licence has been given to these truck-
drivers to get themselves drunk and 
dash against the railway? The rail-
ways run only on the tracks that are 
laid. The railways cannot swerve one 
way or the other; they are running on 
railway tracks; the en/!ine must pro-
<::eed along that particular track and 
vet the accidents happen. Something 
~f the nature nf an investigation must 
be done with regard to this. I do not 
sav that all of them must be manned. 
Wherever possible, they may be man-
ned. I say there are some crossings 

over which once in a month or once m 
a year .... 

Shri Kapur Singh: Are vou speak-
ing on Prohibition or on the railway 
budget? 

Shri U. M. Trivedi: ... a car or a 
truck may pass, and yet the accident 
may take place. That aspect 
must also be studied, and 
the demand of the Communist party 
just to increase the employment must 
not be looked into with just the face 
which is always there. I would 
ask the Railway Ministry to look 
into what they have done with 
the depreciation fund, with the reve-
nue reserve fund and with the deve-
lopment fund, and how they have lost 
upon them and how they have now 
opened their eye. in building up these 
funds. I would urge UPOn them the 
necessity of not drawing upon the 
general revenues to augment their re-
sources for further building up. They 
must be self-sufficient, and the depre-
ciation fund and the revenue reserve 
fund which they are bound to buqd 
under the statutory provisions, under 
the conventions must be so built up 
that at no time'should they fall back 
upon the general revenues for build-
ing up their programmes. 

In the scheme of things, I had seve-
ral occasions of going into the direc-
torate in the Rail Bhavan. I find that 
there is one director known as ihe 
Vigilance Director. I made certain 
enquiries about this Director, and the 
Lok Sabha informed me as to the acti-
vities of this Vigilance Director. I 
would like to know-if the hon. Minis-
ter does not know I will give him the 
figures myself-why they waste 
Rs. 20,000 per month on this establish-
ment of the Directorate of Vigilance. 
What does the Director do? In the 
whole year. only two cases have been 
investigated upon. (TnteTTuption). I 
will give them the figures if they 
want the fi!(Ures. 

Shri Shahnawaz Khan: I will give 
him the figures. 

Shri U. M. Trivedi: I will give him 
the figures. Two cases have been sent 
to the Soecial Police "Establishment, 
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[Shri U. M. Trivedi] 
and on 111 cases departmental action 
has been taken. I will give them the 
figures that they want. I remember 
the figures. But the difficulty is, I 
still corne to the conclusion, as a law-
yer, that not more than h,'o cases 
have been investigated. Even these 
two cases could not be prosecuted by 
them and they had to be sent to the 
Special Police Establishment for pro-
secution! I fail to understand of what 
use has this department been to them. 
I say, close it, and please stop this 
waste that is going on there. There 
is sufficient vigilance organisation at 
the zonal levels, and they are suffi-
cient to meet the requirements and a 
directorate of this type is unnecessary. 

Most of yOU as Ministers must have 
had the occasion of going to the Delhi 

- Railway Station and must have seen 
the stacks Of goods and parcels that 
are lying there on the whole platforms, 
and creating discomfort to the passen-
gers who have to walk along these 
platforms. Have you tried to verify 
how many thefts occur on these plat-
forms? Hundreds. I have got the 
lists. I can give you the lists. I 
have got lists, showing the parcel 
way-bill received and entered in the 
inward register, and the parcels dis-
appear when the delivery is to be 
made. What happens to these parcels? 
Most of these are parcels of fruits. 
The railway employees, big and small, 
want to enjoy the fruits of the public. 
The fruits are sent home. Delivery is 
not shown and trace is not made, and 
the statiOn master and the claims ins-
pector 'who are authorised to make a 
payment of Rs. 50, without any fur-
ther reference to the Commercial De-
partment or the Commercial Superin-
tendent make a payment of Rs. 18 to 
Rs. 20 to the detriment of the railway 
revenues. Why is this thing going on? 
For how many years is this going on? 

Would yOU like to trace what a great 
leakage of revenue occurs at the 
Tughlakabad siding? Please go and 
verify how the wagons containing 
plantains, barlanas, coming from Bom-
bay side are handled. 

An Hon, Member: My constituency. 
8hri U. M. Trivedi: No wharfage is 

paid and no demurrage is paid and 
who manipUlates all these things? A 
huge leakage is taking place. Last 
year also I pointed out this aspect, 
and I dO not know whether the matter 
has been investigated or not. 

A huge leakage of revenue alse> 
takes place in the loading of sugar-
cane by the sugar millowners. Over-
loading takes place; charges are made 
only up to a particular point. This 
results in blackmarketing of sugar 
and loss of revenue in sales-tax, and 
loss of revenue in income-tax and in 
any amount of black market money 
for which the Finance Minister waa 
saying 1Ihe other day, "Show me the 
method of hunting it out." 

8hri Bade: Four lakhs in sugarcane. 
8hri U. M. Trivedi: This is going e>n. 

I would therefore say that this leakage 
of revenue must be stopped. Then 
there is what We cal! the loss of reve-
nue by misfeasance. My hon. friend, 
Shri Ramaswamy, OUr Deputy Minis-
ter is a barrister and he understands 
the word "misfeasance". It is not a 
question of merely non-feasance, it is 
a question of misfeasance. Delibe-
rately false bills are made out. Work 
is ne>t done, drilling is not carried out, 
earth is not moved but bolls are 
prepared and money is paid to the 
contractors. This happened in the 
doubling of Godhra-Ratlam section. 

Shri Kapur Singh: It is a matter of 
shame. 

Shri U, M. Trivedi: The net result 
has been a total loss running ;nto 
crores of rupees. The officer or officers 
concerned are nowhere to be traced; 
of course, the contractors are available 
but we have not taken any action so 
far a l1ainst the contractors. 

Sir, we have got a big directorate of 
the Railways and the purpose of this 
directorate is to see that there is a 
single type of uniform administration 
allover the Railwa~'s, Although 
there are zonal administrations and 
the powers of the general managers 
have been revised under the Railway 
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Act and the supreme authority for 
railway administration is the General 
Manager, notwithstanding that, we 
have got the railway directorate which 
must guide. But, unfortunately, what 
happens is that there is a complete 
lack of co-ordination between the vari-
ous units of the railways. In between 
two divisions there is lack of co-ordi-
nation and in between. two zones also 
there is lack of co-ordination. How 
long this state of affairs will continue 
is a thing to be judged by all of us. 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): In what respect? 

Shri U. M. Trivedi: r will tell you. 
r knew that you will put such a very 
pertinent question. If you go along 
to any division you will find that if a 
train of one division is running about 
five minutes late the connecting train 
of the other division will not wait for 
it although it is within the same zone, 
and the connecting train will be allow-
ed to start in time. I had the mis-
fortune recently to travel from the 
Northern Railway on to the Central 
Railway. r found that as soon as my 
train steamed in the connecting train 
of the Central Railway steamed out. 
When I reached the platform r could 
see the last coach of the train leaving 
out. My train was only three or four 
minutes late. This is the co-ordina-
tion between divisions, this is the c0-
ordination between zones. 

Shri S. V. Ramaswamy: They are 
supposed to wait for 15 minutes. 

,Shri U. M. Trivedi: Now the train 
whiCh can run from Jodhpur to Delhi 
by a shorter route on the Northern 
Railway is not allowed to do so but 
it is asked to run by the longer ~oute 
resulting in unnecessary waste of time 
and money of the public and unneces-
sary waste of energy. How long will 
this continue? If you want more de-
tails r can sit down and talk with you 
about the time-table that is. there. 
. Shri Shahnawaz Khan: You are wel-

come to do so. 
Shri U. M. Trivedi: Now r come to 

the real problem and that is about the 
employees of the railways. Times 

without number 1 have been telling 
you and requesting you to stop this 
terror of the police on the railway 
staff. What is happening now? Very 
recently I went to a station where I 
found that unauthorised hawkers tra-
vel on the train and sell their commo-
dities. One station master, silly 
enough, foolish enough, protested and 
said that he will not allow them to do 
so. He asked the ticket examiners to 
get hold of some of the hawkers and 
charge them for travelling without 
tickets. The third day, his own son, 
the station master's son came to see 
'his father at the station and he was 
taken away as being found on the 
platform without a ticket and produced 
before a magistrate at Baroda. What 
is this? 14 mur.gas-they call them 
ticketless travellers--murgas cocks or 
hens--at Phulera were taken and the 
police said: lIfi ~ ~r i 
Unfortunately, it was the squad known 
as the Shahnawaz Squad. The ticket 
examiners were travelling and the 
Shahnawaz Squad caught hold 
of them and took them away. What 
was the result? You will be surprised, 
even Shri Shahnawaz Khan will also 
be surprised to know that all the six 
ticket examiners were hauled up be-
fore the Sub-Inspector of police and 
he abused the ticket examiners say-
ing: 

~ ~ ~tTT I iilf ~ ~. ql1 'f~ I 
lIfi ~ u;r iilfT"U ~ I 

The poor ticket examiners were frigh-
tened. Unfortunately, or fortunately 
for them I was going to Jodhpur on 
that day, r met them there and I got 
them off. 

Shri Kapur Singh: Please tell us 
more about the murgas. 

Shri U. M. Trivedi: This is what 
is happening about the police. Some-
thing must be done for co-ordinating 
the efforts of the police for the protec-
tion of the ticket examiners and not 
for the sake of oppression of the poor 
staff. Some of them are willing to 
help the public, but they are not al-
lowed in every little thing. The worst 
offender in this respect is the Raj as-
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[Shri U. M. Trivedi] 
than police and you must take action 
in this respect. 

About small items of corruption I 
need not narrate. but I think you are 

Shri U. M. Trivedi: There is greater 
freedom; people are more licentious at 
Delhi. 

all aware of this fact that there is a 
fund. which generallv the members 
of the staff raise, kn';wn as the Rail-
way Minister's Fund. Some money 
out of thj,<; is being spent for helping 
the POOr members of the staff. ISome-
times it is being used for' making 
donations to the National Defence 
Fund. It is a good effort and a very 
nice effort on the part of the staff. 
Certainly, they are guided by good 
motives. But, can it be used for the 
purpose of help;ng a Class I officer 
with a sum of Rs. 7500 to send his son 
to some foreign country? Is it to be 
used for that purpose? If you want I 
will give you the cheque number of 

- this money. It was paid under Cheque 
No. AB/24-520003. 

Shri S. V. Ramaswamy: It relates 
to which Railway? 

Shri U. M. Trivedi: I do not want 
to name the officer. It was done at 
Delhi-Northern Railway. 

Now, Sir, let us come to the arrange-
ment of these de-luxe trains. You 
have run very nice trains verY 
beautiful tra;ns and everybod~ likes 
to travel by de-luxe trains. We have 
made a rule that large packages will 
not be allowed to be taken into the 
carriages of this train. But try and 
enter into one of these trains at the 
New Delhi Station. Yeu will find that 
big packages are being pushed in. 
There is no room for anybody to moye 
about. 

An Hon. Member: That is the 
fault of the passengers. 

Shri U. M. Trivedi: It is the fault 
of the railway administration also. 
It shows the wealmess of the railway 
administration. It does not happen at 
Bombay. Why does it happen at 
Delhi? Why is it that at Bombay you 
cannot enter with large pa{!kages 
whereas in Delhi you can. 

Shri Harish Chandra Mathur: Delhi 
is the seat of freedom. 

Shri Nambiar: Sometimes Mem-
bers of Parliament themselves do it. 

Sh~i U !I'I. Trivedi: Yes. 8hri 
Nambiar is one of them but I am not. 

Then we com.e to the question of· 
your vying with the God of death in 
killing people. Every year the Rail-
waJ s kill at least 6000 men. 

Shri S. V. Ramaswamy: No. 
Shri U. M. Trivedi: You will say 

"No". But that will not carry us any 
further. I lmow the figures. 

Shrl S. V. Ramaswamy: In 1962-63 
it was 129 for the whole year. 

Shri U. M. Trivedi: Here is the 
book which will give the light to you 
I.say it is 6000 in all. If you want 
the correct figure, it was 5984-what 
docs it m,tter if it is 16 more here Or 
there. 16 more are there. 

Shri S. V. Ramaswamy ,·oSe.-
Shri U. M. Trivedi: Please do not 

enter into discussion. I will give ~ ou 
the figure. I have calculated it. It 
comes to 500 men per month. You 
CCln calculate hO\\T many per day. 

Shri Kashi Ram Gupta: If you 
exclude the holidays, it will come to 
20 people per day. 

Shri U. M. Trivedi: They are help-
ing to solve the population problem in 
this way. 

Shri Shahnawaz Khan; 'What is that 
book'! 

Shri U. M. Trivedi: The report of 
the Railway Board on Indian RailwaJs 
for 1962-63, the latest report which 
has been supplied to us., 

I will now come to the woe of the 
railway employees. We have got the 
station masters all along our railways. 
We cannot do without them. They 
are the bulwark, they are the sons who 
earn your livelihood. They are the 
persons who bring in money to you. 
At the wayside stations it is the sta-
tion master that does everything. He 
is expected to do every duty. He is. 
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the booking clerk, coaching clerk, 
goods clerk, ticket clerk and also the 
guard In some cases. He is the repre-
sentative of the general administra-
tion in the station. What is his fate? 
It is unenviable. Wh}? Even the old 
BB & CI Railways, run by the British, 
realised it that to keep a man at a 
wayside station in wilderness he must 
be given a good house, because he is 
doing an essential serv;ce and he shall 
not be charged any rent. In our 
greatness, because we are after money 
and We want to tax everybody, we de-
cided that it is better to tax the poor 
station master also. I would not gru-
dge your charging rent from those 
who live in cities, but have some com-
punction for those who live in wayside 
stations. Now they are made to pay 
through their nose for living accom-
modation which they can get for 8 
annas or 10 annas or one rupee in a 
village. They must not be charged 
the standnrd·· rent of Rs. 16 or 20 for 
houses which were built a hundred 
years back and which are not worth 
the rent which is charged for them. 
Further, other amenities are not avail-
able to them. Some of them have not 
received the increments which are 
their due. 

On top of all this, in Central and 
Northern Railways a peculiar thing is 
goin.g on from the days of the British, 
and that is the interpolation in the 
higher grade by some· outsiders, the 
net result of which is that the station 
master remains stat'opary at Rs. 225 
and does not go above it because in 
the higher grade another interlopper 
is put. I do not understand why this 
interpolation is going on even now. 

Shri S. V: Ramaswamy Tose-
Shri U. M. Trivedi: 1 will supply 

him all the figures. He need not dis-
turb me just now. Even the Supreme 
Court suggested to the railway ad-
ministration that they should see to it 
that this further ignominy of interlop-
ping is done away with. So, I would 
request him to look into the position. 
If it has been done away with in the 
Western Railways. Eastern Railways, 
South-Eastern Railways and the Sou-

thern Railways, I do not know why it 
is still kept in vogue in the Central 
and Northern Railways alone. It must 
be stopped. 

Mr. Deputy_Speaker: He should 
conclude now because there are two 
more members to speak from his 
group. 

Shri U. M. Trivedi: 1 will speak 
for another ten minutes. 

Mr. Deputy-Speaker: It will be de_ 
ducted from the time allotted to his 
group. 

Shri U. M. Trivedi: 1 will see to it 
that they get their allotted time. 

I nOW come to the question of 
guards. I do not know why the 
guards have got no regular avenues of 
promotion. While all others put in 
the same grade and category can get 
promotion and rise in this department 
upto a salary of Rs. 400, the guards, 
poor people, after getting into their 
grade, which is A and which is sup-
posed to be superior, get stopped at 
Rs. 280. 

Very recently I have seen that night 
aHowances are being granted to book-
ing clerks, train examiners and to all 
others but no night aHowance is being 
wanted to the guards. Whv this dis-
crimination against the guards? Why 
that decision, I have never understood 
it, The worst part of it is that the 
circular says-I have seen it-that the 
administration w'm' decide about the 
,uanting of night allowances to oth€r 
categories after consulting the unions. 
That means that you are throwing 
those people who do not want to join 
any union into the laps of the unions 
and then come to you through the 
union. They are your employees and 
it is vaur duty to look to their comforts 
rath~r than the unions bring it to your 
notice. Why has such a circular been 
issued? 

Then one thing more and I think 
that will end my criticism about the 
Railway Minister, At least, please do 
l'Iot show your ignorance. I am not 
blaming you because you are the Min-
ister but actually the Mame must fall 
upon your head. When I look into the 
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Demands for Grants I find that allo-
cation which ought to have been shown 
under Western Railway has been 
shown as if it is an allocation to the 
Central Railway. The Railway Board 
must be completely aware of the fact 
that the Kotah-Bina section has been 
handed over to the Western Railway. 
Similarly, the Ujjain-Bhopal section is 
also in the Western Railway. The new 
railway which is being constructed 
from Guna to Shahjahanpur-Maksi is 
certainly not in the entral Railway. 
Look at the map which is hung in all 
the Western Railway compartments. 
You will be surprised to find that the 
new railway which was opened in 1954, 
the broad guage to connect Ujjain with 
Indore, is being shown as metre gauge 
in the latest map. Why this ignor-
ance? So many things are done in ig-
norance--so many stations are being 
spelt wrongly; so many wrong things 
are being notified. ThoS'!! who come 
from outside make a fool of us and 
laugh at us. Do not make a laughing 
stock of ourselves. 

In the first Report (Third Lok 
Sabha) of the Public Accounts Com-
mittee you will find any amount of 
examples of waste but what has struck 
me most is at page 83, namely,-

"A siding at Halisahar was being 
used from 1947 for stabling con-
demned wagons in dispute with 
Pakistan Government and the spe-
cial surveys conducted in 1953-57 
revealed that 3,930 feet of railway 
track with fittings valued at Rs. 
28,000 had been stolen. In addi-
tion, component parts Of the 
wagons stabled on the siding valu-
ed at Rs. 1.56 lakhs were stolen 
between 1950 and 1957." \ 

They are also taken away. Further 
on you will find that even wagons have 
disappeared. 

15.49 brs. 

[DR. SAROJINI MAHASHI in the Chair] 
So many things disappear. Wagons 

also disappear. Are they eaten away 
by white ants? There was once a 
story and we used to laugh at that. The 

"Posts and Telegraphs Department gave 
an explanation of iron poles being eat-
en away by white ants. It is some-
thing like that. Wagons have disap-
peared and that too because there was 
a siding near Pakistan. Could we not 
open our eyes when that incident took 
place in the year of grace 1947 when 
Pakistan took away 40 wagons lying 
at Jammu-Tawi? Jammu-Tawi is on 
our side, an engine came in and we 
could not even bring dOWn one little 
bridge for preventing the wagons from 
being carried. All the 40 wagons were 
carried away to Pakistan. And here 
We are still trusting Pakistan! Such a 
thing should not happen again. I do 
not want to repeat all that has been 
s81d by the Public Accounts Commit-
tee. 

Then, my attention is drawn to the 
big tomtoming that is being done of 
checking ticketless travel. Have we 
succeeded in checking ticketless tra-
vel? We are spending Rs. 280 lakhs in 
wages of the ticket-checking staff and 
the total income that we desire from 
it is Rs. 224 lakhs. What is this busi-
ness? I cannot understand it. 

The hon. Minister has been pleased 
to say, in the longest speech that I have 
seen coming from a Minister covering 
40 pages that we shall have nO diffi-
culty about the movement of smalls 
now. I allll happy to know it. Great 
difficulty is being felt in my own area 
about the movement of smalls. But 
will it be given effect to? I hope that 
it will be given effect to. Even if orders 
are passed, these smalls are the things 
over which a good deal of money is 
being made by the inferior staff, the 
booking staff. A notice board is put. 
Nobody is to check it. It is written: 
Movement of smalls only on Wednes-
day. This will be put down on Thurs_ 
day. So, the man will come on Wed-
nesday and on Wednesday they will 
put: Movement of smalls only on 
Monday. Like this the circle will go 
on and will never come to an end. We 
will never come to know when the 
smalls will be moved. 
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Then, I cOIIIle to the question of 
sleepers for our railways. This has 
been vexing the minds of our Ministry 
and vexing th-e minds of this Govern-
ment. It appears every year some-
thing happens in Kashmir and one lakh 
sleepers, two lakh sleepers, three lakh 
sle-epers just go away along the river 
and they go into Pakistan and we get 
nothing. Then, there was the big fire 
at Dhilawan which we all know. It 
was a case of sabotage and OUr Railway 
Board also came to the conclusion that 
U was a case of sabotage and yet no 
action has be-en taken. Apart from it, 
while I am at it, I have figures to show 
that a railway sleeper is available 
for broad gauge and metre gauge in 
India easily for Rs. 18 and Rs 12 reS-
pectively. Why is it that a sleeper 
was indented at a landing cost of 
Rs. 31' 21 nP. per sleeper from Ame-
rica? In other words, for every slee-
per a loss of Rs. 13 was being incur-
red and for 10 lakhs of sleepers what 
a colossal loss it is? These are very 
small matters, but cumulatively they 
have a greater effect and they show 
that economy can be effected.in our 
country if we keep our eyes open and 
it is in these days, in these days of 
Emergency, that none of us can afford 
to be SO generous at the cost of the 
country and that too by putting the 
money into the pockets of dishonest 
people. 
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~. f.f; <'f'~ m ~ «.-m if ~ 
m ~ I ,"'!if ij1l/f 'l{r 'f:1f <'f'l'ffi ~ >it< 
~ m 'f.T'lil' fm:r ;;rr(ff ~ I ;;IT ;;fr~ 
cf;;r ~ m f~ cfr scm;;riT ~ ~ ~~. 
~ 'PI' ~ ~ >it< lfi1"!iT fu'~ trr.fT 
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[115fT ifRTm~] 
~6"~I~~~~~~ 
fu.~ ;r.l1 'fi<: ~ Gfl'q ~ ;a;:r fssif 'liT 
~ ~ <m'iT ~crrU ~l!1 if ~ 
ron- ~ eft cmr~ ~ if ~ 'fi<:if 
Cf1'<'if 'liT ~r ~ ~f:;ft ~ I ~ ~ it 
~crr~ f'l'~iRfi;;rT~~ I 

~~;;rTif~~rf'l' 

~~~~m~f'f;~~ 
~~f'f;;;i~"I1%:qi!i:~<R:,~ 
S['I\"R ~ "I1%: flt~.,. <R: I WI"{ itm 
amT ~ ;ffi:;:{&.r, if ~ eft ~ ~!§ ~ 
'I'~~ I WI"{~m;mr~~~~ 
~~if~~'liT 

~ m<ft ~ eft ~ it '!WIT ~ ~ 
f'l'~~~~~~~'IJ'~ 
-~~~~~m<~<f.t~ 
'<rlf~ f'f; ~ ~ ~ ~ i!iT f;rn;{T 
qflil'l\" ~ <fi GIl ~ ~, <fi ;;rnf I 
~~iIT<:T~f'f;~i't'!iqiur<r'llT~ 

~ itw ~ GITcrr ~ eft m ~ 
~if~mcrr.r~~~ 
~ ~ ~ ~ GITcrr ~ I qrolf eft 
~~if~~~or;;rT~ 
an: q<: ;a;:r'i>1 m~ fi:r.r;it ~ 
;a;:r" ~ ;a;:ri!iT ~ l:l§T GITcrr ~ I 

9;I'iI' it ~ ~«t~i ~ iii1't if Q;'I' 
;mr~~crr~ l~ar~Tl'fIfI'~ 
I';; ~ ~ ~T ~ q<:; Q:Rf ~ 
;;r;rt q<:; lffiTI1mf tilfm ~Tcrr ~, 
~t <n: ;fr;;rR m lffu'm ~)(;T ~', 
~ ~rfu<r 9;I'iI' lIT ~ ~ t ~ ;;i" ~ 
~, ~ R;m ~ 'f.T m ii6~-fOl1ll' lIT 
~-ftf;;r ~ cr;rr ~ I if ~ ~ 
;mr ~ iICI'rnT ~ I ~ ~~ ~ 
~ ~ af\';f if ;;r$r ~ 'n: Q;'f> 
wm ~Wif ~ I ~ q<:; it ~TfU'IJ' fu:;r 
~ ~wr ~ ~h 'l\"'ifil.~T ~ ~, 

~"\<rr;fT """~ mft ~ ~~T liI'm' if 
t I itif ~T ~ F.; Q;'f> Q;i!i ~or if Q;'f> Q;'f> 

~ i!iT m'% ~ if ;r.l1 rtf ;r.l1 ;m: tili 
eft~~~R~~~~;mr~ 
~ fit; 'I\";f 'flTC'l\" ~, 'I\";f ~ ;;riit I 

~~~i'f~,{~~~"~ifISC 
<rl~1't,"T~if~mm I it~ 
~ ~ ~TW;rr 'I'¢m f'f; ~ '{~ ;ft;;r 
i!iT ~ if <:W m~ ;;rT ~~ ~ Sf'I\"R 
~ ~ ;;;rif ~ ~ ~ 'lr~s lIT 
men: N;;r ;r;rRT 'Of~ I 

q'lft it lll'f," ~ if l'fIfI' I m;;r 'I\"<'f 

;;ft~~iRfi~~~i!iT~ 
Sf'I\"R ~ q'~ ~'t ;mr or ~ I if ~ 
~~~f'l';;ftmri~;m-~ 
VTO\' ~ ~ ~ lITCITlIT<:T ~ fWr ~ <:T'f> 

~~~~~~I;;~ ~o 
am~~~~~1'f"l!!Ti'TQ:T~ 
~ I 'flIT ~ iRfi ~~ '{~;mr q<:; ~ 
~ f'f; ~ q<:; <'itt 'liT VTO\' ~, ~ <n: 
!IJ'I'lm' ~ ~ <fC <:T'f> GITcrr ~ I ~ 
~ fuit Q;'f> ~ <m:or 'f.T ~T ir.ft 
~~~ I ~~1!'Titur<r~ 
~ ~ wr. 'f.T Olf'T"ITI1' ~ ~ ~ 
~"~ifiTmm:T~~~~ 
iJiT ~T ;;~ ~r ~ ~ ~T ~ <n: 
~'1ff.t 'l'T ~ ~ 'I'm 'ifIf~ I 

16.11 hrs. 

[MR. SPEAKER in the Chair] 

Shri Dasappa: May I know what 
State he is referring to? 

Shri Gauri Shankar Kakkar: My-
sore State, 

Shri Dasappa: You are referring 
to coal, 

Shri Gauri Shankar Kakkar: I 
mean iron are: I am referring to My-
sore State and to the transporation of 
iron are. 
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~~ ~ lfi fuqf ~if; amr ~'T a 
m"{ ;a-~ ~ ~ l;.'1;fT;;rt(' '1'1' <rr.rr ~ I 

m~q~'f;r01:Tll'~~);rr I ~~ a fif; ~ '3'ff.T ~ l:fT ~'QA' 
'i\<'l' W ~ ~ 5ITll': ll'ii: ~IgT ~ a fif; 
;;i'r f~ ,!qf~~c l:fT ;;r~ 4~ 
~ff ~ a; ~"{I f~Uf 'l;f1f.r ~ij; if ~ ~ 
m ~ I Wf': m:<r.1"{ fsf~ ~ q'"{ 
~~ if;T if,N f"ij;r(iT't":Uf 'f."'t m m:-
~ if.T ;urr~ ~f<rnr ~ ~T a I 
~ ~~.!ffl';fr;;r 'liT wmr ~ 

af.!;;;r<T ~T'ifro1' ~ij;w.r~ 
fcrm;r if;f ~~ gm- ~ w-ft 
~~ ~;ft' ~ ~Tcit ~ m 'Ii1f 
'foRUT ~ ~ fir. ~ ~;nR1!T if.T 
~mij;f<'('if~T'f.1l'~'f.1l'll;lf. 
~ if;T iffl;; ~ ;il;m ij; ;; ~;;rrit I 
,,~~ ij; orR: if f;;rn-~ 'foT f~ 
fif;1:rr~~~~tt;;mtfi'Ta I m 
~ f'f. Wf': ~ ;rnm 'f.Tll' m ~ ~T 
ar¢mT ~mt I irtr f.r«;; a f'f. ~ 
~T 'lit 'O~ ~rn 'f;r ~ Rlrr 
;;rrit f'f. it ~ ~. f.!; Wf': it ~ ~ 
'f.Tll' ~,,~ 01 ~ lI'ii: ~ if;f f<nlTTl 
~ 'O~ ;a";;ofiT mfu'<l; ito;; ij; ~ 
iI'r.m if;f ~r.m: ~ I ~ "T'11 ~ 
~);ft' 'iOf~ ~ ~ fcI'lTTl if I 

f,;roff ij; "t1 ~Tzr ~ ~ otV ~ 
~ <rrf~ <mr ~rcft ~ ;a";; ~ 'lit 
l!:'f.;m:mq'wm-~ I 'fii:i"'Iit~ 
;Ft e:fu1t I ~ it ~ ~ '-1"r I 'fii:i" 
~~Tf'f.'fii:i"ij;'~~~ 
~~ 'lit ~ Qm ~ f~ 'fii:i" q'"{ ~1 'fr<: 
~T'IiT~~~;jom I~ 
amr 'liT 'lit ~ ~ f'f. ~ WlRT q'"{ ~ 
~ if@' '-1"T 'fii:i" ~<mif l/i f<'('if ~ 
~ 'f.Tll'I1 ~ ~T ~ ~, ~ f<'('if 
'f>JI'U ~ ar;;r ~ ~ ~, m'Ii ij; 

f<'('if ~ 'f>JI'U ~ RlrT ~ ~ I ~ '1ft 
it~ ;<If m, :g1'c;;ff <f.T ~ ;f.r <r.TC 

~ ~ f.!;l;fT ~ a I ~i\' WlRT q'"{ 
'IiT!ffl'f.!;ll't~~~q'"{~~ 
~ m'Ii 'lr.nrrn if ~'f. m '+IT ~ 
lI'Rt I ~ ~ if it miff on: q'"{ 
~, ~ 'foT f;;r;t; ~'IT I ~ q'"{ 
~'fl'<r~~'Iit~'foT'f.TC 
'f."{ ~ilC:"{ ~ ~T'!i ij; ft;rit 'f>JI'U 
~ 90"{ RlrT ~ a I ~ ~T 1fQ'1~ 
iIiT '0;; 'lTfiT q'"{ ww.r O!ll'f ~ ~ 
~ ~~ amr if;f Slll'm 'f.VtT oqrf~ f.f 
~'T ~l"-fT if ;;r'r 1R~ ~ "a";;ifiT 
~ ~~ ~'T ijfflj' m<.nr f<:ll'T ;;rrit I 

<!'lIT ~"Il'A)ifmq' ~~ m~ f.!; 
mq' SI~Tzr ~~T '~'lT "'T 
o'T'f.~~~~ I 

Shri A. P. Sharma (Buxar): Mr. 
Speaker, Sir like the previous year, 
this year also I would like to congra-
tulate the Railway Minister and the 
Railway Ministry for presenting a sur-
plus budget and maintaining the rm-
ancial position of the railways sound 
without increasing the passenger fares 
and freights. When the Railway Min-
ister presented the budget in this 
House and when the budget soeech 
was received by us, I went through 
the budget speech very carefully. A1J 
some hon. Members have said, it is one 
of the longest budget speeches that 
has ever been made in this 
House by any Railway Minister. 

While going through the budget 
speech, I was trying to find out if 
there was anything new, anything in-
spiring at least for the 12 lakh odd 
railway employees in this country 

. who are working in the Indian rail-
ways. But I am sorry to say in this 
House that the same old type of 
speech that the prevfous Mmisters. 
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had made in this House-the standar-d 
type of speech as I may call it-was 
delivered this year also. 

The Railway Minister has very kind-
ly said in !otis budget' speech that this 
year the railways have been able t'l 
maintain their earn'ng and the earn-
ing has been somewhat more than the 
previous year. But I find in the budget 
speech that no effort has been made 
or there is no mention as to what is 
goin!! to be done to improve the ,;cr'; 
vice conditions and the emoluments of 
those people who have been mainly 
responsible for the Railway Min,.ter 
to present this surplus budget in this 
House. 

If you examine the position of the 
railway employees, their service con-
ditions and also their emoluments, 
you will find Sir that apart from the 
12 lakh railway employees work;ng 
in the Indian railways, about four 
lakh casual labourers are also there. 
'There is no arrangement to pay them 
adequate salaries. I have already ask-
ed a question in this House about this 
aspect. 

As the time at my disposal is very 
'short I would like to deal only with a 
few specific matters, particularly, the 
salaries and dearness allowance. If 
you look at the recommendation of the 
Second Pay Commission, you will find 
that they fixed the salaries of the rail-
way employees in terms of the prices 
prevailing in 1949. At that time, the 
Pay Commission's recommendations 
were based on taking the price index 
as 1.15, and they decided to compen-
sate 15 points by paying an additional 
dearness allowance. Since then, the 
Pay Commission has also recommend-
ed that every rise of 10 points on an 
average of 12 months will be further 
compensated. If you look at the trend 
in prices, Sir, you w'lI find that tOL'ay 
the prices have gone up to 138 points. 
It is unfortunate that the Railwa'j' 
Ministry and ~he Government of India 

should have thought of increasing the 
dearness allowance of Class IV and 
Class III employees by Rs. 2 and Rs. -
5 respectively whiCh has only resulted 
in a further rise in prices in the mar-
ket. Therefore, on the side of the 
National F·ederation of Railwaymen 
and the INTUC, we have alwaYIl been 
urging that the solution for meeting 
this rise in prices or rendering some 
benefit to the employees is not to in-
crease the dearness allowance, because 
we know fully well that the Govern-
ment at no stage, will either be able 
to bring down the prices or be able to 
compensate or neutralise the rise in 
prices fully. We have always been 
suggesting that the best way is to pro-
vide a chain of fair price grain-shops 
in the railways. We used to have 
grain-shops but they were abolished 
on certain considerations. But today, 
we feel that the time has come when 
the railways should provide foodgrains 
and essential commodities of life to 
the railway employees at cheap rates, 
if they want the railway employees to 
continue to con tribute their efforts to 
maintain the efficient running of the 
railways. 

Sir, now, I would like to speak 
about the incentive scheme working in 
the various workshops of the rail-
ways. The Railway Minister has very 
kindly mentioned whatever he has 
been told about the working of the 
incentive scheme. I am sure he had 
no opportunity to examin'e the work-
ing of this incentive scheme. When 
this scheme was introduced, three 
things were agreed to between th'e 
National Federation of Railwaymen 
and the Railway Board. It was agreed, 
firstly, that under no circumstances 
higher grade promotional posts will 
remain unfill'ed on account of the in-
troduction of this scheme; secondly, 
recruitment in the lowest grades will 
not be stopped; and, thirdly, the work-
ers' emoluments will also be con-
siderably increased. The provlslon 
there is that it will be increased bet-
ween 33 per cent to 50 per cent. If 
you examine a II these three aspects 
yOU will find that today in all the work_ 
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shops the workers are opposing vehe-
mently the working of the incentive 
scheme because the higher grade posts 
are not filled, recruitments are not 
done and emoluments are also not 
increased to the extent that it should 
have increased. 

The hon. Minister has also mention-
·ed about production committees, joint 
comimttees and SO many other com-
mittees. I can tell you on the floor 
of this House that all these commit-
tees are not constituted by the popular 
representatives of the railway work-
ers either through their trade union or 
otherwise and these committees are 

·only consiituted by a hand-picked men 
by the railway administration. 

In this connection, it will be illtpr-
esting to note the talk of the hon. 
Railway Minister about the 
schools, primary schools higher 
secondary schools and high 
schools fOr the Indian Railways. If 
you examine the previous speech of 
·the Railway Minister and also the 
working report of the Railway Board 
you will find that the same figure is 
repeated every year. I have examin-
ed the figures and I find that this year 
only 16 schools have been added out 
of which 13 are primary schoo~s, one 
is a higher secondary school and two 
are middle or high schools. Instead 
of saying that they have been able 
only to provide 13 primary schOOls or 
oOne or two more high schools or higher 
secondary schools, the same figures of 
·652 and 63 are repeated in the speech. 
Although the Railway Board has all 
along been saying that education is the 
responsibilitv of the State and there-
fore t'he Railway Board does not own 
this responsibility, I would like to re-
mind the Railway Minister about the 
agreement reached between the Natio-
nal FederatiOn of Railwaymen and the 
Railway Board in the year 1955 ac-
cording to which the Railway Board 
undertook to provide primary schools 
for the education of the children of 
:railway employees. 

Sir as I told you earlier, I had to 
say ~any things on the floor of this 
House but I will conclude with only 
one 0; two more observations. I will 
first deal with the labour relations on 
the Indian Railways. [sli~htly 
differ from my hon. friend Shri Nam-
biar when he quoted me as saying 
that the permanent negotiating ma-
chinery has completely failed It is a 
fact that this machinery is not func--
tioning satisfactorily. At certain places 
it has failed. There is no doubt about 
it. But I would say in this House, 
most frankly, that at the Boar~'s level 
this machinery has been workmg suc-
cessfully. But this is not the position 
so far as the zonal railways are con-
cerned. I do not say that in all the 
zonal railways it is so, but in certain 
zonal railways and in most of the 
divisions of these railways it has fail-
ed. I was expecting that the Railway 
Minister would examine the working 
of this machinery in all the railwavs. 
What is the greatest defect in this 
machinery? This machinery suffers to 
that extent that at the board level if 
there is difference of opinion between 
the Railway Board and the railway 
labour, no arbitration machinery is 
provided to settle the disputes. The 
provision in this machinery is that as 
and when an occasion arises and when 
a sub.iect is considered sufficiently 
important an ad hoc tribunal would be 
set up and such subjects would be re-
ferred to the tribunal. This is not a 
happy position. so far as labour rela-
tions in the Indian railways is con-
('erned. As a matter of fact at this 
stage I would like to say that the 
Railwav Ministrv, which is presided 
over by no less a personalitv than Shri 
Dasappa, who is known for his Gan-
dhian approach should see to it that 
some improvement is made in this 
direction. I have read with interest 
the article writ~1'l about the Railway 
Minister and published in our own 
Indian RaHum,! Worker wh'en he took 
over as Minister. His coming to this 
Ministry has certainly encoural!ed us 
an<l. we do hope th~t the Railwavs, 
which is the biggest nationalised un-
dertakin~. will not follow the same 
old policies which it has followed far 
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the last 110 years. It should certainly 
strive for ideal relationship between 
labour and management, which can be 
followed by other establishments and 
other industries. 

Shri Nambiar made a reference to 
the increase in house rent. It is true 
that the house rent has gone up 3 or 4 
times and since the .recent increase in 
house rent the National Federation has 
differed with the Railway Board on 
t!us question. We have been demand-
ing for the last two years that this 
matter should be referred to arbitra-
tion, but the Railway Board has nat 
agreed to this. 

Now I also want to mention where I 
differ from Shri Nambiar. He has said 
something about the recognition of 
unions in the Southern Railway. I 

- . would like to remind my friend that 
some time back it was decided that the 
multiplicity of trade unions should be 
discouraged. Consistent with that 
policy, he should be glad, he should be 
hapPy that it was in the Southern 
Railways where the two unions affi-
liated to the two federation. came to-
gether and formed themselves into one 
single union. 

Shrl Alvares (Panjim): Why cannot 
the two federations, come together in 
the same way? 

Shri A. P. Sharma: If Shri Alvares 
tries of course that can certainly be 
done. 

I want to say in this House that in 
the Southern Railways the union which 
is functioning is the merged union, as 
a result of the merger of the two 
unions. Perhaps, my hon. friend, Shri 
Nambiar, may differ from me even on 
the question of the merger because 
that merger did not turn to his..advan-
tage, did not result in any advantage 
to him. Unfortunately, in the South-
ern Railways the merger has not turn-
ed to his advantage. Therefore, his 
party has started a new union there 
and is asking or demanding for the 
recognition of that \Ulion. I am sure 

if he considers the question dispas-
sionately he will definitely agree with 
me that in the interests of labour it is 
nat proper that another union should 
be recognised in the Southern Rail-
ways. We should take the cue from 
that and we should try to bring about 
one union on all the Indian railways. 
That should be the slogan of every 
railwayman and ultimately we may 
have one national federation. 

While closing my speech, in one 
minute I would like to say something 
about the attitude of the Railway ad-
ministration towards those unions 
which want to settle disputes either by 
staging a demonstration or by indulg-
ing in unlawful activities or, what is 
called, unpeaceful activities. Recent-
ly, there was an illegal strike, as the 
Railway administration calls it-per-
haps, we may also agree with them-
in the Lilooah Workshop in the East-
ern Railway. This strike, you will be 
interested to know, was instigated by 
some people who were never in the 
forefront of labOUr movement. So, it 
can be described as a movement witih-
out any leader rather a leaderless move 
ment. Still, friends who are the sup-
porters of Shri Nambiar and others, 
they have all along been supporting 
that movement. Then what happen-
ed? The railway administration was 
forced to declare a lock-out for which 
the Government and the railways were 
being criticised. After 15 or 16 days, 
with great difficulty, with the help and 
good offices of the National Federation 
of Railwaymen, the lock-out was lift-
ed. 

Shri Nambiar: The demand was legi-
timate. 

Shri A. P. Sharma: I do not know 
The demand was that the emergency 
shuold be lifted. That demand should 
be discussed here and not in the· 
Lilooah Workshop. Workers have 
suffered there. Therefore I request 
my friends, who are either instigating 
or who may be instrumental in insti-
gating the workers, not to undertake 
all these unlawful activities to th~ 
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detriment of the workers if they want 
some constructive trade union move-
ment and if they want that the Rail-
ways and the Railway workers should 
progress. 

I close with only one sentence, with 
my sincere appeal to the hon. Railway 
Minister. I maintain that the 10,000 
workers in the Lilloah Workshop were 
a misguided lot. They were instigat-
ed by agencies which the Railway Ad-
ministration and the Government have 
never been able to find out. Those 
workers should be treated sympatheti-
cally. The Railway Administration 
should find crut ways and means to see 
that their 15 days' wages that had 
been cut as a result of this lock-Ollt 
and these activities are restored to 
them. In what from they can be res-
tored is for the Railway Administra-
tion to consider. 

With these words I again want to 
congratulate Shri Dassapa and I hope 
that he will definitely reorientate the 
labour policy on the Indian Railways 
under his regime. 

lQ.Sl hrB. 

RE: MOTIONS FOR ADJOURNMENT 
AND CALLING ATTENTION 

NOTICES 

ALLEGED REQUISITIONING OF TROOPS AND 
CURFEW IN SHILLONG. 

Mr. Speaker: I will now take up the 
adjournment motions. 

The MInIster Of Dome Affairs (Shri 
Nanda): Mr. Speaker, Sir, in the state-
ment made yesterday by Government 
on the disturbances in Shillong, it had 
been stated that details were awaited 
about an incident which occurred in 
the evening of February 18. The Gov-
ernment of Asssam have reported that 
at about dusk on February 18, crowds 
were moving about in the Nogthym-
mai Umpling area. They were, how-
ever, persuaded to go back to their 
ho\11e8. 

At abcrut the same time, another 
crowd set fire to a police post at Lai-
!umkhrah and threw stones at the 
police beat house. A llre brigade 
vehicle was sent for. This vehicle, 
which was accompanied by a police 
party, encountered road blocks on the 
way but managed to get near the 
building on fire. The vehicle wu 
severely attacked with stons and ar-
rows were shot at the police party by 
the crowd which was blocking one of 
the roads leadin to the interior. The 
unlawful crowd was warned to dis-
perse but it paid no heed to the warn-
ing and continued to attack the fire 
brigade and the poliee party. The 
police were then compelled to open 
fire as a result of which the crowd 
dispersed. 

As regards the calling in Of troops, 
it has been ascertained that on a re-
quisition by the District Magistrate, 
the State Government arranged. with 
the Army authorities in Shillong to 
have a company of troops to stand by 
as a precautionary measure so that in 
case the District Magistrate found it 
necessary to requisition their services 
under the Criminal Procedure Code, 
they may be readily available. The 
intention was that troops would be 
available for deployment under orders 
of a Magistrate should the need arise, 
and their presence itself was bound 
to have a steadying eftect. The troops 
were required to go round the aftected 
localities and for patrolling purposes 
but were not committed in any other 
way. If they were to be used for cUs-
persing unlawful crowds, this would 
have been done under proper orders 
from a Magistrate who was attached 
to them. The troops were not, in 
actual fact, used to take action against 
unlawful crowds and they did not use 
force or open fire. As regards the 
Ba-rabazar area, the troops were used 
on requiSition by the District Magis-
trate fOr intensive patrolling only 
and there was/ a Magis-
trate with them. It wak also expected 
that the mere presence of the troops 
would deter lawless elements from 
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breaking the curfew and indulging in 
acts of violence. The civil administra-
tion fully retained its powers and 
responsibilities in the area. 

It will be seen that the troops were 
called in by the State Government and 
were not actually utilised by the Ma-
gistrate 'for dispersal of illegal cather-
rings. The State Gwernment was 
quite competent to ask for such assis-
tance. The Central Goverment did 
nat send the trooPs nor suggested 
to the State Government that they 
may use them. The incidents as well 
as the handling of the situation 
were matters whiCh concerned the 
Government of Assam, and the Cen-
tral Government did not play any 
part. As such there is no occasion for 
an adjournment m:rtion in \his House. 

Mr. Speaker: In view of the facts 
that have been stated by the hon. 
Home Minister, does Shri Swell want 
to say anythinc about the Centre's res-
ponsibility? Does he still hold that 
there is Centre's responsibility? 

Shri Swell: Sir, as I submitted yes-
terday, this is a version given by the 
State Government. But r have here 
in my hands a telegram from an M. L. 
A. of ShlllonC. 

Mr. Speaker: How did the military 
arrive there according to his informa-
tion? 

Sbri Swen: He just states that the 
military took over. 

Mr. Speaker: The military might 
have taken over. But who called them? 

Sbri Swell: That has not been stated 
here. He only states that the military 
took over. 

Mr. Speaker~ We take it that the 
District Magistrate asked for the mili-
tary help and they came over? 

Notices 
Sbri SweU: I can't say anything 

about it. 

Shrimati Reali Cbakravartty (Bar-
rakpo:e): The civil authorities have 
asked for the help of the military. The 
military had been deployed, as far as 
I could make out from the statement 
of the hon. Minister and it corrobora-
tes what came out in the St4teBmlln 
of yesterday that the military was 
used-it was not used for firing-and 
it was used for all other purposes and 
it was in the Bara Bazar area. In the 
papers also it is reported that Bara 
Bazar area was under troops and they 
were actually physically present and 
they were moving about and they 
brought about order in that area. That 
is, more or less, corroborated by what 
the hon. Minister has said. On earlier 
occasion~ also. whenever troops had 
been called out even in aid of . civil 
power, that question has been permit-
ted to be raised in this House as the 
troops are directly under the Centre. 
Under the circumstances, my feeling 
is that it becomes a matter for the 
Centre to discuss it. 

Mr. Speaker: Can she quote any 
instance which was raised in the form 
of an adjournment motion? 

ShrimaU Renn Chakravartty: Sir, 
adjournment motions have hardly 
ever been allowed. But I remember. 
when there was an increase in the 
tram fares and that movement took 
place in Calcutta, the military was 
called out and there was a route march 
through Calcutta. The. matter was 
raised but it was not permitted on 
ather grounds. That it was somethinc 
within the purview of the State Gov-
ernment was not urged on that occa-
sion. I remember that very clearly. 
They said, "No, this is not a question 
of the failure of the Government" etc. 
etc. But when the troops were cal-
led out, it was not ruled out on this 
plea that it is something that cannot 
be brought up in this House. That is 
my point. 

8hrl Dajh Sir, before I make a sub-
mission, I want to seek a c:IarlAcatiDn. 
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Notices 
Mr. Speaker: Let me answer Shri-

mati Renu Chakravartty first. She has 
only said that it was raised here in 
this House onlv because the troops 
had been called. I was only going to 
tell her that at present I am dealing 
with the adjournment motion and I 
want only to know whether there has 
been a failure on thj! part of the Cen-
tral Government at' whether it was 
the responsibility of t.he Central Gov-
ernment. 

Shri Dajl: Before I make a submis-
sion, I want to seek a clarification, 
through you, from the Minister. Day 
before yesterday the hon. the Home 
Minister did make a mention of some 
magistrate. But he was not clear and 
he wanted some facts. Yesterday, the 
whole statement-as we were told by 
the Minister of State, a statement as 
sent from Assam-was read out and 
there was no mention of the magis-
trate. Magistrate seemed to have eva-
porated yesterday and the name of the 
magistrate has re-appeared to day. So, 
I would likp to seek a clarification as 
to what happened to the magistrate in 
yesterday's statement and how has he 
been smuggled in today's statement? 

Mr. Speaker: There is no question 
of smuggling. (lnteTTUption) Order, 
order, Shri Bade. 

Shri Namblar: You, Sir yourself 
asked ....... . 

Mr. Speaker: It was not said yester-
day that there was no magistrate. We 
sh:l'Uld take everything in proper pers-
pective. Because there was no speci-
fic mention that the magistrate made 
that order I put that question. 8hri 
Bade. 

Shri Bade (Khargone): The Central 
Government was asked to help the 
State Government by calling the 
troops and the troops are under the 
Central Government. When the 
troops are called and they are theret 
to keep the law and order and they 
were also patrolling that area, we 

should consider the adjournment m0-
tion here. I fully support Shrimati 
Renu Chakravartty. 

Shri Hari Vishnu Kamath: (Hoshan-
gabad): May I n1&ke a subDUmrion? 
The hon. Home Minister, if I have 
heard him aright, did not say in his 
statement who or which authority 
~ummoned those troops. That ia stilI 
not clear. 

Mr. Speaker: It was the district 
magistrate. 

Shri Harl Vishnu Kamath: The ihon. 
Minister has not said so. He has not 
said clearly that the district magis-
trate summoned the troops. How 
they came there is not clear. In the 
absence of a categorical statement as 
to who called them, the House should 
presume that the Anned Forces which 
are under the Central Goverment are 
acting at the instance, express or im-
plied, of the Central Government, un-
less a statement is made to the con-
trary; but no such statement has been 
made by the hon. Minister on that 
point at all. I have heard the hon. 
Minister carefully, and he has not said 
that the magistrate called the troops. 
Will the hon. Home Minister clarify 
this point? 

Shrl Nambiar: Anyhow we have to 
discuss this here. 

Mr. Speaker: When there are un-
lawful assemblies and they are to be 
dispersed, Chapter IX of the Criminal 
Procedure Code will apply, and the 
relevant sections are sections 127 to 
132. This chapter deals with unlaw-
ful assemblies. 

My lawyer friend Shri U. M. Trivedi 
has just begun to agree with me, be-
caUSe I see that from his smile ..... . 

Shri Harl Vislma JtaJDath: His smile 
i~ misleading sometimes, 
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Mr. Speaker: Section 127 provides 
Uult when there is an unl/lwfUI as-
sembly. the civil /luthorities can use 
civilian help in order to disperse the 
unlawful assembly; the magistrate can 
requisition any civilian for his help 
and then cause that unlawful assem-
bly to be dispersed. 

ShrI Bade: Civilian troops1 I could 
not follow what you were saying. 

Mr. Speaker: I was saying that the 
magistrate can requisition the help of 
any citizen and ask him to help him 
in dispersing the crowd. That is the 
scope of section 127 .. 

Then, we come to section 128. When 
the magistrate has commanded that 
unlawful assembly to disperse, or even 
without its being so commanded if it 
appears to him that they would not 
disperse, of course, he can use force, 
but that is also only civil force and 
not any military force 

'l1hen, we come to section 129, which 
reads thus: 

"If any such assembly cannot be 
otherwise dispersed, and if it is 
necessary for the public security 
that it should be dispersed, the 
Magistrate of the highest rank 
who is present may cause it to· be 
dispersed by the Armed forces." 

That is under section 129. he can 
caUSe it to be dispersed by the Armed 
Forces. 

Sbrl BIuIe: Not troops? 

Mr Speaker: The definition of the 
term 'Armed Forces' is also given in 
section 132. 'Armed Forces' meBDII -
the military, naval and air forces'. 
Now I hope it is clear to the hon. 
Member Shri Bade. 

So, under section 129, the magistrate 
:an requisition the Armed Forces 
Nhenever he feels it necessarv to 
lave that aid. . 

How that is to be done is described 
i", aection 130. That section reads thus. 

Noticea 
"When a magistrate determines 

to disperse any such assembly by 
the Armed Forces, he may requlre 
any officer thereof in command of 
any group of persons belonging to 
the Armed Forces to disperse such 
assembly with the help of the 
Armed Forces under his command 
and to arrest and confine such 
persons forming part of it as the 
magistrat~ may direct, or as it may 
be necessary to arrest and confine 
in order to disperse the assembly 
or to have them punished accor-
ding to law.". 

ShrI Bar! Vislmu Kamatb: The 
Home Minister's statement Is not clear 
as to how the mal!istrate acted at that 
particular moment. 

Mr. Speaker: I am clear about it. 
That statement has been made al-
ready. 

'Then, I shall read out section 130 
(2), which deals with the objection 
that has been raised. It reads thus: 

"Every such officer shall obey sucb 
requisition ........ ". 

This is most material, because it 
would have been a failure to the part 
of the Central Government, if the 
military officer or the Armed Forces 
officer had not obeyed that requisition; 
if he had -not obeyed, then there would 
have been failure on the part of the 
Central Government to complv with 
that requisition. 

Shri Namblar: Then, the adjourn-
ment motion can come In. Whether 
he acted properly or not Is a question 
for us to discuss here. 

Mr. Speaker: No, no. I do not th1nk 
that that follows from what I have 
said; if that is the conclusion that he 
has arrived at, it means that I have 
not been able to elucidate the point 
at all. 'Every such officer shall obey 
SUch requsitlon.' If the Di.trict Ma!ds-
trate thought that he should have the 
aid of the military, and he got It-It 
was given to him-that was in exer-
cise of the powers that he had.· If the 
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military had not complied with that, 
that would have been a failure on the 
part of the officer and he would have 
been court-martialled or treated like 
that. So far as section 130 is concerned. 
the civil authorities are in charge of 
the military also and they direct them 
to arrest any person, confhie any per-
son or use any force. 

In these circumstances, I do not ftnd 
there has been any occasion where 
Cen tral responsibility has been fixed 
or there has been any failure on the 
part of the Central Government by 
the Magistrate summoning those tr08ps 
at that moment. Therefore, I cannot 
give my consent to the adjournment 
motions. 

There are seven calling attention 
notices. So far as they are concern-
ed, if the Members want to elicit any 
facts, I will certainly allow them to 
put a question each. 

Shri Swell: You have been pleased 
to decide that the adjoummenlt 
motions cannot be admitted. I bow 
to that decision. But may I know 
from the Home Minister whether he 
IS prepared to USe his goOd offices to 
see that the situation is Shillong is 
controIled, brought to normalcy, that 
whatever misunderstanding there has 
been between the people and the State 
Government is, in the interest of the 
·country, it being a border area, re-
moved? Is he prepared to go to 
Shillong himself and to have an im-
part:a! inquiry into what has happen-
ed there and to try to use his good 
offices in the interest of the people and 
the security at the country? 

Shrl N&Dda: So far as the responsi.-
bility of the State is concerned, of 
courSe it remains, But to the extent 
any good offices on my part can help, 
I shan be most glad and Willing to do 
so. 

Shrlmatl Bema Chakravartty: IB it 
not a fact that this is the 
ftrst time that ShiIIong !hu 
seen such a situation and 
such firings continuing, not for one 
day but for about three or four days? 
Even yesterday the papers reported 
firing. Is there any truth in the alle-
gations that now it has almost been 
declared as a war between the Khasi 
people and the State arising out of 
the background of a series of inci-
dents which have taken place? Is 
there going to be an inquiry into it 
by the Central Government? 

Shri Nanda: I understand such an 
unfortunate situation had not ar:sen 
before. What has happened is very 
regrettable. It is a matter for judg-
ment as to what further things have 
to be done. That will have to be 
considered. 

Shrlmatl Renu Chakravartty: This 
is a very serious situation. My ques-
tion is whether any inquiry is going 
to be made by the Centre into this. 

Mr. Speaker: That he can say only 
after getting in touch with the State 
Government. 

Shrimati Renu Chakravarti'y: They 
will white-wash everything. This is 
much more serious. 

Shrl Warier: As regards restoration 
of law and order, the situation is still 
not under control, and firing is still 
continuing in Shillong. What is Gov-
ernment's information? Even yester-
day, there was firing. But Govern-
ment· has no information further to 
what is already stated. 

Mr. Speak~: It is not a lenera! 
question. It is about calling fLtte~­
tion notices with respect to certam 
facts and certain incidents that hap-
pened. 

Shri Warior: Those incidents are 
continu:ng. 

Mr. Speaker: That i, the difticulty. 
They might have fresh notice if it is 
continuing, to have it discussed, if it 
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Notices 
[Mr. Speaker.] Mr. Speaker: Has he any question 

is admssible. I do not promise that to put? 
it will be. 

Shri Warior: The Minister may make 
a statement. 

Mr. Speaker: The question is: W'hy 
is it continuing, what are the circums-
tances; we are reading in the papers 
that it is still continuing. 

Shri Nanl1a: I have given the in-
formation, the latest I have received. 
. '. is very bad if the things continue. 
Therefore it means that the State 
-:overnment should do both the things, 
that is, try to see that the people are 
persuaded not to behave in that man-
ner, and also to see that if any such 
situation oceurs. it uses the necessary 
powers. 

Shri Swell: Why not persuade the 
State Government? 

Mr. Speaker: Shri Swell will now 
keep silent. 

Shri DaJ(: At the outset I assure 
you that we share the anxiety that 
the incidents have continued for three 
days cont!nuously. I may also im-
press on the Government through 
you that it is 8- border area, with 
Nagas and Pakistan both giving 
trouble. That is why the situation is 
likely to be more explosive. Consider-
ing this and the fact ..... . 

Mr. Speaker: Now he ean come to 
the question. 

Shrt DajI.: ...... that we have res-
ponsible information that the trouble 
started with the misbehaviour of the 
police, and that the police force con-
th\ues to misbehave by spitting on the 
face of women ..... . 

Mr. Speaker: Order, order. 

Shrl Daji: -We have received a 
telegram from a responsible M.L.A. to 
that effect. 

Shri DaJl: Will the Government in-
tervene to see that both the steps 
which the hon. Minister stated are 
speedily taken by the State Govern-
ment and the matter is settled? 

Shri Nanlla: I fully understand, 
realise, appreciate, the gravity of the 
situation, and in my answer to Shri 
Swell I have already stated that we 
will try to do whatever best we can 
do in the circumstances . 

Shri SweD: Will you go to ShI1-
long? 

Shrimatl JyotSDa Chanda (Cachar): 
May I know whether the Government 
considers that any other forCe or any 
other agency is acting behind this? 

Shri NantJa: At least the informa-
tion with me does not lead up to that. 

Shri Bade: My name Is there. 

Mr. Speaker: I have not seen it. 

Shri Bade: I gave notice on that 
very day. 

Shri Swell: The Mlnister was golng 
to reply to my siInple question whe-
ther he 11';11 go to Shillong to use his 
good offices. 

Mr. Speaker: ,.. to whether he ean 
go or not, he can meet and discuss 
with him. 

Shri Bade's name I do not find here. 
(Interruption by an 1wn. Lady Meml-
ber). Can I do her this favour? She 
can see it, if she wants. I do not find 
Shri Bade's name here. 

Shri U. M. Trivedi (M"andsaur): He 
may be allowed one question. 

Mr. Speaker: I will not have that 
departure. 
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SOO Sweel wants an answer to that 
simple question whether the Minister 
is going there. 

Shri Nanda: The Government has 
to discharge its responsibility; whe-
ther through the person of the Minis-
ter or otherwise. it has to discharge it. 

16,s3 brs. 

MESSAGE FROM VICE-PRESIDENT 
DISCHARGING THE FUNCTIONS 

OF PRESIDENT 

Mr. Speaker: I have to inform the 
House that I have received the fol-
lowing message dated the 20th Feb-
ruary, 1964, from the Vice-President 
discharging the functions of the Presi-
dent: 

"I have received with great 
satisfaction the expression of 
thanks by the Members of the 
Lok Sabha for the Address 1 de-
livered to both the Houses of 
Parliament assembled together on 
the 10th February. 1964." 

16'531 lin. 

RE: MISSING LA.F. AIRCRAF"l' 

Shri Bade (Khargone): I want to 
have one information more. What has 
become of that plane which is missing? 
There are rumours that it is in Pakis-
tan. I want to know whether they have 
got any infonnation or not. We are 
very keen to know it. 

Mr. Speaker: I will u,. to 1IDd out, 
or I will send word to the Defence 
Minister to find out if he has got any 
later infonnation. 

An hOD. Member: The Deputy 
Minister is here. 

Mr. Speaker: Baa he sot IID7 iDfor-
matian? 

The Deputy MinIster in the MiDIstry 
of Defeuee (Shri D, B. Chana): 8p 
far it has not been traced. 

16.54 hrs. 

RAILWAY BUDGET-GENERAL 
DISCUSSION-contd. 

8mi Alvares (Panjim): The hon. 
Minister for Railways has succeeded 
in presenting a Budget that has met 
with the approval of a large section 
of the community, but I do not think 
that on the perfonnance and the pros-
pects of the rail ways in future this 
optimism or complacency is justified. 
If they examine the issues more care-
fully from the po:nt of view of per-
fonnance Or from the point of view 
of its financial implications or from 
the point of view of the vast labour 
complex of twelve lakhs of railway 
employees, 1 do not see any justifica-
tion for the complacency that is shown 
there. It is only the other day that 
the Deputy Chainnan of the Planning 
Commission had stated that the public 
sector enterprises should pay a mini-
mum ten per cent dividend on capital-
at charge. Government is investing 
large sums of money in public enter-
prises and this money should ·not be 
locked unfruitfuly and public sector 
enterprises should come at least to the 
standard Of profit that the private sec-
tor enterprises are showing today. 
Public sector enterprises are exempt 
from varioUs fonns of taxation of the 
corporate sector. TI1i~ dividend shown 
by the railways does not therefore 
justify the complacency in regard to 
the discharging of its financial respon-
sibility t<t the general revenues. That 
is why, when the net ill come of the 
Reilways has dropped by about Rs. 7 
crores since last year, thIs complacency 



J £61 RlriLwali Budget- FEBRUARY 20, 1964 

[Shr! Alvares] 

as regards the finances of the railways 
is entirely unj ustifl.ed. 

As regards the problem of trans-
portation, the story is almost the 
same. Railways are experiencing a 
boom because of the intensive deve-
lopment of the infra-structure of our 
economy. As one hon. Member point-
ed out, the revenues from traffic pro-
vided by the development of the in-
fra-structure are already tapering 
away, and in course of time the in-
come from this source will be reduced 
to a very negligible one. When pers-
pective planning is as important as 
planning for today, this important fac-
tor must be taken into consideration 
so that the Railways do not find them-
selves bereft of these revenues which 
are essential for the purpose of main-
taining their own viability. In the 
course of the past few years, the Rail-
ways have witnessed a oteay deterio-
ration in the income from the trans-
port of high-rated traffic. The Com-
mittee to study coal transportation 
suggested by the World Bank wanted 
the widening of the terms of reference 
so that a certain amount of co-ordi-
nation between railways and other 
forms of transport could be brought 
about, and further it has ueen made 
out that the Railways should gra-
dually transfer a sizable section of 
the high-rated traffic to road trans-
port, thereby perhaps depriving 
the railways of this rather compara-
tively lucrative income. U this pro-
cess continues, and if the development 
of the infra structure does not pre-
vide necessary revenues, it is likely 

that the Railways may find them-
selves in an alarming position. The 
picture that is presented today will 
not be justifiable entirely. It is, 
ther.efore, necessary for the Railways 
and the transport industry generally 
to take a deep look at these things, 

11.00 hili. 

and to effect co-ordination here and 
now. whereby many of these pitfalls 
of the future can be avoided by a 
policy of Co-ordination. It is, therefore, 
my sugestion that Government should 
set up a Transport Commission, 
a statutory Transport Commission, in 
the form of an autonomous corpora-
tion sO that the railways, the road 
transport and the waterways-all the 
forms of transpOrt that they have in 
thig country-may be run by this 
Transport' Commission for the benefit 
of the country, for the purposes of 
cutting out inter-State competition and 
thereby neither affecting the develop-
ment of road transport nor the expan-
s'on of rail transport industry. 

Mr. Speaker: He might continue 
tomorrow. 

11.01 brs. 

The Lok Sabha then ad;ourned till 
Eleven Of the Clock 1m Firday, the 
21st February, 1964/Phalguna 2, 1885 
(Saka) . 

GMGIPND-RS-21~8 (AI) LSD-rl. C. No. 11246/63-64;-24-2-6.4- 1030. 
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